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PARLIAMENT OF INDIA
Wednesday, I6th May, 1951

The House met at Half‘past Eight of 
the Clock.

[M r. S p e a k e r  in the Chair]

ORAL ANSWERS TO QUESTIONS

W a r  S e r v i c e  Ca n d id a t e s

*4175. Shri Sarwate: (a) Will the 
Minister of Home Affairs be pleased to 
state whether the Government of India 
have issued any directions to State 
Governments that the services of those 
who served during World War II in 
the Military Department of the Gov-
ernm ent of India, if and when they are 
taken in civil employment of the 
States, should be reckoned as Govern-
ment service for purposes of confirma-
tion, grade promotion, gratuity, pen-
sion, etc.?

(b) If the answer to part (a) above 
be in the affirmative, will the hon. 
Minister lay on the Table of the House 
copies of the relevant orders issued by 
the respective State Governments in 
this respect?

The M inister of Home AlW rs 
(Shri Eajaeopalacliari): (a) The
power to determine conditions ol 
service of persons taken in the civil 
employment of a State Govern^nnent is 
vested in that Government. The Gov-
ernm ent of India have not issued any 
directions.

(b) Does not arise, but I lay on the 
Table a statement explaining what 
consideration is given to ex-Military 
service men appointed to civil posts 
under the Government of India. (See 
Appendix XXV, annexure No. 23.]

Shri Sarwate: Is it a fact that the 
services of ex-military men, when r ^  
S u ited  by the Central Government, 
are taken into consideration in matters 
of pension, leave and seniority?

95 P. S. Deb.
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Shri Rajaffopalachari: In regard to  
recruitm ent of ex-military service 
people in the Government of India» 
we have a definite rule which I am  
placing, as 1 said, on the Table of tb e  
House. That will explain how far tlie  
.services are taken into account and} 
for what purpose.

Shri Kumbhar: May I know w hether 
these directions are applicable to those 
ofHcers and men from the form er 
Indian State Forces who have been 
absorbed in the civil services in th e  
States and the Centre after the in te-
gration of those States?

Shri Rajagopalachari: The ex-service 
personnel that were referred to b y  
me were war-service personnel and i f  
they come under that category, they 
would also be considered in the sam e 
way.

Mr. Speaker: Does it apply to th e  
State Forces? .

Shri Rajagopalacbari: I presum e 
so, if they served in the War.

Shri Sarwate: May I know whei* 
the war concerned the provinces an d  
the rest of India, why was not equal 
consideration shown to all?

Mr. Speaker: 1 think it is a queii- 
tion for the provinces to say.

Shri R. C. Upadhyaya: May 1 know  
whether the State Governments a re  
free to follow these directions or not. 
to follow them? •

Shri Kajagopalachari: I have a lready  
said that the Central Governntent 
does not issue and did not issue an y  
directions to the State Governmentf? 
in a m atter in which they were the 
supreme authority. So there ia no 
question of following the instructions 
or not.

Shri R. C. Upadhyaya: Have they 
been advised to follow tjie rules?

Mr. Speaker: Order, order.
Shri A. B. Gurung: May I know 

whether any room is kept vacant fo r
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th e  service candidates in the Adnninis- 
trative Services?

Shri Raja^opalachari: There is no 
question of any reservation for them. 
The only question was of some com-
parative consideration being given to 
them  under certain conditions.

‘ . .Se r v i c e s  C a n d id a t e s

*4176. Shri Sidhva: (a) WiU the
M inister of Home Affairs be pleased to 
s la te  whether the Chairman of the 
Union Public Service Commission has 
expressed an opinion that there is a 
;fali in the standard of knowledge and 
.m ental and intellectual development 
, am ongst the candidates for Civil 
■JServices?

(b) If so, have Government consider-
ed  these rem arks and with what 
resu lt?

"The M inister of Home Affairs 
iStarl Rajagopalachari): (a) and (b). 
Sut;Ji an opinion was expressed by 
S h ri R. N. Banerji in a Convocation 
A ddress delivered at Ludhiana in 
JTebruary last. It is difficult to 
appraifii; such things and generalise, 
i t  is  not considered that any signi-
fican t and sudden difference has been 
noticed. Any f&ll in the standard 
m ust be due to deterioration in teach-
in g  methods adopted in the educa-
tiona l institutions or a lowering of 
s tan d ard s of examination in the 
Universities or to a larger number of 
candidates of lower calibre being 
jittracted  to the competitive exami- 
nalions. The m atter is for educa-
tion ists to examine and advise. The 
po in t was made in the address at 
th e  Convocation p'rbbably with this 
object.

S hri Sidhva: May I know whether 
th e  selections made by the Union 
P ublic  Service Commission of the 
various candidates come within the 
ralegory  about which the Chairman 
^expressed this view?

JVIr. Speaker: Order, order. I do 
th in k  this question need be pursued 
» n y  further because it is a question^ of 
cipinion.

'Sh tl Sidhva: Is the Chairman of 
t t e  F.P.S.C............

Mr. Speaker: The hon. Member will 
se e  tha t he expressed an opinion that 
th e re  is a lowering of standard among 
th e  candidates and if the hon. Mem- 
tt>er reads the address, he will find 
th a t  he further said that this is not 
peculiar to India alone but it applies 
to  other countries also.

Shri Sidhva: That is not the 
p in io n  of the Home Minister.

Sbri Rajagopalachari: The only
opinion that I had of my own was 
that 1 think we should take into 
account the large num ber of candi-
dates of lower calibre now being 
attracted  to exam inations and the 
average therefore being calculated on 
a different basis.

Mr. Speaker: We need not go into 
the merits of the question expressed 
by the Vice-Chancellor in an address 
with which we have nothing to- do 
here.

A n c ie n t  M o n u m e n t s

♦4178. Shri Kamath: Will the .Mima 
ter of Education be pleased to state:

(a) whether Government have decid-
ed to protect and preserve medieval as 
well as ancient monuments; and

(b) if so, whether any classified list 
on that basis has been prepared?

The M inister of Commuaications 
(Shri Kidwai): (a) Ancient as well 
as medieval monuments which are 
im portant from architectural, archaeo-
logical or historical point of view» are 
protected and preserved.

(b) A combined list of all such 
monuments is being m aintained.

Shri Kamath: Have Government 
considered the question of determ in-
ing the date when the ancient period 
ends and the medieval period begins?

Shri Kidwai: That is a m atter of 
history and of opinion.

Shri Kamath: Have Government 
got a classified list or a combined list?

Shri Kidwai: Yes.

Shri Kamath: Yes! How? The an-
swer is not clear.

Mr. Speaker: It has been answered 
in the affirmative. Hon. Members will 
see that they have to take Information 
by the questions about the action of 
Government and the adm inistration. 
If they were to enter into any discus-
sion of questions which are historical 
or academical in nature, there will be 
no end. We are not here as a Con-
gress of experts just to examine the 
historical facts and know them. That 
is not the scope. The hon. Member 
should not again repeat the same thing 
over.

Shri Kamath: It is a question of 
list, Sir, whether classified or com-
bined.

Mr. Speaker: It has been answered 
and I am satisfied with the answer.

Shri Kamath: I am not satisfied.
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Mr. Speaker: He must respect the 
ruling of the Chair.

Shri Kam ath: For the present, yes.
Dr. Deshmukh: I rise on a point 

of order.

Mr. Speaker: A fter the Question- 
hour is pver.

T r a in in g  o f  O f f i c e r s  A b r o a d

'*'4180. Shri Amolakh Chand: (a) Will 
the M inister of Home Affairs be pleas-
ed to state the nature of the special 
training for whic)i officers from India 
have been deputed for training abroad?

(b) W hat is the period of training?
(c) W hat will be the amount of ex-

penditure on this training?
(d) How many of the officers sent 

belong to the Government of India and 
how many to the Stale Governments?

The Minister of Home Affairs 
KShri Rajagopalachari): (a) to (d). 
Information is being collected and 
will be laid on the Table of the House 
in due course.

T r a in in g  o f  T e a c h e r s  t o  r e m o v e  
I l l i t e r a c y

M181. Pandit Munisbwar Datt 
tJpadhyay: (a) Will the Minister of 
Education be pleased to state whether 
there is any scheme of the U.N.O. for 
train ing teachers to remove illiteracy 
in  the backward countries of the world?

(b) How many teachers are to be 
trained and what are the Centres for 
such training?

(c) Will the candidates be selected 
by the backward countries  ̂where the 
teachers are to work or by the U.N. 
Organisation?

(d) How is the Scheme proposed to 
be financed?

The Minister of Communications 
(Shri KIdwai): (a) to (d). A detailed 
statement is laid on the Table of the 
House. Appendix XXV, an-
nexure No. 24.]

Pandit Munisbwar Datt Upadbyay:
Is it meant for special training to 
teachers?

Shri Kidwai: Yes, special training 
to teachcrs.

Pandit Munisbwar Datt Upadbyay:
What are the countries from which 
the teachers have been invited?

Sbrl Kidwai: The teachers will be 
trained here in India.

Pandit Munisbwar Datt Upadbyay:
Is the scheme meant only for India or 
lo r other coontrief aUo7

Shri Kidwai: All these have been 
given in the statement. There will ):>e 
SIX centres one of which will be in 
India.

D. D. T.
•̂ 4182. Shri Jnani Ram: Will the

Minister of Health be pleased to state:
(a) the quantity of D.D.T. required 

in the country;
(b) whether it is manufactured in 

India; and
(c) if not, whether any help is ex-

pected to come from the F.A.O,, 
U.N.I.C.E.F. and W.H.O. for the
Scheme? '

The Minister of Commnnications 
(Shri Kidwai): (a) The annual re -
quirements is about 1,000 tons.

(b) Yes. by one firm only on a very 
small scale.

(c) No offer of assistance has so 
far been received from any of these 
bodies but a request for assistance has 
been made to the UNICEF in connec-
tion with a Bombay Government’s 
Scheme for an annual production of 
750 tons of D.D.T.

Shri Jnani Ram: What are the
quantities imported and from what 
countries are they imported?

Shri Kidwai: I have not got that 
information but the requirement is
1,000 tons and most of it is being im-
ported.

Dr. Deshmukh: May I know whether 
the Ministry of Health made enquiries 
of the Disposals Department as to 
what quantity of D.D.T. they had 
with them?

Shri Kidwai: I require notice.
Dr. Deshmukh: Is it a fact that tons 

of D.D.T. had gone bad and had been 
sold for absolutely insignificant 
prices?

Mr. Speaker: It is a question for 
the Defence Minister.

Shri Chattopadbyay: May I know 
whether the quantity available this 
year is more than what was available 
last year?

Shri Kidwai: I have no such infor-
mation.

P r e f a b . F a c t o r v . D e l h i

M183. Sbrl Sidbva: (a) Will the
Minister of Health be please<l to sU te 
whether an engineer to inspect the 
Prefab. Factory Delhi, has been ap-
pointed and wb»Ottr there i* e a r
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possibility of the Factory producing 
houses as originally intended?

(b) What is the present position?
(c) Do Government propose to con-

. tinue working this Factory, or close it
down or give it on lease to someone- 
else?

(d) What kind of articles are pro-
duced in the Factory a t present?

(e) W hat is the production cost and 
selling prices of the house produced?

The Minister of Communications 
(Shri Kidwai): (a) to (c). The hon. 
Member is referred to the reply given

• to question No. 4092 on the 12th May, 
1951.

(d) Regular production of pr*3- 
fabricated houses in the Factory has 
been suspended for some time. The 
Factory is at present engaged on (i) 
Test castings of wall and roof panels
(ii) production of T-beams for the 
C.P.W.D. and (iii) m anufacture of 
furniture and erection of sheds for 
the Central W aterpower, Irrigation 
and Navigation Commission.

(e) This does not arise as the 
Factory is not workhig on a produc-
tion basis and no houses are being 
sold.

Shri Sidhva: What is the realists- 
tion from the articles m anufactured 
now in this factory and what is the 
production cost since the time the 
factory was closed so far as m anu-
facturing of prefab, houses is con-
cerned?

Shri Kidwai: I do not know what 
is meant by the realisation of the 
articles of the factory.

Mr. Speaker: What he means is 
that the factory is not on a produc-
tion basis, which means that it is not 
regularly producing prefab, m aterials 
for purposes of selling but is produc-
ing something else and those are 
sold. If so, he wants to know what 
is the income from that source.

Shri Kidwai: I have no inform a-
tion before me. If a definite.question 
is put 1 will be able to give the 
answer.

Mr. Speaker: W hat is the amount 
of the standing overhead charges ol 
the factory?

Shri Kidwai: As I have explained 
most of the staff has been diverted 
to* other work such as producing 
furniture and other things. Therefore 
on the factory itself there is hardly 
any expenditure now. (Interruptions).

Mr. Speaker: Order, order: hon. 
Members need not all stand together 
and pvit questions. Shri Sidhva.

Shri Sidhva: If the staff has bee:i 
reduced, to w hat extent has it been 
reduced and w hat is the actual pro-
duction cost?

Shri Kidwai: The hon. Member 
will see that his question did not 
refer to the retrenchm ent or reduc-
tion in cost. He only wanted certain 
inform ation which I have been able 
to supply.

Shri Sidhva: My question was as 
to w hat kind of articles are at present 
produced in the factory to yh ich  tlie 
hon. M inister replied tha t certain 
articles were m anufactured. I want 
to know w hat is the production cost 
of those articles.

Mr. Speaker: He wants to know the 
overhead charges or the cost of em-
ploying the present staff as it is, 
irrespective of any retrenchm ent?

Shri Kidwai: I have not got the
information.

Shri Sidhva: In reply to parts (a), 
(b) and (c) of my question, the hon. 
Minister has drawn my attention to 
the answer given previously. Does that 
refer to the Committee that has been 
appointed to inquire into the matter? 
If so, may I know whether ihe Com-
mittee has proceeded with its work of 
investigation?

Shri Kidwai: The appointment of 
the Committee was announced only 
a few days ago. I do not get a day 
to day report of the working of the 
Committee.

Shri Sondhi: Is it not a fact that 
50 to 60 per cent, of the employees 
or workmen on the stalf are still 
being retained and the Government 
is losing Rs. 80,000 a month?

Shri Kidwai: I have no such infor-
mation. I can accept the hon. Mem-
b e rs  statem ent as he takes very much 
interest in it.

Shri Kamath: Am I to understand 
that the C.P.W.D. has placed orders 
for T-beams and other stuff even 
before the Committee uppoinU'd 
recently has reported as to the best 
way of utilising the factory?

Shri Kidwai: That is correct.
Shri Kamath: How is that possible 

before the Committee reports on the 
utilisation of the factory? H o w  can 
Government place orders before tneir 
repor,t? ,

Shri Kidwai: It was fouiid that these^ 
materials could be proauceu as requ ipd  
by the C.P.W.D. and they are bemg 
supplied.
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Shri Kamath: Has the factory pr:>- 

duced T-beams at all so far? It is 
amazing.

Shri Sarangdhar Das: How many 
of the engineers who were employed 
in the factory are now employed in 
the m anufacture of fu rniture etc.?

Shri Kldwai: I will require notice.
Shri T. N. Singh: May 1 know

w hether it is a fact that negopiaticn:; 
Bfe being carried on with certain 
private firms for the management of 
the prefab, factory?

Shri Kidwai: The hon. Member ap-
parently  knows more than I do.

Dr. Deshmukh: The hon. Minister 
has stated that T-beams are being 
m anufactured. Is it a fact tha t these 
T-beams are being utilised for build-
ing houses for Members of P a r lia -
ment?

Shri Kidwai: The C.P.W.D. have 
placed orders and are receiving the 
m aterial. 1 do not know how they use 
them.

Shri Deshbandhu Gupta: Are the
Government satisfied that whatever 
Is being m anufactured today is tech-
nically sound?

Shri Kidwai: I think the C.P.W.D.
has satisfied itself before placmg their 
order,

Shri Sidhva: The hon. Minister 
adm itted that a loss of Rs. 80,000 is 
incurred .......

Shri Kidwai: I did not admit it.
Shri Sidhva: When Mr. Sondhi stated 

it, the hon. Minister said “He knows 
better: I accept that.” .......

• Shri Kidwai: I did not say that: I 
said he knows better........

Shri Sidhva: With regard to the loss 
sustained are Government doing any-
thing to minimise the loss? What steps 
are being taken?

Shri Kidwai: Government is satis-
fied that if there any loss it is the 
minimum possible.

T e c h n ic a l  I n s t i t u t io n s

♦4184. Shri Kesava Rao: (a) Will the 
Minister of Edttcation be pleased to
state what is the basis on which ad-
missions arc made in the various 
Technical Institutions run by the 
Centre?

(b) What is the number of students, 
Slate-wist?, admitted during 1950-51 In 
the first year of the All-India Diploma 
-courses in Engineering?

i

The Minister of Communications 
(Shri Kidwai): (a) A statement show-
ing the basis of admission to the 
various technical institutions run by 
the Central Government is placed J>n 
the Table of the House. [See Appen-
dix XXV, annexure No. 25.]

(b) The number of students State- 
wise adm itted to the Delhi Polytechnic 
in 1950-51, In the first year of the 
All India Diploma course in Engineer-
ing is given in the statement laid on 
the Table of the House.

Shri Kesava Rao: It is stated in 
the statem ent that eight seats are 
reserved for Pakistani nationals and 
two for Commonwealth countries 
May I know whether they are taken 
on an exchange basis or whether the 
country sending the students bear the 
expenses?

Shri Kidwai: So far as the admis-
sion of Pakistani nationals is concerned 
it is not on an exchange basis. This 
was the one institution of its kind in 
the country at the time of the P arti-
tion and it was a part of the Partition 
agreement that for sometime to come 
eight students from Pakistan will be 
admitted in this institution.

Shri Kesava Rao: May I know why 
reservation has not been made in 
other institutions (except the Delhi 
Polytechnic and the Indian Schooi of 
Mines) for the scheduled castes and 
other backward classes?

Shri Kidwai: I think in most of the 
institutions if scheduled castc students 
are available they are admitted.

Shri Kesava Rao: What was the 
number of applications received for 
admission into the Delhi Polytechnic 
last year and what was the num ber 
of students from the scheduled castes?

Shri Kidwai: The original question 
did not refer to the number of appli-
cants and so I have not got the 
information.

Shri A. C. Guha: What are the 
names of the technical institutions 
maintained and run by the Central 
Government?

Shri Kidwai: That is in the state-
ment which has been laid on the Taole 
of the House.

Shri V. B. Valdya: What is thie 
minimum qualification required for 
admission?

Shri Kidwai: That is also in the 
statement.

Shri Kesava Rao: In the gtatement 
it is stated that Delhi gets 32 seats in 
the Polytechnic. What are the reasons
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for giving a larger num ber of seats to 
Delhi, whereas m ajor provinces like 
M adras and Madhya Pradesh get only 
one?

Shri Kidwai: Because other States 
have sim ilar institutions in their ju ris-
diction and for Delhi this is the only 
institute of Its kind.

D e p a r t m e n t a l  P r o m o t io n  C o m m i t t e e s

*4185. Shri Kesava Rao: (a) Will the 
Minister of Home Affairs be pleased 
to state whether it is a fact that De-
partm ental Promotion Committees have 
been set up in various Ministries?

(b) If so, what are the functi ons of 
these Committees?

(c) Are perm anent appointments 
made on the recommendation of these 
Committees?

The Minister of Home Affairs 
(Shri Rajai^opalachari): (a) Yes.

(b) and (c). The main function of a 
Departmental Promotion Committee is 
to deal with all promotions that in-
volve selection of the best person 
available. The services of Departmental 
Promotion Committees are sometimes 
also utilised in categorising officers for 
reversion in cases of retrenchm ent etc. 
and for confirmation of officiating 
officers.

Shri Kesava Rao: May I know 
whether there Is any committee to look 
after inter-departm ental promotions 
and transfers?

Shri Rajagopalachari: If any inter-
departm ental changes are made they 
go to a different committee because 
when an officer goes from one depart-
ment to another the procedure pres-
cribed is difTerent.

Shri Kesava Rao: May I know 
whether it has been brought to the 
notice of Government that the D epart-
mental Promotion Committees are 
showing favouritism to candidates who 
are related to them, at the time of 
promotion to higher jobs?

Mr. Speaker: Order, order. I won’t 
allow that kind of an insinuation to 
be made,

Dr. Deshmukh: May I know if these 
Departmental Promotion Committees 
are at liberty to change the grades of 
employees from the original grades 
assigned to them?

Shri Rajagopalachari: If the promo-
tion involves a change of grade they 
would also deal with such matters. A 
Departmental Promotion Committee— 
the hon. Member perhaps knows it, 
but if he does not I would like to tell

him—always includes a Member of the 
U.P.S.C. plus certain high, responsible 
officers. Incidentally, no question of 
relationship arises with a large body 
of members like that.

Shri R. Velayudhan: May I know 
whether there were such Committees 
in existence before 1947?

Shri Rajagopalachari: I shall investi-
gate, but I think it Is good as it is.

Shri Hussain Imam: Is it a fact tha t 
these promotions are not perm anent 
and that they are subject to conflrma- 
tion by the U.P.S.C.?

Shri Rajagopalachari: Yes, Sir.

F i l m  o n  1942 R e v o l u t io n

•4186. Shri A. C. Guha: Will the
Minister of Information and Broadcast-
ing be pleased to state whether the 
Bengali film on the 1942 August revo-
lution has been certified and w hether 
it is being shown in any of the States 
other than Bengal?

The M inister of State for Inform a-
tion and Broadcasting (Shri D iwakar):
A film entitled “42"’ was certified by 
the former Bombay^ Board of Film 
Censors in 1949 after certain portions 
had been deleted. It is understood 
that it has been exhibited at various 
places outside West Bengal.

Shri A. C. Guha: Have the Govern-
ment any idea of placing this film 
before the Central Board of Censors?

Shri Diwakar: The present position, 
I am told, is that the new Board of 
Censors has been approached in the 
m atter and the m atter is under con-
sideration as to whether it can be re-
certified.

Shri A. C. Guha: Is it true that thLs 
film simply gives the story of the 
August revolution of 1942?

Mr. Speaker: He wants to know the 
contents of the film—I think they 
better be ascertained outside. Let the 
Minister not be asked about the con-
tents of the film.

Shri Kamath: Which, Sir, are the 
parts of the film that were excised or 
deleted. And for what reason?

Shri Diwakar.* Naturally, parts 
which were thought to be objection-
able.

Shri Kamaih: Objectionable politi-
cally or otherwise?

Mr. Spealier: Order, order.
Shri R. Veiayodhan: May I know...
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Mr. S(peaker: Hon. Members will see 
that that action was taken by a S tate 
Board and the m atter is now before 
the Central Board who are consider-
ing the m atter. So, any question of 
that type is going into history.

Shri A. C. Guha: That was my con-
tention, Sir. Now that the Central 
Board has been formed that Board 
should take up the matter. But it is 
sometimes that the Board has been, 
formed.

Mr. Speaker: He said that, but any 
questions which have the effect of 
bringing some indirect pressure on the 
opinion of the members of the Central 
Board should not be permitted here.

Sa l w a n  H ig h  S c h o o l , D e l h i

*4187. Sbri Deshbandhu Gnpta: (a)
Will the Minister of EducatJon be 
pleased to state the number of students 
reading in the Salwan High School, 
Rajendra Nagar, Delhi on 30th April,
1951 in prim ary and Secondary classes 
respectively?

(b) What is the amount of fixed and 
current grant respectively given to the 
said school so far?

(c) Has any grant been given to the 
school for furniture and library etc. 
which is permissible under the rules 
and . if not, why not?

The Minister of Coinniuiiicatlons 
(Shri Kldwai): (a) The total number 
of students in the Salwan Boys Higher 
Secondary School and Salwan Girls 
High School, Rajendra Nagar. is 1662 
in the Prim ary Classes and 1168 In the 
l^condary Classes.

(b) A statement is placed on the 
Table of the House. [5ce Appendix 
XXV, annexure No. 26.]

(c) Rs. 10,666 and Rs. 3,333 were 
paid to Salwan Boys Higher Secondary 
School and Salwan Girls School res-
pectively during 1950-51 as grants for 
furniture and library etc.

Shri Deshbandhu Gapla: May I
know whether the grant given to the 
School is in accordance with the rules 
or it falls short of the rules?

Shri Kldwai: I hope it is in accord-
ance with the rules.

Shri Deshbandhu Gupta: May 1
know whether it is a fact that this is 
the biggest school in Delhi?

Shri Kldwai: That is a fact.
Shri Desbbandbn Gupta: In view of 

tha t fact, will the hon. M ^ister be 
pleased to inquire and if the grant is 
not in accordance with the rules bring 
it in accordance with them?

Shri Kidwai: As the hon. questioner 
is one of the trustees, if he writes to 
me as to where it falls short of the 
rules I will look into it.

Shri Kamath: Is it a fact that on 
the site where the Salwan High School 
now stands, or in its close vicinity,, 
there was a school called Amar Vldya- 
laya. and that the Government refused 
to give a grant to that School, and i t  
had therefore to close down?

Shri Kidwai: I will require notice 
for that.

A r m e d  B a n k  D a c o i t ie s

*4188. Dr. M. M. Das: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the 
Scheduled Banks of cities like Bombay 
and Calcutta have requested the 
Reserve Bank of India to provide them  
with a ''strong room’* van, whenever 
necessary as a precaution against 
armed Bank dacoit(es; and

(b) if so, whether the m atter has 
been considered and any decision 
taken?

The Minister of Finance (Shri C. 
Deshmukh): (a) and (b>. A meeting 
was convened by the Reserve Bank of 
India in Bombay on the 24th April, 
1951, which was attended by the Chair-
man of the Indian Banks Association^ 
the Chairman of the Exchange Banks 
Association and representatives of 
several banks to consider m easures to  
be introduced for affording protection 
to cash in transit between the Banka' 
offices and the Reserve Bank. In th is 
meeting a suggestion for the Reserve 
Bank running a service for the trans-
portation of notes and coins from and  
to the Reserve Bank met with un-
animous approval. Details of the 
scheme are being worked out and 
negotiations are in progress for the 
purchase of Cash Vans suited for the 
purpose.

Dr. M. M. Das: May I know w hether 
any other .suggestion has been ret^etv- 
ed by Government from any other 
quarters for putting a stop to these 
armed hold-ups?

Shri C. D. Deshmukh: I am not
aware of any other suggestions.

Dr. M. M. Das: May I know w hether 
the hon. Minister is In a position to  
inform the House as to how m any 
vans will be necessary for implementa-
tion of this scheme and what will be 
the cost Involved?

Shri C. D. Deshmukh: One or twO' 
vans. I don*t know what the cost 
will be. but whatever the cost it wiXt
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be transferred  to the subscribing 
fcanTfs on a no-proflt basis.

Di'. M. M. Das: May I know whether 
Governm ent think that the measure 
contem plated will be effective?

Mr. Speaker: Order, order. It is ask-
ing for opinion.

R e s e t t l e m e n t  o f  R e l e a s e d  A r m y  
P e r s o n n e l

;*4189. Dr. M. M. Das: (a) Will the 
M inister of Defence be pleased to state 
w hether it is a fact that a decision has 
been taken by Government about a 
scheme regarding the resettlement on 
land of released army personnel?

<b) If so, what is the scheme?
(c) What are the financial implica-

tions of the scheme?

T he Deputy M inister of Defence 
(M ajor-General H im atslnhjt): (a) Ye.s.

(b) It is proposed to settle 1434 ex-
servicem en on 22,600 acres of land ir. 
Ram pur. Madhya Bharat, Bhopal and 
Afzalgarh (U.P.).

(c) A statem ent is placed on the
T ab le  of the House, Appen'iix
XXV, annexure No. 27.]

Dr. M. M. Das; May I know what 
will be the number of ex-service per-
sonnel who will be benefited and the 
expenditure per head?

M ajor-General Himatslnhji: The
num ber is 1434. The expenditure per 
bead will be Rs. 4,700 which has been 
divided as follows:

Central Government will grant...
Rs. 750 per soldier.

State Government will grant...
Rs. 500 per soldier.

G rant from Soldiers’ Post-War 
Reconstruction Fund

Rs. 500 per soldier.
Settlers’ contribution, that is by 

the soldiers themselves
Rs. 500 per soldier.

Loans from the Central Govern-
ment to State Governments, 
up to a maximum of

Rs. 2,450 per soldier.
Total ...Rs. 4,700 per soldier.

I>r. M. M. Das: In the statem ent the 
nam es of certain States have been 
given. May I know whether lands have 
bt'cn a- quired in those States for the 
resettlem ent of ex-servicemen?

M ajor-General Himatsinhji: Yes,
S ir. It has already been acquired.

Dr. M. M. Das: May I know, Sir, 
w hether there will be individual allot-
ments of land to these ex-servicemen, 
or the scheme will be worked out on 
co-operative basis?

M ajor-General H im atslnhji: The
scheme in the beginning will be in 
compact blocks of above one thousand 
acres each. It will be managed by the 
Central Government or the S tate Gov-
ernm ent for the first two years and 
once they are put into running order, 
later on they will be allotted to in-
dividual soldiers. But they will work 
as co-operative farms.

Dr. M. M. Das: May I know how 
the loans given by the Central Govern-
ment is proposed to be realised?

M ajor-General Him atslnhji; It is
proposed to be realised possibly from 
the income of these colonies.

Shri Kamath: Are the released I.N.A. 
personnel entitled to or eligible for 
the benefits of this scheme, and if so 
how many have been resettled so far 
on land?

M ajor-General Himatslnhji: This
scheme was started for the soldiers 
from the States and provinces who 
have been released just recently. The 
hon. Member’s suggestion about the 
I.N .̂A. personnel would be taken into 
consideration,

Shri A. B. Gurun^: May I know 
whether it has been brought to the 
kno'vledge of the hon. Minister of in-
stances where serving army officers 
and other ranks have been allotted 
land to the detrim ent of ex-army 
personnel?

M ajor-General H imatslnhji: Sir, it 
is possible that in the U ttar Pradesh 
serving officers may have been allotted 
land. But most of them are displaced 
persons from the West Punjab.

M a j o r  P r o j e c t s  in  M a d r a s

*4190. Shri Rathnaswamy: (a) Will 
the Minister of Finance be pleased to 
state w hether it is a fact that the 
Madras Ministers during their recent 
visit to Delhi pressed on the Govern-
ment of India the need to help them to 
complete one of its major projects 
and if so, with what result?

(b) What is the total estimate of 
the major projects which the Madras 
Government want to execute?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The question of the 
Development Projects of the Madras 
State was one of the various m atters
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discussed inform ally with the M adras 
M inisters during their recent visit 
Dellri. No results have followed so far.

(b) The estim ate of expenditure on 
capital projects as given in the Budget 
Speech of the State Finance Minister 
for 1951-52 is Rs. 22-58 crores. The 
total estimated cost of the projects 
referred lo is not available.

Shri Rathnaswamy: Is it a fact, Sir, 
that the schemes originally estimated 
at Rb. 300 crores have now been 
reduced to Rs. 135 crores?

Shri C. D. Deshmukh: The statem ent 
which' the State Government had 
furnished to the Planning Commission 
shows the total cost of irrigation and 
power schemes of the State in pro-
gress as Rs. 92 crores 94 lakhs. I do 
not know whether that is the answer 
which the hon. Member wants, or 
w'hether he is referring to any other 
schemes.

Mr. Speaker: He wants to know 
w hether the original estim ate of 
Rs. 300 crores has now been reduced 
to Rs. 135 crores?

Shri C. D. Deshmukh; I am sorry I 
have no information as to the revision 
in a downward direction in the cost 
of the works.

Shri Shiva Rao: May I know, Sir, 
w hether there is any machinery either 
in his own Ministry or in that of his 
colleague the Minister of Natural Re-
sources which considers the relative 
merits of various schemes or projects 
before the Finance Minister include 
them in his budget?

Shri C. D. Deshmukh: We have a 
Planning Commission now for advising 
us on priorities.

Shri Rathnaswamy: Is it a fact, Sir, 
that the Ministers during their visit to 
Delhi had impressed on the Govern-
ment that the irrigation and elet^ 
tricity schemes should not be slowed 
down or retarded at this stage as they 
had been taken up long ago?

Shri C. D. Deshmukh: Yes, most
Ministers of most States have done the 
same.

Shri Ramaswamy Naidu: Have \W 
the schemes that have been sanctioned 
by the Madras Government been 
approved by the Centre?

Shri €. D. Deshmukh: There is no 
question of approval by the Centre of 
the State Government schemes.

Dr. Deshmukh: Is it a fact that the 
Planning Commission personnel is 
already in the process of being wound 
up?

Mr. Speaker: Order, order.
Shri Rathnaswamy: Have the Govern-

ment any information as to the ways 
by which the Madras Government 
would be able to find out the sum and 
what is the contribution the Centre 
would be prepared to give towards 
these projects?

Shri C. D. Deshmukh: There are no 
resources in sight, Sir, and there never 
was a time when so much was ex-
pected out of so little.

F o d d e r  G r a s s

M l91. Shri Jnani Ram: Will the
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether experiments are being 
carried on in the D.V.C. area for grow-
ing various kinds of fodder grass;

(b) if so, the varieties of grass and 
countries from which they were im-
ported; and

(c) the result of the experiments?
The Minister of Natural Resources 

and Scientific Research (Shri Sri 
P rakasa): (a) to (c). The informa-
tion is being collected and will be laid 
on the Table of the House as soon 
as available.

P o w d e r  M i l k

*4192. Shri Jnani Ram: Will the
Minister of Health be pleased to state:

(a) the quantity of Powder Milk 
obtained from W.H.O. in the years
1950 and 1951 uptil April. 1951; and

(b) the places where it has been 
distributed;

The Minister of Communications 
(Shri Kldwai): (a) and (b). The 
W.H.O. has not supplied any milk 
powder to India.
D e m o lish in g  T e m p o r a r y  S t r u c t u r e s ,  

A.l.R. O f f i c e , D e lh i

*4193. Shri Sidhva: (a) Will the
Minister of Information and Broad* 
casting be pleased to state whether 
there ' is a proposal to demolish the 
temporary structures housing the office 
of the All-India Radio, Delhi and which 
are near the main building?

(b) If so, what is the place where 
new buildings are proposed to be erect-
ed and wbat will be the cost of the 
new extensions?

The Minister of State for lnforma> 
tion and Broadca.sting (Shri Diwakar):
(a) A proposal to the efTect was 
received and is under examination.

(b) Does not arise.
Shri Sidhva: What is the idea under-

lying this proposal—is it wanted for
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the expansion of the All-India Radio 
building?

Mr. Speaker; The question refers to 
temporary structures.

Shri Sldhva: But I want to know 
the idea underlying the proposal?

Shri Diwakar: During the process of 
negotiations for more land with the 
Development Committee it was pro-
posed tWat the present hutm ents 
should be demolished and then only 
the question of more accommodation 
could b2 considered. That is the sug-
gestion under consideration.

I n d u s t r ia l  F i n a n c e  C o r p o r a t io n

♦4194, Shri A. C. Giiha: Will the
Minister of Finance be pleased to state:

(a) whether the Industrial Finance 
Corporation has followed any order of 
priorities of industries while making 
investment or otherwise lending help 
to industrial concerns; and

(b) whether the Corporation has 
rendered any financial help or has 
advanced loans to concerns with which 
any one or more of its Directors are 
Intimately connected?

The Minister of Finance (Shri C. O. 
Deshmukh): (a) I would invite the 
attention of the hon. Member to my 
reply to part (b) of Starred Question 
No. 258 of Dr. M. M- Das given on 
the 22nd November, 1950.

(b) Yes, in two cases.
Shri A. C. Guha: May I know if 

within the last two years large amount 
of funds was given to some rayon and 
ceramic industries?

Shri C. D. Deshmukh: I have not 
got the list here of individual loans 
given by the Corporation.

Shri A. C. Guha: May I know
whether there is any rule that banks 
should not advance any money to any 
concerns with which any of its direc-
tors is connected and if so, why is the 
Industrial Finance Corporation ex-
empted from that rule?

Shri C. D. Deshmukh: I think the 
legislators can answer that question 
best, because the Industrial Finance 
Corporation Act does not make com-
panies ineligible for assistance from 
the Corporation only because one of 
the directors of the Corporation hap-
pens to be also a director of ^ e  
company applying for a loan. Section 
17(4) of the Act prohibits a Director 
of the Corporation from exercising his 
vote on any m atter concerning an 
industrial concern in which he is 
directly or indirectly Interested. This 
is a suflftcient safeguard when the

Executive Committee which sanctions 
the loans is composed of five member;:, 
one managing director, two directors 
elected by five nominated directors 
and two directors elected by the sik  
elected directors.

Shri A. C. Guha: May I know in 
the two cases referred to by the hon. 
Minister what is the interest of the 
Director concerned? Is he merely a 
director in those tw o concerns, or 
has got some other direct interest?

Mr. Speaker: Order, order. The hor., 
member is going into individual cases.

Shri A. C. Guha: This is not an in -
dividual question.

Mr, Speaker: He does not think so; 
but it is clear to me.

Shri Hussain Imam: May I ki\ow, 
whether the number tha t he has sta teJ 
is during rccent times or from the 
inception of tl»is Corporation?

Shri C. D. Deshmukh: From the very 
inception of this Corporation.

Shri R. Velayudhan: May I know 
the amount granted to these two con-
cerns?

Shri C. D. Deshmukh: I have already 
said that I have not got the details 
of individual loans here.

Shri A. C. Guha: Was any lo^n 
advanced to a concern in which a 
Director of the Corporation is either 
a Managing Director or Chairman (/f 
the Board of Directors or has any 
direct control over that concern?

Shri C. D. Deshmukh: The hon
Member asked a question in regard to 
directors who are intimately connected 
and we have tried to in terpret w hat 
he means by intim ate connection. He 
knows best what he means by that 
sort of connection.

Shri A. C. Guha: If he is the M anag-
ing Director or the Chairman of *he 
Board of Directors of the company?

. Mr. Speaker: It is a question of 
interpretation of the Act.

Kaka Bhagwant Roy: May I know 
what is the total number of applivB- 
tions received for grant of loans in 
1950 and 1951 and on what basis 
applications for loans are being con-
sidered by the Corporation? Is it a 
fact that a large number of applicor 
tions are pending since...............

Mr. Speaker: Order, order. He may 
put the questions one by one.

Shri C. D. Deshmukh: I have no 
information just for this year, but If
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the hon. Member and the House are 
interested I can give the figures for 
all the transactions of the Corporation 
up to 30th April 1951. I do not know 
whether he would be satisfied with 
that.

Shri A. C. Guha: As regards the 
principle of priority, can the hon. 
M inister give an idea as to bow it is 
determined, and whether the ceramic 
and rayon industries come within that 
purview?

Shri C. D. Deshmiikh: Is it the
question whether ceramics and rayon 
industries come within the purview 
of the assistance? They are not ex-
cluded by the Act.

Shri A. C. Guha: I mean in the 
priorities of industries to be helped 
b ^ th e  Corporation.

Shri C. D. Dcshmukh: Well, Sir, I 
have said about priorities that the 
Corporation takes into account the im-
portance of the industry in m ain-
taining the economic life of the com-
munity. No definite order of priorities 
has been laid down either by the 
Government or by the Corporation. 
The Corporation, however, obtains the 
advice of the I. and S. Ministry or 
other appropriate Ministries of Gov-
ernm ent with a view to ascertaining 
whether the project in question hf»s 
been approved by Government, 
whether there is any scope for the 
scheme of the particular comoany, or 
whether aoplications from such an 
industry should be encouraged.

A b o r ig in a l  T r ib e s  i n  A n d a m a n s

*̂ 4195. Shri K rishnanand Rai: (a)
Will the Minister of Home Affairs be 
pleased to slate T/hat is the numerical 
strength of Aboriginal Tribes in 
Andamans at present?

(b) Have Government taken any 
steps recently to e.xtend education and 
other facilities to them?

(c) What is the chief occupation of 
these aboriginals?

The M inister of Home Affairs 
(Shri Rajagopalachari): (a) The num-
ber of aborigines in the Islands is 
very small although exac;t figures are 

•not known. No census has been possi-
ble owing to (i) the nomadic character 
of the tribes, (ii) the inaccessibility 
of their interior camps and (iii) the 
hostility of some of the tribes.

(b) Nothing has been done owing 
to the same reasons.

(c) Hunting and fishing. No cultiva-
tion. .

Shri K rish ttm uid  Rai: Is it a fact 
tha t the number of these aboriginals

in Andamans has decreased consider-
ably in recent times and that the race 
is on the verge of extinction on 
account of economic isolation?

Shri Rajagopalachari: I have seen 
m anuscript copies of the present 
Census Report. Reference is made 
there to the point made by the hon. 
Member, namely a fall from two c»r 
three hundred in each group to fifty 
or forty. Well, the nomadic character 
being continued and the hostility being 
continued nothing could be done to 
prevent disease that is spreading 
among them.

Shri Rathnaswamy: I understand
that the Government is going to take 
up a five year development scheme of 
the Andamans. May I therefore know 
whether this scheme includes also the 
all-round improvement of these 
aboriginals?

Shri Rajagopalachari: The develop-
ment of the Andaman Islands is quite 
different from the condition of the 
Aboriginal Tribes who are in the 
jungles and who are not available for 
any Improvement. They are small in 
number, nomadic in character, and
hostile. They use poisoned arrows and 
kill any stranger at sight.

C i v i l  H o s p i t a l  a t  K o h i m a

*4196. Shri S. C. SamanU: (a) Will 
the Minister of Health be pleased to 
state the amoujit spent for the con* 
struclion and equipment of Civil 
Hospital at Kohima? ^

(b) What is the recurring expendi-
ture of the Hospital and how much is 
met by the Government of India every 
year?

(c) How and by whom Is the 
Hosnital managed*^

The Minister of Communications 
(Shri Kidwai): (a) The amount spent 
on the construction and equipment of 
the Civil Hospital at Kohima Is as 
follows:

(i) on construction Rs. 19.41,B59, 
(upto December, 1950).

(ii) on equipment Rs. 1.19,806.
(b) The recurring expenditure wa.  ̂

Rs. 69,921 during 1949-50 and 
Rs. 76.987 during 1950-51. The Govern-
ment of India meet 50 per cent, of the  
recurring expenditure subject, to a 
maximum of Rs. 75.000 per annum for 
a period of five years for the present.

(c) By tlje Government of Assam 
in the usual manner.

Shri & C. Ssmanla: May I know
w hat led the Central Government to 
construct the Civil Hospital a t K obim af
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Shri Kidwai: At the time of the 
Japanese invasion it was found that 
many houses and hospitals were des.- 
troyed there. It was found tha t the 
Medical aid in th a t arep was not 
sufficient to meet the requirements, 
and Government decided on the re-
commendation of the military authori-
ties there to build this hospital.

Shrl S. C. Samanta: May I know the 
number of beds in that hospital, if there 
are any reservations of them and, if so, 
for whom?

Shri Kidwai: 176 beds are provided; 
the Assam Government manages it and 
they will see that the reservation is 
made if they think it necessary.

Shrl Chaliha: May I know whether 
it is the intention of the Government to 
open more hospitals in the Naga Hills 
area?

Shri Kidwai: That is for the Assam 
Government to decide.

Dr. M. M. Das: May 1 know whether 
any contribution has been made by 
our Defence Department for the con-
struction of this Hospital and whether 
any beds are reserved for the Assam 
Rifles?

Shri Kidwai: In the beginning 'there 
was some such suggestion of a contri-
bution from the Defence Department. 
B ut whether there is any contribution 
from the Defence Department or from 
the Health Department, the Govern-
ment of India has met this liability.

The Minister of N atural Resources 
and Scientific Research (Shri Sri 
Praka.sa): May I answer this question? 
The Hospital itself is a gift of the 
Defence Department to Assam.

Shri S. C. Samanta: The hon. Minis-
te r said that the hospital is under the 
management of the Assam Govern-
ment. May I know whether in the Com-
mittee of Management there are any 
nominated persons of the Central 
Government?

Shri Kidwai: No.
F ad in g  o u t  o f  A.I.R. S ta t io n s

M197. Shri Amolakh Chand: (a)
Will the Minister of Information and 
Broadcasting: be pleased to state
whether the A.I.R. stations faded out 
between the 13th and 24th April, l')51 
due to .solar flares and hydrogen 
eruptions?

(b) If so, what steps do Government 
propose to take to counteract such dis-
turbances?

The Minister of State for Inform a-
tion and Broadcasting (Shrl Diwakar): 
<a) A radio fade-out in the short w ive

bands was observed on 19th April 1951 
between 10-30 and 12-30 hours,

(b) No effective method of counter-
acting such natural phenomena has 
yet been discovered. The Research 
D epartm ent of All India Radio is how-
ever making a careful study . of the 
relation of solar phenomena w ith iono-
spheric and magnetic disturbances.

Shri Amolakh Chand: Is the Govern-
m ent aware tha t solar flares are likely 
to detach the A.I.R. off the air in the 
first week of June and the last week 
of May?

Shri Diwakar: I am not aware, but 
it is just possible.

D o l l a r  S u r p l u s

*4198. Shri Amolakh Chand: Will the 
M inister of Finance be pleased to state:

(a) the quantum  of our dollar sur-
plus which has gone to swell the 
Sterling A rea’s reserves; and

(b) whether a part of this surplus 
can be used for paying back the dollars 
purchased from the Monetary Fund?

The M inister of Finance (Shri C. D. 
Deshmukh): (a) According to the re-
vised estimates, which are still provi-
sional. India’s net contribution to the 
Central Reserves of Gold and Dollars 
of the Sterling Area during the year 
1950 amounted to $85 million.

(b) In view of our probable dollar 
deficit during 1951 and the present 
dollar position of the sterling area as 

, a whole. Government consider that it 
is not desirable at the present stage to 
repay the dollars purchased from the 
International Monetary Fund.

Shri Amolakh Chand: In view of the 
statem ent made by the British Finance 
Minister that maximum dollars are 
contributed by Commonwealth coun-
tries, may 1 know how much has India 
contributed?

Shri C. D. Deshmukh: 85 million
dollars in 1950. In 1951, the period for 
which has lapsed, we have only pro-
visional figures. Our surplus is about 
13 million dollars.

Shrl Amolakh Chand: May I know 
the total figure paid up till now in the < 
years 1948 to 1951?

Shri C. D. Deshmukh: In 1948 the 
net withdrawal was 96 million dollars. 
In 1949 the net w ithdrawal was 69 
million dollars. As I said in 1950 there 
was a net surplus of 85 million dollars.

Shrl A. C, Guha: May I know if 
there are any restrictions for us to 
draw from the Sterling Area reserve 
or we tan  draw as much as we require?
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Shri C. D, Deshmukh: There are no 

restrictions except those which are seli- 
imposed as a result of the Finance 
M inisters’ Conference last September. 
I think I made a reference to the prin-
ciples that were adopted then. I would 
add that I have every expectation 
that all our reasonable requirem ents 
will be satisfied.

Shri T. T. Krishnamachari: May I
ask if the Finance Minister could give 
any information, in view of the state-
ment made by the Finance Minister in 
the U.K. that the dollar surplus was 
mainly due to the contribution by 
Commonwealth countries, what is the 
percentage of our contribution com-
pared to the total contribution by the 
Commonwealth countries?

Shri C. D. Deshmukh: 1 am sorry, I 
have not got the figures of that com-
prehensive coverage here.

Shri A. C. Guha: The hon. Minister 
refers to self-imposed restrictions. 
Does this mean any restriction in our 
import by a certain percentage?

Shri C. D. Deshmukh: No. There is 
no formula in existence now. Last 
year, it was agreed that the total 
dollar expenditure should be limited lo 
75 per cent, of the expenditure in 1948. 
But no such formula has been adopted 
for the current year.

Mr. Speaker: Next question.
B o a r d  o f  D i r e c t o r s  o f  H in d u s t a n  

A i r c r a f t

*4199. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of 
Defence be pleased to state how many 
members there are at pre.sent on the 
Board of Directors of the Hindustan 
Aircraft?

(b) Is it proposed to increase the 
number of Directors in the near 
future?

The Deputy M inister of Defence 
(M ajor-General H im atsinhji): (a)
Three, .

(b) A proposal to reconstitute the 
Board of Directors is under considera-
tion, but no decision has been taken 
as to whether the number of Directors 
should be increased.

Pandit Munishwar D att Upadhyay:
Is there any proposal that one more 
director should be added?

Major-General Himatsinhji: The
number of directors allowed is laid 
down in the Articles of Association, 
which I have not got with me at 
present. The proposal for having a non-
official Civilian Chairman is under the 
consideration of the Government.

Kumhhar: May I know th e  
names of the present directors?

Major-General Himatsinhji: The
S h Jp H  the Chairman.
4 4 • f ;.  Finance and In-
dustr^^  Minister, Mysore State ia the 
Vice-Chairman and Shri J. R. D. Tata 
is a nominee of the Government of 
India.

May r know if 
there is any remuneration attached to 
S, posts, as Chairman or as directors?

M ajor^neral Himatsinhji: The
Chairman is the hon. Defence Minister.

B T?* Minister of Oefencc (Sardar 
m ldev Singh): I may say for the
information of the hon. Member tha t 
I do not know whether any rem unera-
tion is provided for. No rem uneration 
has been drawn by me and I do not 
propose to draw even if there is any 
provision.

Pandit Munishwar Datt Upadhyay:
May I know from what cla.ss is the 
Civil Chairman proposed to be selected.

Major-General Himatsin’ n: There
are certain names proposed and the 
m atter is under the consideration jI 
the Government of India. I am not 
able to say anything about the ‘class\ 
because I do not know what the hon. 
Member means by it.

Mr. Speaker: Next question.
P h y s ic a l  E d u c a t io n  C e n t r e s

•4200. Pandit Munishwar D att 
Upadhyay: (a) Will the Minister of 
Education be pleased to slate how 
many Physical Education Contros hove 
been started in Delhi?

(b) What is their course of study?
(c) Has the Municipal Committee 

Delhi approached Government for aid 
for this Scheme?

The Minister of Communications 
(Shri Kidwai): (a) Five.

(b) The Centres do not have any 
course of study. They only provide 
facilities for physical exercises and 
games.

(c) No.
Pandit Munishwar Datt Upadhyay:

May I know if any teachers had beoa 
recruited for this purpose? If so, how 
many?

Shri Kidwai: Each school has got 
its separate staff.

Pandit Munishwar Datt Upadhyay:
I wanted to know the number of 
teachers recruited.
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Shri Kidwai: The stafi consists of 
one Director and five Assistant Direc-
tors who are in charge of each Centre 
and the usual allowances are given.

Pandit M unishwar D ati Upadhyay:
The hon. Minister has not given me 
the number of teachers. Probably he 
has not got the number. '

Shri Kidwai: This is the number 
that I have given, namely one Director 
and five Assistant Directors.

Pandit Munishwar Datt Upadhyay;
May I know whether there is any 
minimum qualification fixed for those 
persons who are to im part instruction 
in these centres?

Shri Kidwai: No.
Shri Kamaih: Has th e  q u es tio n  of 

In tro d u cin g  Hatha Yogic Asana a n d  
Pranayama as a part of th e  c u rric u lu p i 
of p h y sica l e d u ca tio n  b een  co n sid ered  
by  Government at all?

Mr. Speaker: Order, order, next 
question.

T e c h n ic a l  A id  t o  In d ia

*4301. Dr. Ram Subhag Sinirh: (a)
Will the Minister of Finance be pleas-
ed to state whether an agreement has 
been signed between the Government 
of India and the International Labour 
Organisation for technical aid to India 
under the expanded programme of 
Technical Assistance of the U.N.O.?

(b) If so, what are the chief term s 
of tha t agreement?

The M inister of Finance (Shri C. D. 
Deshmukh): (a) Yes.

(b) A copy of the Agreement is 
placed on the Table of the House.
I Sec Appendix XXV, annexure 
No. 28.]

The purpose of the Agree-
ment is for furnishing technical assis-
tance by the International Labour 
Organisation through the provision of 
experts and fellowships.

Dr. Ram Subhas: Singh: How many 
stipends and fellowships will be given 
to Indians for their study and training 
abroad under this Agreement?

Shri C. D, Deshmukh: I have not 
got the information as to the figure 
provided for India separately.

Dr. Ram Subhag Singh: May I know 
whether any co-ordinating agency is 
going to be established by the Govern-
ment for the proper utilization of the 
terlmical aids received from the 
United Nations, the I.L.O. and Presi-
den t Trum an's Point Four Programnve?

Shri C. D. Deshmukh: Yes; by the 
Economic Affairs D epartm ent of ihe 
M inistry of Finance.
A d v is o r y  B o a r d  o f  S o c ia l  W e l f a r e

•4203. Shri S. N. Das: (a) Will the
Minister of Education be pleased to 
state the work so far done by the 
Advisory Board of Social Welfare?

(b) W hat is the total am ount tha t 
has so far been sanctioned by it as 
grants-in-aid to institutions?

(c) Has the Board been able to com-
pile any list of non-ofRcial associations 
and institutions engaged in social 
Welfare work?

(d) Has the Sub-Committee estab-
lished by the Board to study the 
question of Social Service by youth, 
subm itted its report?

The M inister of Communications 
(Shri K idwai): (a) The Board has set 
up two Sub-Committees (i) to prepare 
standard courses in Social work to be 
adopted by all the institutions and (ii) 
to prepare a scheme of social work to 
be undertaken by students.

(b) G rants are sanctioned by Gov-
ernment.

(c) The Board has not so far un d er-
taken the preparation of such a list.

(d) Not yet.
Shri S. N. Das: If the list is not long

I would like to know the names of 
the different associations to which 
grants have been sanctioned.

Shri Kidwai: The Tata Institute of 
Social Sciences, Delhi School of Social 
Work, The Association of Social and 
Moral Hygiene and the Children’s Aid 
Society, Delhi.

Shri S. N. Das: Have Government 
sent a directive to State Governments 
to compile a list of such institutions 
and associations?

Shri Kidwai: The States are being 
consulted about the courses tha t are 
to be drafted by this Committee.

WRITTEN ANSWERS TO QUESTIONS 

G r a n t s  t o  S c h e d u le d  C a s te s

♦4177. Shri Kannamwar: (a) Will the
Minister of Education be pleased to 
state how much amount as an annual 
grant was given to the Scheduled 
Castes in the years 1947, 1948, 1949 
and 1950 for their education?

(b) How many students from 
Scheduled Castes have been given 
overseas scholarships by the Gov-
ernm ent of India during the last three 
years?
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The Miitister of Communications
(Shri Kidwai): (a) li>47-4B, R*.. 4,00,000; 
1948-49, Rs. 4,20.000; 1949-50. Rs.
6,00,000; 1950-51. Rs. 7,20,000.

(b) None.

A s s i s t a n t  S u p e r in t e n d e n t s

•4179. Shri Raj Kanwar: Will the
M inister of Home Aifairs be pleased to 
state:

(a) for how many lower and upper 
division clerks working in the Central 
Secretariat, an Assistant Superintend-
ent is normally appointed;

(b) for how many Assistant Superin-
tendents there is a Superintendent;

(c) for how many Superintendents 
•there is an Under Secretary;

(d) for how many Under Secretaries 
-there is a Deputy Secretary; and

(e) for how many Deputy Secretaries 
there is a Secretary or Joint Secretary?

The M inister of Home Affairs 
(Shri Raiagopalachari): (a) to (e). *
There are no hard and fast rules re-
garding the relative strength of officers 
and assistants in the Central 
Secretariat.

The normal strength of a standard 
.Secretariat division under the control 
of the Deputy Secretary may be taken 
to consist of one Deputy Secretary,
2 Under Secretaries, 3 Superintendents.
3 Assistant Superintendents and 
l e  Assistants.

Three or four Secretariat divisions, 
each under a Deputy Secretary, wil 
normally be the charge of a Joint 
Secretary or a Secretary.

For further details, the hon. Member 
is referred to the Central Secretanat 
Service (Re-organisation and R ^  
enforcement) Scheme, copies of which 
are available in the library of the 
House.

M o b ile  D is p e n s a r ie s  f o r  D e lh i  
-̂ 4202. Shri Kshudiram Mahata: Will 

the Minister of Health be pleased to 
state:

(a) whether it is a fact that two 
mobile dispensaries have been estab-
lished for the State of Delhi;

(b) the staff and the number of 
vehicles of each unit of the mobile 
dispensaries;

(c) the date of their e.stablishment;
(d) the area allotted to each unit and 

the area moved every day;
(e) the number of patients attend-

ed upon uptill now by each of them; 
and

(f) the cost of maintenance except
medicine etc.?

The Minister of Communications 
(Shri Kidwai); (a )  Yes.

(b) Staff:

Civil Assistant Surgeon, 
grade I 1

Compounder 1
Dresser 1
Driver I
Cleaner 1

Number of vehicle*
(c) September, 1949.
(d) and (e). A statement giving the 

information required is placed on Ihe 
Table of the House. fSce Appendix 
XXV, annexure No. 29.]

(f) Rs. 30,387 upto the 30th April, 
1951.

P u b l ic  S c h o o l s

*4204. Dr. Deshmukh: (a) Will the
Minister of Education be pleased to 
state the number of^ Public Schools 
which are directly managed by the 
Government of India together with 
their names?

(b) What Is the annual recurring 
and non-recurring expenditure on 
them?

(c) Is It the policy of Government 
to take over more Public Schools?

(d) Do Government Intend to estab-
lish any Public School or assist the 
establishment o t Public Schools In-the 
various States?

The M inklef of Commnnicationa 
(Shri Kidwai): (a) Lawrence School. 
Sanawar and Lawrence School, Love- 
dale.

(b) A statement Is laid oi> the 
Table of the House. (See Appendix 
XXV, annexure No. 30.]

(c) The Government of India arc 
not at present considering any pro-
posal to take over more Public Schools.

(d) This is a m atter for the Govern-
ments of the Slates concerned.

S p e c ia l  R e c r u i t m e n t  Bo a r d

M205. Shri J. N. Haxarika: Will the 
Minister of Horae Affairs be pleased to 
state:

(a) the number of Scheduled Tribes
candidates throughout the Union,
Statewlse. recommended by the State 
Gk)vemments for interview before the 
special Recruitment Board during the 
last four years; and

(b) how many of them have so far 
been recruited to I.A.S. and I.P.S.?

The Minister of Home Affair* 
(Shri Rajagopalacharl): (a) and (b)
One State Service officer belonging to 
a Scheduled Trib« WM
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by the State Government. He has been 
appointed to the Indian Administrative 
Service.

One other person belonging to a 
Scheduled Tribe applied directly as 
an open m arket candidate and not 
through the Stale Government. He 
has been appointed to the Indian 
Police Service.

H i l l  T r ib e s  o f  B u r m a

*4206. Shri J. N. Hazarika: Will the
Minister of Home Affairs be pleased to 
state:

(a) whether exemption has been ex-
tended to the members of Hill Tribe® 
of Burma border lands entering India 
without passport required by the Indian 
Pass Port Rules; and

(b) if so, whether similar exemption 
has been made to the members of the 
Hill Tribes of Pakistan border 
territory?

The M inister of Home Affairs
(Shri Rajag^opalachari): (a) Yes, pro-
vided they do not proceed beyond 25 
miles from the land border.

(b) Members of Hill Tribes on the 
Pakistan border, being nationals of 
Pakistan, have already been exempted 
by a reciprocal arrangem ent with 
Pakistan. Nationals of Pakistan enter-
ing from West Pakistan will have to 
obtain permits but there are no Hill 
Tribes in West Pakistan.

F o r e ig n  I n v e s t m e n t s

♦4207. Shri A. C. Cuba: Will the
Minister of Finance be pleased to state 
the total amount of foreign investment 
in India with the following break-up—

(i) nationalities of the investors;
(ii) long term investment in in-

dustries showing their names 
and amounts separately; and

 ̂ (iii) short term investment in 
commerce and as loans and 
advances lo Indian concerns?

The Minister of Finance (Shri C. D. 
Deshmukh): I presume the hon. Mem-
ber refers lo the foreign business 
investments In India. According to the 
Reserve Bank of India’s report on the 
Census of Foreign Liabilities and 
Assets, the book value of such 
investments as on the 30th June, 1943 
was estimated at about Rs. 398 crores, 
consisting of long term investments of 
about Rs. 320 crores and the short 
term investments of about Rs. 78 
crores. As regards the break-up of 
these figures, country-wise and by 
main categories of industries. J 
invite the attention of the hon. Member 
to Table III-27, and statements Nos. 11 

an d  W Be«erve Bank of India s

I^^port on the ‘Census of Foreign 
Liabilities and Assets* a copy of which 
is available in the L ibrary of the 
House.

D o c u m e n t a r y  F i l m s

•4208. Shri M. L. Gupta: (a) Will
M inister of Inform ation and Broadcas- 
ttog  be pleased to refer to the answer 
given to part (b) of my starred  ques-
tion No. 3347 on the 21st April 1951 
regarding docum entary films and state 
whether the 800 touring cinemas are  
owned by private individuals or by 
Government?

(b) W hat is the num ber of mobile 
vans that various States have and the 
area that they cover?

(c) Has a record been kept of the 
num ber of the shows at which these 
films have been exhibited and the den-
sity of the crowd which was present a t 
each show?

The Minister of State for Inform a-
tion and Broadcasting (Shri D iwakar):
(a) By private individuals.

(b) In regard to the first part of the 
question, information is being collected 
and will be placed on the Table of the 
House. As regards the area covered > 
the mobile vans are expected to cover 
the whole area of the State concerned.

(c) The agreement with each cinema 
is that it should exhibit every docu-
m entary film contracted for at every 
show during the week. The audienc-d 
varies according to the capacity of the 
cinema house and according to ^he 
popularity of the feature film exhibited.

T o b a c c o  G r o w e r s

♦4209. Shri B. K. Pani: Will the
Minister of Finance be pleased to state:

(a) how many tobacco growers were 
prosecuted or punished during the 
years 1949-50 and 1950-51 and the na-
ture of offences committed;

(b) the maximum amount of fine im-
posed or realised from a single 
defaulter;

(c) how many growers were punish-
ed for technical offences;

(d) the total amount received to-
wards realisation of fine; and

(e) in how many cases property of 
the growers was being confiscated?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) to (e). The parti- * 
culars are being collected and will be 
laid on the Table of the House when 
available.
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R e g io n a l  Co m m i t t e e s  o f  A l l - I n d u
Co u n c i l  o f  T e c h n ic a l  E d u c a t io n

*4210. Shri S. C. SamanU: Will the 
Minister of Education be pleased to 
refer to the answer given to my 
starred question No. 954 asked on 20th 
March 1950 regarding regional com-
mittees of All-India Council of Techni-
cal Education and state:

(a) whether these regional Commit-
tees of the All-India Council of Tech-
nical Education have now  been set up; 
and

(b) if so, what is their composition?

The Minister of Commnnications 
(Shri Kidwai): (a) Not yet. Steps are 
being taken to constitute these Com-
mittees.

(b) The attention of the hon. Mem-
ber is invited to my reply to part (a) 
of S tarred Question No. 1504 asked by 
Shri D. S. Seth on the 16th February 
1951, which in ter alia gives the com-
position of the Regional Committees.

S t e r l i n g  B a l a n c e s

•4211. Shri M. Nalk: (a) Will the 
Minister of Finance be pleased to state 
the present position of India’s Sterling 
Balances as compared with that imme-
diately after post-partition division of 
assets?

(b) W hat were the main purposes 
for which these balances have been 
drawn upon so far?

(c) What is the policy of Govern-
ment in regard to conservation of ster-
ling vis-a-vis  commercial imports?

The Minister of Finance (Shri C. U. 
Deshmukh): (a) and (b). India’s steil- 
ing balances declined Irom Rs. 1516 
crores on the 14th August, 1947. to 
Rs. 883 crores on the 4th May. 1951. 
The main details of this drop of Rs. 633 
crores are:

(1) a payment of Rs, 224 crores 
for the purchase of annuities 
for financing the payment ot 
sterling pensions;

(2) a payment of Rs. 133 crores 
for the acquisition of surplus 
stores and installations left 
behind by the U.K. at the end 
of the War, less a receipt of 
Rs. 61 crores on final settle-
ment of our claim on the U.K. 
Government for Defence ex-
penditure incurred on their 
behalf during the War;

(3) a payment of about Rs. 201 
crores to the State Bank rf  
Pakistan towards its share of 
the balances following the

55 P S Deb

separation of Pakistan pur* 
rency from that of India; and

(4) the balance of Rs. 136 crores 
was utilised towards meeting 
current and capital balance of 
payments deficit over the
period in question.

(c) The policy of Government is to 
allow, within the total available foreign 
exchange resources, including sterling 
releases, imports, both on Gdvemmcnt 
and commercial accounts, of goods ai d 
services essential for the maintenaiu*e 
and development of the country’s 
economy. In this connection, 1 would 
also invite the hon. Member’s attention 
to para. 20 of my last budget speech.

S c h e d u l e d  T r ib e s

*4212. Shri M. Naik: (a) Will the 
Minister of Home Affairs be pleased 
to state what sums of money were pro-
vided in the budget of 1951-52 and how 
much of that provision was paid as 
grants-in-aid to the States of Orissa, 
Bihar and Madhya Pradesh respective-
ly for the purpose of promoting the 
welfare of the scheduled Tribes in 
those States?

(b) What is the provision for the 
year 1951-52 for each of these Stales?

(c) When will these grants be actu-
ally available?

The Minister of Home Affairs 
(Shri Rajagopalachari): (a) Nil.

(b) and (c). A lump sum provision 
of Rs. one crore has been made under 
both the provisos to clause (1) oi 
Article 275 of the Constitution. The 
State Governments concerned have 
been asked to furnish details of the 
schemes tha t they propose to under-
take. Funds will be allotted on receipt 
of these .schemes. ^

E x c h a n g e  Va l u e  o f  P a k is t a n  C u r r e n c y

♦4213. Shri B. K. Pani: Will the
Minister of Finance be pleased to state 
whether it is a fact that when the offi-
cial exchange value of Paki.stoni 100 
rupees is equivalent to 140 Indian 
Rupees in PakisUn, the exchange for 
Pakistan currency for Indian money i£ 
at Rs. 100 (Pakistani) to Rs. 110 
(Indian) in non-offlcial circle in Wes
tern Pakistan; and

(b) what is the non-official exchange 
value of Pakistani currency in 
Calcutta?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) and (b). The oflflrlal 
parity rate of exchange between the
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Indian and Pakistaji rupees In India 
and Pakistan in approximately Kh. 
144 Indian eciual lo Ks. lUu i-’aKistan. 
Government are aware that limileil 
transactions have been taking place 
outside the normal banking channels 
at rates varying between Rs. 110 to Rs. 
115 Indian for Rs. 100 Pakistan, in 
certain places in Pakistan and in 
Calcutta.

Co m m i t t e e  t o  r e v i e w  A c t i v i t i e s  o i 
C e n t r a l  U n i v e r s i t i e s

*4214. Shri Saajivayya: (a) Will the
Minister of Education be pleased to 
state what are the recommendations ol 
the Committee appointed by the Gov-
ernm ent of India to review the activi-
ties of the Central Universities?

(b) what steps have Government 
taken so far, to implement the recom-
mendations?

The M inister of Communications 
(Sbri Kidwai): (a) A copy of the
Reviewing Committee’s report is placed 
on the Table of the House. [Copies 
placed in the Library, set* No. P- 
168/51.J

(b) The Vice-Chancellors of the
Universities have been asked for their
comm«nts on the Committee’s recom-
mendations. On receipt of those com- 
m tn ts the recommendations will be 
examined by Government.

G o v e r n m e n t  S c h o l a r s h ip  Ho l d e r s

M215. Shri II. K. Chaudhuri: (a)
Will the Minister of In lo m a lio n  and
BwsdeMllng be pleased to state the 
number ol parsons employed in the AIR 
who have been Government Overseas 
Scholarship holders?

(b) How m any of them have been 
employed in Gazetted and how many 
in non-Gazetted posts?

(c) W hat was basis of selection to 
these posts?

(d; Has the U.P.S.C. approved these 
appointments?

The M inister of State for Inform a-
tion and Broadcasting (Shri Diwakar):
(a) Seventeen.

(b) Eight and nine respectively.
(c) The selections were made on the 

basis of technical qualifications, ex-
perience and progress reports receiver 
through the Ministry of Education.

(d) The Commission has approveti 
of ten appointments.

R e t i r e d  H ig h  C o u r t  J u d g e s

299. Dr. Deshmukh: Will the Minis-
ter of Home Affairs be pleased to lay 
on the Table of the House a statem ent 
giving the number of retired High 
Court Judges at present in the employ-
ment of the Government of India with 
their names, present pay, year of re-
tirement, salary, office held, term of 
employment, am ount of salary exclud-
ing pension, allowance received during 
each of the years 1948-49, 1949-50 ana
1950-51 (the statem ent should include 
appointments of all kuids, including 
to the Supreme Court and all Govern-
ment of India bodies, tem porary or 
perm anent like committees and 
Tribunals)?

The Minister of Hoaie Ailair'« 
(Shri Kajagopalnehari): Information
is being collected and a statem ent wui 
be laid on the Table of the House ia 
due course.
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PARLIAMENT OF INDIA 
Wednesday. 16th May. 1951. 

The House met at Half Past Eight 
of the Clock. 

[MR. SPEAKER in the Chair] 

QUESTIONS AND ANSWERS 
(See Part 1) 

9-39 A.M. 

PAPE~S LAID ON THE TABLE 
DELIMlT.\TION OF PARLIAMENTARY AND 

ASSEMBLY CONSTITUENCIES ORDERS 

The Minister of I.aw (Dr. Ambed-
kar): I beg to lay on the Table the 
following Orders made by the Pre-
sident 011 the 15th May. 1951, under 
sub-section (3) of section 13 of the 
Represent!ltion of the People Act, 
1950: 

(1) The Delimitation of Parlia-
mentary and Assembly Cons-
tituencies (Assam) Order, 
1951. 

(2) The Delimitation of Parlia-
mentary and Assembly Cons-
tituencies (Bihar) Order. 
1951. 

(3) The Delimitation of Parlia-
mentary and Assembly 
Constituencies (Orissa) Orde:-, 
UJ51. 

(4) The Delimitation of Parlia-
mentary and Assembly 
Constituencies (West Bengal) 
Order. 1951. 

(5) The. Delimitation of Parlia-
mentary and Assembly 
Constituencies (Hyderabad) 

Order. 1951. 
(6) The Delimitation of Parlia-

mentary and Assembly 
Constituencies (Madhya Bha-
rat) Order. 1951. 

;154P.S.D." 
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(7) Th~ Delimitation of Parlia-
mentary and Assembly Cons-
tituencies (Patiala and East 
Punjab States Union) 
Order. 1951. 

(8) The Delimitation of Parlia-
mentary and Assembly Cons-
tituencies (Rajasthan) Order. 
1951. 

(9) The Delimitation of Parlia-
mentary and AssemblY Cons-
tit"P::':~GS (Saurashtra) Order. 
1951. 

(10) The Delimitation of Parlia-
mentary and Assembly Cons-
tituencies (Travancore-Cochin) 
Order, 1951. 

(11) The Delimitation of Parlia-
mentary Constituencies (Part 
C States) Order, 1951. 

[Placed in Library. See No. 
P-169/51.] 

Mr. Speaker: I have to info~m hon. 
Members that copies of certain Orders 
made by the President regarding 
Delimitation of Constituencies. which 
have just now been laid on the Table, 
will be placed in the Parliamentary 
Notice Office as soon as they are re-
ceived from the press today. Hon. 
Members may obtain a copy of eacJa 
of these Orders on request. 

Shri Sonavaae (BOlllbay): Certain 
Orders relating to the other states 
have not yet been placed. May I 
know hy what time these Orders will 
be placed on the Table by the Govern-
ment? 

The Prime MInister and MJnIskr 01 
External Affairs (Shri JawaharJaI 
Nehrn): So far as I know. three-
fourths of the Orders have already 
been placed. The four or five that 
remain will probably be .placed by-
day after tomorrow. 
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s,bri Kamath (Madhya Pradesh): 
May 1 know what procedure will be 
adopted by this House for the dis-
cussion or consideration of these 
Orders? 

Mr. Speaker: The hon. Member 
will note the provision o! the Act 
which does not say. so far as I 
remember now, that the Orders are 
open to discussion. The only point 
provided for is that they are subject 
to such modifications as Parliament 
would like to make on a motion made 
wit.hin 20 days. So, a motion has to 
come from those who want to have 
a modification in any of these 
Orders. It i" not that these orders 
are open to discussion generally. It 
is only the modification desired that 
should be discussed' in this House and 
if the House decides that we should 
modify the Order, the Order will 
stand modified 

Shri Kamath: Twenty days, inc1u-
"iv(i: or exclusive of .. 

Mr. Speaker: We shall decide that 
question if it arises. 

Dr. Desbmukh (Madhya Pradesh): 
Sir, before you go to the next item, 
may I rise on a point of order, which 
I was going to raise during the 
Question Hour? The point of order 
is: When an hon. Minister replies to 
a question and when even you are 
pleased to remark that you do not 
follow the answer or understand the 
answer, whether that should be con-
sidered as a satisfactory state of 
affairs and you should pass on to 
another question. That is the point 
of order which I wish to raise and 
which arises out of the questions ans-
wered this morning. 

Mr. Speaker: When I said that I 
could not follow, what I meant was 
that I did not hear, because, as I 
have very often said, there are always 
loud conversations going on on all 
sides of the Chamber and it becomes 
difficult ior the Chair to catch each 
question and each answer. So. that 
disposes of the first part. When I 
laid that we should ~o on to the next 
question and that it was no use 
putting further questions. it was not 
because the hon. Mi.,ister had no 
answer. but because the matter was 
not of importance certainly to justify 
taking more time of the House. 

Dr. DesJunukb: With due respect ... 
Sbri Kamatb (Madhya Pradesh): 

That was my diiftculty too. I did not 
hear and s.::> 1 wanted to know 
wtlether ...... 

Mr. Speaker: Order, order; the 
point of order has been rat.ed and 
the Chair has ruled; the matter ends 
there. 

Shri R. . K. Chaudhuri (Ass~)]j 
Before you go to the next ite.rn. SirII 
may I draw your attention ~ the 
fact that we have received copies of 
a letter addressed ~ the President 
of India by the Naga National Coun-
cil stating that they are holding 
tod&y, the 16th ...... 

Mr. Speaker: Order, order. He 
may raise the point in the House in 
a different manner. I believe re-
ference to that point was made by 
the hon. Home Minister. He may 
have received any letter. Every Mem:1 
ber of Parliament has received letters 
including myself. It is a question, 
really speaking, of discussing the 
matter privately first with the hon. 
Prime Ministel' because he is in 
charge of External Affairs. Then, 
there is th~ hon. Home Minister. 
The hon. Members may get informa-
tion and then if they are dissatisfied 
and have to raise any further points. 
t.hey have to request the Chair for 
admission of a question or in any 
flther form which may be open to 
them. Hon. Members will realise 
that it should be the anxious concern 
of everyone in this Hoase not to 
speak or not to convey information 
which is likely to disturb the atmos-
phere of peace in any way, in any part 
of the country or the world. Therefore, 
merely because a letter has been re-
r.eived, just to rush with that letter 
in the House is not, I think, proper 
9rocedure. Let us proceed in this 
matter as responsible men who want 
to have peace everywhere In the 
world. That is the only thing which 
I can say. I believe suftlcient infor-
mation was given the other day I 

when the hon. Home Minister made a 
st"t",ment in this House and said that 
it is desirable or better-I am not 
quoting his exact words-that this 
question is not discussed here. That 
is what he said ..... . 

Shri R. K. Chaudhuri: Today is the 
16th. May, I know ...... 

Mr. Speaker: Order, order. What- J 
ever it is. let us trust those Who are 
in charge of Government, that tIley 
are alive to this kind of thing. Let 
us not be guided by reports. clrc\.llar8 
and letters that come to us. 
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CONSTITUTION (FIRST
AMENDMENT) BILL

The Prime Minister a!ld' Minister
~f External Affairs (SI11'1Jawahal'lal
Nelu'll): I beg to move:

"That the Bill to amend the
Constitution of India be referred
to a Select Committee consisting
of Prof. K. T. Shah, Sardar Hukam
Singh, Pandit Hirday Nath
Kunzru, Dr. Syama Pra.sad
Mookerjee, Shri Naziruddin
Ahmad, Shri C. Rajagopalachari,
Shri L. Krishnaswami Bharati,
'Shr i Awadheshwar Prasad Sinha,
Shri T. R. Deogirikar, Dr. B. R.
Ambedkar, Shri V. S. Sarwate,
Shri Mohanlal Gautam, Shri R. K.
Sidhva , Shri Khandubhai K. Desai,
Shri K. Hanumanthaiya, Shri Raj
Bahadur, Shrimati G. Durgabai,
Shri Manilal Chaturbhai Shah,
Shri Dev Kanta Borooah, Shri
Satya Narayan Sinha and the
Mover with instructions to 'report
on Monday the 21st May, 1951."

This Bill is not a very complicated
orie: nor is it a big one. Nevertheless,

/"1 need hardly point out that it is of
intrinsic and great importance. Any-
thing dealing with the Constitution and

'11., change of it is of importance. Any-
, ~ thing dealing with Fundamental

Rights Incorporated in the Constitu-
tion is of even greater importance.
Therefore, in bringing this Bill for-
'Nard, I do so and the Government
does so in no spirit of Iight-hearted-
ness, in no haste, but after the most
careful! thought and scrutdny given
to this problem.

oJ

I might inform the House that we
have been thinking about this matter
for several months, consulting people,
State Governments, Ministers of

"'~ Provincial Governments, consulting,
when occasion offered itself, a number
of Members of this House, referring it
to various Committees and the like
and taking such advice from compe-
tent legal quarters as we could obtain,
so that we have proceeded with as
gre~t care as »re could possibly give
to It. We have brought it forward
now after that care, in the best form
that we could give it, because we
thought lihat the amendments men-

'\ tioned in this Bill are not. only neces-J- sary, but desirable, and because we
thought that if these changes are not
made, perhaps not only would great
difficulties arise, as they have arisen
in the past few months. but perhaps
some of the main purposes of the
very Constitution may be defeated
or delayed. In a sense this matter, of
course, has been mentioned rather
vaguely and has been before the

Now, various types of criticisms
have been raised. One of them is a./
rather curious one namely that this
House having been elected on a
narrow franchise, not being reallv
representative of the country and. of
the organised will of the commumty,
is not justified or it is not proper for
it to deal with such amendments. I
seem to remember those very people
who raise this criticism criticising
the right, not of this particular House,
but nevertheless, very much the same
House which preceded it, criticising
the Constituent Assembly for daring
to draft the Constitution for India,
because they were elected on a certain
franchise. Now, that Constituent
Assembly which has gone into the
history of India is no more; but we
who sit here, or nearly all of us, still
continue that tradition. that link. In
fact, it is we after aU: who 've.rH thl~
Constituent Assembly and who draft,·
ed this Constitution. Then we 1~'eq~
not supposed to be competent erro i {~~!
to draft the Constitution. Etlt 11: 'lY:,
the work we did was so perfect ,. ~1·
We are not now competent enq'Ugl ' t~I
touch it! That is ratber lall I I ItHTlIUlt
argument. We have COmE! U,P ,~\
naturally beca'Use aftl~l· the e'x~ ~

public for some time. But in .the
precise form that It has been raised
in this Bill, it came up only when
I introduced this Bill in the House a
few days ago.

There have bee~ quite a number of
criticisms of varIOUS kinds. There
have been criticisms not only in our
own country, as they should be but
also in some foreign countries, where
some of our friends or those who
were o~r friends have got into tlre
habit of criticising whatever ",:"e
might do. If we seek peac.e It rs
criticised. If we do something else,
they say that we are not peaceful.
And so, as I said, there has been a
good deal of criticism and we welcome
this criticism, because in a matter of
this kind, the greater the scrutiny
the better. And may I say that it is
with no desire to hurry this that I
have mentioned an early date for the
renort of the Select Committee. I
do- not myself see how a prolongation
of this date for a relatively simple
Bill however important enable us
to give greater thought to it. Such
thought and experience that we have
with regard to the three or four
articles, surely, can be brought to
bear on the question within a few
days; and even if we t;na.ke the f~w
days into a few weeks, It IS not going
to increase the amount of concentrat-
ed attention or thought that we might
give it.

•

1,1
I~
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[Shri Jawaharlal Nehru] 
of a year and a half or so, we have 
learned much. ,We have found out 

some, if I may say so, errors in 
drafting or in possible interpretations 
to be put on what we had drafted. 
That is but natural. And the House 
will also remember that when thi~ 
matter of the Constitution was being 
considered in the Constituent Assem-
bly, a clau.se or an article was pro-
posed. that within a space of five 
years any ~~hanges in the Constitution 
should be relatively easy, that the 
normal procedure laid down need not 
be followed, but an easy procedure 
should be followed. Why? Because 
it was thought-and if I may say so, 
rightly thought-that after a little 
while many little things may come to 
our notice whil'h did not come up in 
the course of the debate, and we 
caul; rectify them after that experi-
l;"Il'."~. with relative ease. so that after 
this preliminary experience. the final 
sh3!)e may be more final and there 
would be no necessity for extensive 
ameL:dn'ents. However. that parti-
cular clause unfortunately-if I may 
say",: with due respect-was dropped 
ou~. Nevertheless. so far as this 
House is concerned, it can proceed in 
the manner provided by the Consti-
tution to amend it. if this House so 
chooses. 

Nov' .,.~ there is no doubt that this 
- House' has that authority. There is 

no do!!bt about that. and here, I am 
L'Ilkill3 not of the legal or constitu-
tional 31lthority. but of moral authori-
ty. because it is, roughly speaking, 
this House that made the Constitution. 
We are not merely technically, the 
inheritors of the fathers of the Consti-
tution. We really shaped it and 
hammered it after years Df close 
debate. Now we come to this House 
for amendments because we have 
n·)ticed some lacunae. We have 
noticed that difficulties arise because 
of various interpretations. It has 
been pointed out to us by judicial 
interpretations that some' of these 
lacunae exist. . Now. let me say right 
at the outset- that so far as the inter-
pretation of .the Constitution is con-
cerned. it is the right and privilege 
Qf the highest courts of the land to 
do it, and it is not for us as indivi-
duals or even as a Government to 
challenge that right. The judiciary 
must necessarily stand above, shall I 
say, politicial conflicts and the like, 
or political interpretations. They 
have to interpret it in the light of the 
Inw' and with such light as they can 
give to it. We_ respect thaE and we 
must obey p~a~ fBut 'having followed 
that ini1e~€&tron, it becomes our 
business as. Parliament to see whether 
the p~~ \\'e aimed at is fulfllled. 

because if it is not fulfilled, thea 
li'e Will' of the community does not 
take effect. And if the will of the-
t:ommunity ultlmate!y does not take 
eLect. ~hen seriou') difficulties mi~ht 
arise at any time. And ml)re SO at 
a time like this when powerful and 
dynamic forces are at work. not 
merely in India, not merely in Asia. 
but all over the world, when changes 
take place and when we cannot think 
in terms of anything being static and 
unchanging, Therefore. while fully 
respecting what the courts of the land 
have iaid down and obeying their 
decisions. nevertheless it become-. 
our duty to see whether the Consti-
tution so interpreted was rightly 
framed and whether it is desirable to 
change it here and there so as io gi'le 
effed to what really in our opinion, 
was intended or should be intended. 

t ~Therefore I come up before this 
, House,' not with a view to challenge-. 

any jiliiicial Interpretation. but rather 
J to find out and to take the assistance-
! of this Housei in dearing up doubts 
!'and in rem'wing certain approaches t() 

this question whic~ have prevented us 
sometimes from going ahead with 
measures of social reform and the 
like. 

Thi s House knows very well that 
there are many kinds of Constitutions 
in the ''v-orld. There is the Constitu-
tion which is not written down, for 
instance_ the Constitution of the 
V'nited . Kingdom where Parliament is 
absolutely supreme and can do and 
say what it likes and that is the law 
of the land. and no court can 
challenge it, however they may 
interpret the law.' Thenl there is the 
written ConstihlH6n like the Consti· 
tution of that great counuy-the 
United states of America-where the 
Constitution to some extent. Umlts 
the authority of the legislature in -$() 

far as certain Fundamental Rights or 
other provisions are given in it. Now. 
in the United States of America, by 
a jon~ ('ourse of judicial decislODS. 
healthy conventions have heen laid 
down and the power of the legislature 
has been widened somewhat. Because-
of the interpretations by high judicial 
authodty a'1d because of those t'OD- _ 
ventions, the extreme rigidity that 
perhaps the written word might have 
given it has been made more ftexible-
in the course of generations. I have 
no doubt that if we live thro~ a A 
!'tatic period, gradually those ron-
ventions would arise here too, rela&-
ing that extreme rigidity of the 
written word and that pur courts 
would help relaxine that r~lty. 
But unfortunately we have no time. 
It is barely a llttle more thaD • 7UI' 
since. we started lunctionIq under 
this ConstituUOIl. And to betIIn .... 
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therefore, it is only the written word 
.in all its rigid aspects that apparently 
counts and not the many inner mean-
ings that we sought to give to it. So 
We are deprived of that slow process 
of judicial interpretation and develop-
ment of conventions which the other 
countries with the written Constitu-
tions have gone through like the 
United States of America. There-
iore because we live in these rapidly 
changing times. we cannot wait for 
that slow process. We have to give 
a slightly different shape to the 
written word. In effect we do what 
in the normal course judicial inter-
pretation might have done and pro-
bably would have done and we corne . 
up before this House for that purpose. f. 

.,,,. 

A great deal has been said about 
the desire of this Government to put 
any kind ()[ c~lrb or restraint on the 
freedom of the dtizcn or Press or (,f 
group.:;. First of all, may I remind 
the House that this Bill only perhaps 
clears up what the authority of Par-
linment is. We are not putting down 
any kind of curb or restraint. We 
are removing certain doubts so as to 
enable Parliament to fuinction if it 
so chooses and when it chooses. 
Nothing else happens when this Bill 
is passed except to clarify the autho-
rity of Parliament. May I also point 
out to this Haufe that we in this 
Go\"€rnrnent "nd we in this House, 
have not got a ',"ery lOll::! life. This 
session is coming to Ii close and after 
this session there is likely to be a 
brief sessIon again before the General 
Elections take place in this COU!ltry. 
This present Parliament will give 
place to dGother-a larger one, per-
haps a different one. The Govern-
ment maY give place to another. and 
whatever changes we mr.y make in 
the Constitution to-day, it is "i~hly 
unlikely that this Government or this 
Parliament will take advantage of 
them by passing laws to that effect, 
unless some very severe crisis, natio-
Aal or international. arises. In effect. 
therefore. it is not this Government 
that is trying to seek power or con-
solidate itself anrl certainly I do re-
pudiate the suggestion which has been 
made here and there that any of these \ 
amendments are meant to be utilized 
for political or pal·ty purposes. Be-
-cause nothing could be farther from 
~ur taought and indeed. from the 
practical point. of view, the House will 
~bserve that that can hardly be done. 
We do wish. when we walk away from 
this present scene before the election 
or after. to leave J something for the 
succeeding Parliament and for the 
youn,er generatioln that will come 

up-something that they can wield 
and handle with ease for the advan~ 
cement of India and not something 
which will come always in their way 
and deft.ect them from the set purpQSe 
we have in view. Therefore. it is 
from this point of view that we have 
put forward this Bill. 

. The House is seized of this Bill 
ant! no doubt hon. Members bave 
noticed the various proposals made 
therein.) A number of amendments 
might lSe called rather secondary in 
importance-not concerning any vital 
matters of principle. I shall point 
them out to the House a little later. 
They are not of great importance but 
they have come up before us because 
of certain difficulties which we have 
experienced. For instance if I may 
mention one particular difficulty. one 
of the articles-for the moment-I 
forget the number-lays down llhat 
this House should meet twice a yeaI' 
and the President should ad~ess it. 
Now a possible interpretation 'of that 
is that thi~ House has no! met ai all 
this year. (It is an extr'lordinary 
positricfn considering that . this time 
this House has laboured more than 
probably at any time in the previous 
history of this or the preceding Par-
;;::n:e,',t in this country. We have 
been practically sitting with an 
interval :-ound about Xmas since 
November and we are likely to (~arry 
on and yet it may be held by some 
acute interpreters that we have not 
met at all this year strictly in terms 
of the Constitution because we 
started meeting in November and we 
have not met again-it has not been 
prorogued-the President has not 
addressed Parliament this year. Fut 
it in the ~xt,€me way. suppose this 
House met for the full year \Vithout 
break except short breaks. it worked 
for 12 months, then it may be said 
under the strict letter of the law J 
that is has not met at all this year. 
Of course that article was meant not-
to come ·,n the way of our ,'larK but 
to come in the way of our leisure. 
It was indeed meant and it must 
r,teet atleast twice a year and there 
should not be more than six m'Jnths' 
interval between tJte meetings. It 
did not want any Government of tho 
day simply to sit tight without the 
House meeting. Therefore it wanted 
to compel it by the force of the Cons-
titut~on and meet atle/lst twice a year 
but • without a big gap. That again 
by interprei&tion leaves the =urious 
situ, Lion that if you continue meetln& 
~ou do not m~ at all! 4 
- ShrI KamaOa \ CMadh78 Pndesb); 
Calendar year or JlD4Dctal JUt? " 
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r~ Sh.l Jawaharlal Nehru: Totally 
immaterial. It does not much matter 
which you consider. (Shri Kamath: 
It doe, matter sometimes)' The point 
is pre.umably we deal with the calen-
d'Elr year in such matter$, So, you 
will see three or four amer.dments 
really deal with this. Th"t is tl) say, 
two of them deal with Parliament and 
twc delll with the State Assemblies 
because the same rule atrects them 
also. There are one or two other 
mat~rs which are rather minor. I 
migh t as well refer to them bef"re I 
go to the more import:mt 0!'1~. ") 

-:..;. Article 85 is the article to ·,vhi.:h 1 
·have referred about the sessions of 
Parliament, prorogation and dissolu-
tion. Article 87 is the consequential 
one to change. So also articles 174 
and 176 apply to State Assemblie.'l in 
the same way in regard to a Governor 
summoning them twice a year. Then 
articles 341 and ~42 relCl: ~ to flJti-
flcation of scheduled tribes and castes 
by the President. Here it i3 realJ:{ a 
verbal change to make it clear be-
cause some States have not got Raj.· 
pramukhs etc. Article 372 relates to 
the adaptation of laws where it is 
sought to increase the period from 
two to three years. Article 376-the 
last one--enables Government to ap-
point a Chief Justice even thou'!? he 
might not be a citizen of India .. , 

A dynamic movement towards a 
certain objective ne~essarily means 
certain changes takin~ pla('e: that is 
the essence of movement. Now it 
may be that in the DrOCe!S of dyna-
mic movement certain t!xisting re!a-
tionships are altered, varIed or 
affected. In fact they are ml'ant to 
affect those settled relationships 3nd 
yet if you come back to the Funda-
mental Rights they are meant to 
preserve. not indirectly. certain settl-
ed relationships. There is :\ certain 
conflict in the two uporoaches. not 
inherently, because tliat was not 
meant, I am quite sure. But there i. 
that slight difficulty and naturally 
when the courts of the land have to 
consider these matters tl}cy have to 
lay stress more on the F'mdamental 
Rights than on the Directiv~ Princi-
ples of State Policy. The result i& 
that the whole purp.)se behind the 
Constitution, which was meant to be 
a dynamic Constitution leading to a 
certain goal step by stap, is somewhat 
hampered and hindered by the ilt:ltiC 
element being emphasised a little 
more than the dynamic element and 
we have tv find out some way of 
solving it. 

The amendment, which I see;': to 
move is, to be quite frank with the 
House, not a solution of the basic 
ploblem which will come up berore 
the House in various snapes aDd 

,These are relatively minor pomts. forms from time to time. But it 
The real important provision:> wllL'i1 do~s lay stress on one small aspect 
I am putting before the Huuse relate Y,f 1t. 
to articles 19 and 31. There is also.YY ~ May I also point out and try to 

,article 15 with which I will deal first. . remove a possibl~ misconception that 
-In article 15 it is sought to add might be in the minds of some hon. 
certain words. Perhaps it might Members. They n:ight think that this 
appear that these words might almost is perhaps a devious method to brine 
be considered redundant, N everthe- in some kind of a communal element 
less it has been considered desirable in the considerati:m of tb..is problem. 
to add them and I am not c;,uite sure I want to make it perfectly ('Iear that 
if a slight further addition would so far as Gover'lment are eOn<'Crned 
not even be better to make it quite they cle not wish tc have any truck 
clear. ,With cGmmunalism in any form. But 

you have to riistinguish between 
,,/ The real difficulty which has ! backward classes which are speciaJIT 
come up before us is this. The Cons- \', mentioned in the Constitution that 
titution lays down certain Directi' have to be helped to be made to grow 
Principles of State Policy and aft.,' ,and not think of them in terms of 
long discussion we agreed to the':'f1 this community or that. OnlY.~tf you 
and they point out the way we hl;e I think of them ;11 terms of tlie com-
got to travel. The Constitution ,.!so ( munity yeu bring in communalism. 
lays down certain Fundarne.:otal But if you deal wi~h backward. classes 
Rights. Both are important. The 'as such, whatever religion or aDYthinl 
Directive· Principles of State Policy , else they may happen to belong 'to. 
represent a dynamic m,)vc t{'VI.'arQ" a then it becomes our duty to help 
certaill objective. The Fundamental ~ ; them towards educational, social and 
Rights represent something statU" to .\ economic advance. :' Naturally that 
preserVe certain rights Which ~ist. advance is not ne:.uu'to be, it I mq 
Both ngain are rigl:t .. Bu~ svm4lhow say so, at the ~'fpe:!se of the othera. 
and sometime it mig'1': so happen U'at We want tl) pull people up and Dot 
that dynamic movelJwnt an(l th;lt ! pull them down. But sometimes In 
.tatic standstill u9.- uilt quite lit intI) \ this intervening period difftcuJU. 
each other. I \ arose, be<-ause we have not eel 
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enough provision, let us say, for_
giving a certain type of ■education,
technical or other. The question
arose whether v/e should give some
reasonable encouragement and oppor
tunity for that education to be given
lo members of the backward classes,, 

/w hich  otherwise, without that en-l
couragement and opportunity, they ] 
may not get at all, so that they remain
where they are and we cannot pull

' them up. Therefore the object of
this amendment is to lay stress on
this. -

The House may remember article
29(2) which says that no one by
reason of his religion, etc., etc., should
be kept out of an educational insti
tution, That is a fundamental thing

y which this Constitution stands and
we must stand by it. There is no
question of going behind that. What
I submit is, respecting that., we have
also to respect that fundamental
directive of this Constitution and the
fundamental aims of our policy, that
we must encourage and help those
who are backward to come up and
give them proper training and proper
opportunities of social and economic
advance.^.

v'Cxhe essential difficulty is this. The
whole conception of the Fundamental
Rights is the protection of individual

^ —-liberty and freedom. That is a basic
conception and to know wherefrom

 ̂ it was derived you have to go back to
European history from the latter days
of the 18th century; roughly speaking,
you may say from the days of the
French Revolution which spread on to

, the 19th century. That might be said
to be the dominating idea of the 19th
century and it has continued and it
is a matter of fundamental impor
tance. Nevertheless, as the 19th
century marched into the 20th
century and as the 20th cen
tury went ahead, other additional
ideas came into the field which are

t represented by our Directive Prin
ciples of State Policy. If in the

r protection of individual^/ liberty you f
protect also individual or group \

* inequality, then you come into conflict \ 
'Willi "UiSt* Directive Principle which
wants, according to your own Consti
tution, a gradual advance, or let us put
it another way, not so gradual but
more rapid advance, wherever possible

p Yto a State where there is less and
inequality and more and more

* equaJity. I f  any kind of an appeal to
individual liberty and freedom is
construed to mean as an appeal to

w the continuation of the existing
* inequality, then you get into difficul

ties. Then you become static, un
progressive and cannot change nnd v 
you cannot realise that ideal of an %

L

egalitarian society which I hope
most of us aim at.
(f

These problems arise and I have
mentioned them to the House, not
because they arise out of the little

j '  amendment that I propose but at
f" the back of these problems they are

there and we have to come to grips
with them. If this particular amend
ment can be somewhat varied I should
welcome it. I do not stick to that
particular wording. In the Select
Committee or elsewhere some few
words may perhaps make the meaning
clearer which I have sought to put be
fore the House, and I would personally
welcome it. is

Then we come to the two main
articles which have to be dealt with
in this Bill. Article 19 deals with the
Fundamental Rights regarding freedom
of speech etc. r  It has been said that
this Governrrient seeks to curb and
restrict the freedom of the Press.
Hon. Members are fully aware of the
state of affairs today. I do not think
there is any country in the world at
the present moment where there is
so much freedom—if I may use that
word for the moment—in regard to
Press publications as in India. I have
frequently given expression to my

^appreciation of the way responsible
journals in this country are conduct
ed. I should like to say so again.
But I have also drawn attention to
the way the less responsible news- 
sheets are conducted, and it has
become a matter of the deepest
distress to me to see from day to day
some of these news-sheets which a re . 
full of vulgarity and indecency and
falsehood, day after day, not injuring
me or this House much, but poison
ing the mind of the younger genera
tion, degrading their mental integrity
and moral standards. (Hon.. Mem
bers: Shame, shame.) It is not for
me a political problem but a moral
problem. How are we to save our
younger generation from this prog
ressive degradation and poisoning of
the mind and spirit? From the way
untruth is bandied about and falsehood
thrown about it has become quite
impossible to distinguish what is true
and what is false. Imagine our
younger generation in the schools and
colleges reading this, imagine, I ask
this House, our soldiers and our
sailors and our airmen reading this
from day to day. What kind of im
pression do they carry? - “tt

\Ves, we can satisfy o.urselves that ^
we have got the completest freedom 8|
of the Press. That is true. But free
dom like everything else, and more Ml® 
than everything else, carries* certain

lallllillllllHlllllBIBllBIBIIIillBlliBlIlliilllinillBIBIiiiillHlklllBBIHili
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responsibiliths ar:d obligations and 
certain disciplines, and if these res-
ponsibilities and obligations and dis-
ciplines are lacking then it is no 
freedom. it is the absence of freedom. 
whether an mdividual indulges in it 
or a group or a newspaper indulges 
or anyone else. 

For my paJ;"t, as I grow in years I 
become more and more convinced 
that one cannot deal with any major 
problem, whether it is international 
or national, by simply r~lying on 
coercive proceSi;CS. More and more 
I have come to realise that. I know 
of course that essentially, or at any 
rate a part of the duty of a G·)vern-
ment is a duty to coerce the ('vil-
doer according to the laws of the 
land. That is true. And till we rise 
to higher levels a Government will 
always have that duty. I know that it 
is the duty of a Government to pro-
tect the freedom of the country from 
external invasion, by keeping armies 
and .navies and the like. And so, in 
spite of my deep and almost instinc-
tive belief that this kind of violence 
does not solve the problem, yet, 
havi,lg responsibility, I !lave to rely 
on those coercive processes, on the 
army and the navy f'~c., and keep 
them in the most effective and effi-
cient way that we can. Therefore, it 
is not with any idea of trying to 
improve. if I may say so, the morals 
of the country by coercive processes 
that ! approach this question. I do 
not l;elieve that morality is improved 
by coerc:ive processes whether in the 
il.1dividual or in the group. Never-
theless. when there is a total lack 
or a great lack of those restraints 
which make up civilisation, which go 
behind any culture. whether it is of 
the East or the West, when there is 
nl) sense of responsibilities and obli-
gations, what are we to do? How 
::Ire we to stoo that corroding influen-
ce, that disintegrating process that 
goes on? 1-..... 

!'10\v. I am in a difficulty. '- This V 
particular amendment i!> not, let 
me remind the House, a law cur-
bing or restraining anybody. All 
these amendments are enabling 
measures merely clarifying the 
power of Parliament which might 
be challenged or has been challenged 
in regard to some matters. Things 
remain, so far as the law is concern-
ed. exactly as they were, so long as 
this Parliament or a future Parliament 
does not take some action after due 
thought. I have never heard of any-
one saying that in the United King-
dom there is no freedom of the Press 

~r freed?m of anything because Par-
hament IS all-powerful-I have never 
heard that said" It is only here we 
seem not to rely on ourselves, not 
to ~ave faith in ourselves, in our 
ParlIament or our Assemblies ::~ 
reI?" just as some of Us may' h;;~ 
relied on external authority like the 
British power of old days; we rely 
on some external authority-maybe 
geograph:callj- internal-and not per-
haps have faith in this Parliament. J After all, the responsibility for the 
governance of India, for the advan-
cement of India lies on this and 
future Parliaments, and if this Parlia-
ment or future Parliaments of 
India do not come up to 
expectations, fail in their great en-
terprise. then it would not be good.oj 
for India, and nobody else woul~ 
pr~serve India from going towards 
mIsfortune,. So that you rely on this 
Parliament for the biggest things, and 
yet you come and tell us, "Do not 
trust this Parliament because it may 
do something ""Tong, it may do 
something against the Constitution." 
So. I would beg the House to remem-
ber tlla~' ,this Bill does not bring in 
any offence, any curb, any restraint. 
It is an enab1i!lg measure clarifying 
the power of Parliament to deal with 
the matter. To what extent. is 
"a~other matter and I shall 20 into j~ 

: As I have said, I have a difficulty 
ill aealing with, let us say, the Press. 
The Pr~ss is one of the vital organs 
of modern life, more especially in a 
democracy. The Press bas tremen-
dous powers and tremendous ~ 
ponsibilities. The Press has to be 
respected. the Press has to be 
co-operated with. In a somewhat 
varied career I have sometimes consi-
dered myself also a bit of a journalist 
and a Pressman. So I approach this 
question unt as GIl outsider but t~ 
some extent as an insider also, with 
full sympathy fot the difficulties that 
journalists and newspaper men and 
editors have to face. But then. what 
is the Press; those great organs 'Qf na-
tional opinion, or some two-page new. 
sheet that comes out overnight from 
time to time without regularit)-. full of 
abuse. sometimes used even for 
blackmailing persons? What is the 
Press? Is that news-sheet the Press 
or the great national orleans or thif.e 
hundreds and thousands of periodi 
cals and newspapers In be~ 
What standard have I to devise? 
Everything is the Press. Nob0d7 
thinks of restraininJ the freedom of 
the responsible or8&DS unl_ some 
very extraordinary thiDa oeeun. But 
what are we to do wllb tbae little 
sheets that come out from daT to _ 
and poison and viUate the atmca.-
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phere? As I said, it is a difficult 
thing arid a dangerous tihing. And 
power and responsibility do not go 
together. A Prime Minister of the 
United Kingdom once, referring to 
·certain types of the Press, 
said that they hart the harlot's 
privilege of power without responsibi~ 
lity. Well, there it is. One has to 
face the modern world with its good 
.and bad, and [t is better, un the 
whole, I think, that we give even 
1 ice nee than suppress the normal 
flow of opinion. That is the democra~ 
tic method. But having laid that 
down, still i would beg to say that 
there is a Hmit to the licence that one 
can allow at any time, more so at 
times f)f great peril and danger to the 
State. At the present moment it is 
our good fortune that in spite of 
difficult problems in the country, we 
function normally; we function in 
this Parliament normally: we function 
in state Assemblies more or less nor-
mally; the machinery of Government 
goes on; the administration goes on 
and we try as best we can to face 
the problems. Yet we live at a time 
of grave danger in the world, in Asia, 
in India. No man can say what 
the next few months may bring, the 
next few months, or if you like. the 
next year-I am not thinking of the 
election, but rather of other happen~ 
ings that are bigger than elections. 
Now at this moment when great 
countries-not to mention smaller 
~mes-even great countries think 
almost of a struggle for survival 
when they think that in spite 
of their greatness and power 
they are in danger, all of us have to 
think in terms of survival. And 
when a country is face to face with 
grave problems and questions, from 
the national point of view, of life and 
death and survival, then there is a 
certain priority and a certain prefe~ 
rence in the way of doing things.j 

As the House knows, when there is 
.a,ogreat war on and your countrY is 
involved in it, one has to deal with 
the situation somewhat differently 
than . otherwise. Today, although 
there IS no great war of that type, 
al~hough we hope that no great war 
wlll come, and even if it comes we 
hope we shall be out of it, even so, 
war or no war, we live in a kind of 
pre-war state of deep crisis and we 
have to suffer the consequences of it. 
So, in this critical stage where always 
there is the question of survival, we 
cannot function loosely, inefficiently, 
without discipline, without respoDSibi-
llty, wlthl!)ut thinking of our obUga-

, tio08. Therefore, it becomes nace.-
SIlry to live power to this Parliament. 

or to tb:! future Parliament, which 
will represent the organised will of 
the community in India to take in 
a time of crisis such steps a:; it 
chooses. r ·To prevent us from doing 
so is to (deceive. ycur~;elf and not to 
have faith in ycurself and to ~ una-
ble to meet a crisis v"hen it arises 
and thereby perhaps d·:> great injury 
to the cause we represent. 

\ Now, what are these wonderful 
amendments which are said to be 
curbs and restraints on the PreSE" 
In the main. the amendment to article 
19, clause (2) that we sugges., contains 
three new phrases. The three 
phrases are; friendly relati.ons with 
foreign States, public order and 
incitement to an offence. All the rest 
prar·tically, apart from minor changes 
in t!1e words. are in the old clause 
(2).: The new clause reads thus: 

< "(2) Nothing in sub-clause (a, 
of claus~ (J) 5haJl atred the ope-
raEon of any existing law in so 
far ;}s it imposes, or prevent the 
Sla~e from making any law im~ 
p.)sin~, ir. the interests of the 3e-
curity of the State, friendly rela-
tions with foreign Sta4!s, public 
order, decency or morality, 
restrictions on the exercise of the 
right confE'rTed '"ly the said sub-
clause, and in particular, nothing 
in the saii :>ub-clause shall affect 
the operati ~n of any existing law 
in so far as it relates to, or pre-
vent the State from making any 
law relating to, contempt of 
court. defamation or incitement to 
an offence." 
The three novel words, or sets of 

words, compared to the old phraseo-
logy are: friendly relations with 
foreign States, public order and 
incitement to an offence. Let us now 
examine them.yor the moment, as 
I said, it is onlY an enabling measure 
giving power to Parliament. But let 
us go beyond that. Does it invol\le 
any radical attack on the basic c0n-
ception of the Fund.amental Rights! 
Take the flrst thing-foreign relations. 
Now if anyone thinks that this is 
meant to stifle criticism of foreiID 
countries, certainly it is not my inten-
tion and I am quite sure not of rD7 
Government. Ultimately, of oourse, jf 
such a matter arises. it will be the 
subject of legislation that ParUament 
will frame. We are not tram1nI 
legislation here. We can o~}~ 
cate that such a thing can be l .. ~ 
about. Nobody wants it. A!....=:: < 

same time, this House will .. ~~~ 
that at this particular ,. 1;'.1 very delicate intematiGDal 
al'ld tension. we cannot~, '<" . ' ... ~ 

<"o~~ ~ ~ o·,;;t. 
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risk when something said and done 
not an. odd t!ting said and don~, but 
somethmg said and done repeated].y 
and continuously, may lead in regard 
t4> foreign countries to the gravest 
consequence&, may lead to our rela-
tions with that foreign country deteri-
oratin.l rapidly. ,iIt is a power which 
every Goverunretlt possesses and deals 
with. It is certainly a power which 
can be used or misused-it is true. 
But that question has to be examined 
when that particular power is grant-
ed. All that is said here is that the 
authority to deal with this matter 
should vest with Parliament and 
should not be taken away. Surely. 
no Member in this House is prepared 
to say. I hope, that this House should 
not have the authority to deal with 
.this matter when grave international 
lss~es are inv!llved, when something 

• wrltten or said continuously may 
endanger the peace of the world or 
our country. It is· a very serious 
matter. that we cannot stop it. What 
steps to take and how to take them 
are matters for careful determination 
when the question arises. Unless this 
House has the authority to deal with 
it. the situation cannot be faced and 
we would be simply helpless to pre-
vent a steady deterioration and 
disintegration of the situation. 

. Then the other things are public 
order and incitement to an offence. 

. Again t.hes~ are words which may 
melln more or less-it is perfectly 
true. If sllch words were used in an 
actual piece of legislation. they have 
to be examined strictly as to how 
far t.hey go and what powers 
they confer on the executive. 
But when you use them here in the 
sense of enabling Parliament to take 
steps. then you should use some 
general phrase not limiting the power 
of Parliament to face a situation. 
But when it brings any legislation to 
that eifect, then examine it thoroughly 
and carefully.)!t is clear that the 
original clau~~, as interpreted by 
superior courts in this country, has 
put this Government, or would put 
an) Government, into a very difficult 
position. The House knows-and it-
is mentioned in the Statement· . of 
Object and Reasons ...... that one of the 
High Courts held that even murder 
or like offences can· be preached. 
Now it is an extraordinary state of 
affairs if that can be done. It may 
be and I am quite sure it would be in 
the long run, as in other countries. 
that judicial interpretation would 
gradually bring things more in line 
with wl:.ich I would beg tQ,..say is the 
~jdt 1:" ~ Ute Constitution. ~ I 

Prof. Ranga (Madras): Was it an 
Indian Judge who said that even mur-
uer could be preached? 

Shri Jawaharlal Nehru: I do not 
remember his nationality; I cannot 
say. 

An. Hon. Member: It was a Pun-
jab Judge. 

Shri Jawaharlal Nehru: But I do 
not think we should go into that 
question. 

Pandit Krishna Chandra Sharma 
(Uttar Pradesh): That position has 
been rejected by the Supreme Court. 

,'1 Shri Jawaharlal Nehru: I have no· 
doubt that in course of time with 
the help of the highest courts in the 
l:md we would develop conventions 
eventually which would widen the 
authority of the Legislatjlre to deal 
with them as the United States of 
America has done. The unfortunate 
part is that we just cannot wait for 
a generation or two for these conven-
tions etc. to develop. We have to deal 
with the situat.ion today and to-
morrow, this year and the next year. 

v Therefore the safest way is not to 
pass a legislation in a hurry bui to 
enable Parliament to have authority 
to deal with such matters. Personally 
I confess my own belief is that it is 
better in any event and always for 
Parliament io have a large measure 
of authority, even the authority to 
make mistakes and go to pieces. 
Certainly I realise that in conditions 

, as they exist in India tod;iY the exact 
fcrm, let us say, of the Constitution of 
the United Kingdom is not applicable. 
We are too big a country, too varied 
a country. :IWe have to have a kind 
of federai«th. autonomous States and 
the lik(? Therefore it is inevitable 
that we should have a written Consti-
tution. We have got it, and it is a 
fine Constitution. Gradually as we 
work it. difficulties appear. As wise· 
men we deal with them and change 
it. J V' 
.'. 
~ Here mav I say, in connection with 
the use of the coercive apparatus of 
the State to deal with these problems. 
it has been our misfortune in the 
past two or three years to have had 
to u!}e it in a variety of ways! We 
have had to use it because, practi-
cally speaking, we have had sometimes 
to face a challel'.ge which can only be 
comparable to the challenge of war. 
The challen&e may have come inter-
nally, but it was a challenge to the 
~tllte as a war challenge is, thAt is 
by violence and by violent eff9rt. We 
had to face it-as every State has to 
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face it-by the organised streng.th of 
the State, whether it is the PO~lce or 
the military strength, whether It was 
in Telengana or wherever it may be. 
Yet I should like to remin(j the House 
in this connection of Telengana which 

) I mentioned that we have recently 
seen-and the thing is happening 
today-another way of meeting this 
type r)f situation, a peaceful way, a 
non-dolent way. We have been see-
ing the frail figure of Vinobha Bhave 
marching singly into Telengana and 
by his words and by his action pro-
ducing a tremendous effect on the 
people there and possibly even in the 
immediate present producing much 
more effect than any armed force 
could have done and certainly, if that 
is so in the immediate present. taking 
a longer view, must certainly be 

~doing more b~cause the effect of .the 
atmed force IS good for the bme 

-being but in the long run it may not 
be so good; it may leave a bad trail 
of memories. . 

Now I shall prOCeed with the other 
articie. the important one, namely 
artic!e 31. When I think of this 
article the whole gamut of pictures 
comes up before my. mind, because 
this article deals with the abolition 
of the zamindari system. with land 
la W: and agrarian .reform.. I am not 

,a zamindar, nor am I a tenant. I am 
an outsider. But the whole length of I 

' my public life has been intimately 
connected, or was intimately connect-
ed, with agrarian agitation in my 
Pro\·ince. And so these matters came 
up before me repreatedly and I be-
came intimately associated with 
them, Therefore I have a certain 

emotional reaction to them and 
awareness of them which is much 

more than merely an intellectual 
appreciatJon. If there is one thing 
to which we as a party have been 
committed in the Dast generation or 

,so it is the agrarian reform and the 
abolition of the zamindari system:! _! 

Shri Hussain I~am (Bihar): With 
compensati0l:!.' ., 

Shri .JawaharJal Nehru: LWith ade- l 
quate and propel' compensation, not 
too much;r 
, Shri Hussain Imam: 'Adequate' is 
quite ell\>u~h. -. \ 

Shri Jawaharlal Nehru:; NoW, apart 
from our commitment, a' survey of 
'the world today, a survey of Asia 
today will __ ~ead any intelligent person 
to see that /the basic and ;the primary 
problem rr the land problem :today 
in Asia. as in India, And eveq day 
of delay adds to the diftlcultlea 8Ild 
~angers, apart from being an injustice 
In itself. There are many ways of 

dealing with this pr~blem.. We have· 
seen in many countries thiS problem 
being dealt with qukkly an~ rapk117 
and without any check, eIther b~ 
expropriation absolute or . b~ some 
middle way of part exp~oprlatl0n and 
part nominal compensabon, whateve~ 
it may be.I'Anyhow they have deal 
with it rapi(fiy. And where they bave' 
done so they have prC?duce~ a new 
stability. I am not gOlng mto the· 
justice or injustice of it bu~ am lo.ok-_ 
ing at it purely from the. pomt of y,lew 
of stability. Of course If you go mto, 
the justice or injustice, you. ha.ve to-
t.ake c. longer view, not the Justice of 
today but the justice of yesterdlQ" 
also.:1 But we adopt~ another' 
method. and I think we rl}tbtIy adopt-
ed that method, of trying to deal 
with it not in such a hurry but as 
adequately-after full thought and 
consideration of all interests-as. we -
could and the giving of compensabon. 
Now,' I am not going into those ques--
tlons, but it is patent that when you 
are out basically to produce a certain 
equality, when you are out to remedy 
inequalities, you do 1'!ot remedy 
inequalities by producmg further-
inequalities. We do not want anyoJ?oe-
to sulfe.. But. inevitably. in blC 
social changes some people have to 
sull'er. We have to think i? ~ 
of larae schemes of social englneenDI,· 
not p~tty reforms but of big schemes 
like that . .1IO\v;~f all our scheme!! like 
that are stopped-maybe nght17 
stopped, . maybe due to a correct, inter--
pretation of the law and therem too 
the lawyers differ and even Judges 
have differed-again, I bave no doubt 
that we have a generation to wait 
fnr things to stabili7.e. Then, we will 
have the help of the Higll Courts of 
the land. but we cannot wait. That 
is the difficulty. Even in the last 
three years Ot' so some very impor-
tant measures passed by State 
Assemblies and the rest have been 
held up, No doubt. as I said, the-
interpretation of the courts must be 
accepted as right but you, I and tire· 
country has to wait with social and. 
economic conditions-social and eco-
nomic upheaval~and -we are respon--
sible for th€m.~ How are we to m~t 
them? How ~-we to meet this 
challenge of the times? How are we-
to answer the question: For the last 
ten or 20 years you have said. we 
will do it; W,hy have you not done 
it? It is not good f'lr us to say: W,e 
are helpless bef'Jre fate and the 
situatiQn- which we are to face at 
presen~.:JTherefore, ",!,e have to think 
In term-g oft these big changes, land 
f.'hanges and the like and therefore 
we thought of amending, artjcle 31. 
Ultimately we thought It. best teo 
propose additio[~~l articles'_~lA an~ . 
31B and in addItion to that·' there lS;:. 
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a Schedule attached of a number of 
Acts passed by State Legislatures, 
some of which have been challenged 
or might be challenged and we thought 
it best tc save them from long delays 
and these difficulties, so that this 
process of change which has been 
initiated by the States should go ahead. , 
Many of us present here are lawyers ! 
and have had some training in law 
which is a good training and many of 
us respect lawyers. But nevertheless 
a lawyer represents precedent and 
tr~dition and not change, not a dyna-
mw process. Above all, the lawyer 

I represents litigation ...... 

Shri Kamath: You 
been a lawyer. 

have also 

Sbri Ja\uJtarlal Nehru: ... just as, if 
~ may say so with all respect. that 
l~ the morlem system of treating 
dls~ase . the dcwtor is rightly interest-
ed In dlseas"_',., ... 

Shri Hif:-.umanlhaiya (Mysore): 
May I say ihat a judge presides over 
litigation? 

. ~ir. Slleaker: Order, order. Let 
hlfl:' proceed. 

Shri .TawaharJal Nehru: Somehow 
we have found that this magnificent 
Constitution that we have framed was 
later ki,,1r 3!Jped and purloined by the 
lawyers. 

Shri t.Oautam (Uttar Pradesh): It is 
l paradise for them. 

" " . 'Shl'i J:!'waharlal N~bru: Yes. I do 
not grudge anyone entering paradise 
but what I do object to is the shutting 
of the- door and of barring and bolting 
it an':! preventing others from coming 
in. v The other nay I was reading an 
article about India by a very emi-
nent American and in that article 
which contained many correct state-
mel)ts and some incorrect statements, 
the. author finished up by saying that 
IndIa has velY difficult problems to 
face but the most acute of them he 
said, can De put in live words - and 
those five words were: land, water, 
babic1l, cows and capital I think 
that there is a great deal of truth in 
this concise analysis of the Indian 

, situation. 
~ 

-Shri Kamath: No lawyers there? 

Shri Jl\wabarlal Nehru: I am not 
'lor the moment going to say anything 
;about babies or cows, important as 
-they are, nor do I wish to say any-
:thing about capital which is a most 

important question. Our capital 
resources are matters with which my 
colleague the Finance Minister and 
the Planning Commission are dealing-
but we come back to land and water. 
Water is ~onnected with the land 
that we want to improve and we have'J 
big river valley schemes, wells and' 
all ,that .. ~ Finally we come back to 
the- jland 'which is the most important 
of all and if we do nct make proper 
arrangement1l for the land, all our 
.')ther schemes whether they are ab:mt 
grow-more-food or anything else may 
fail. Therefore, something in the 
shape of this amendment that I have 
suggested bef'Omes necessary.' Again, 
if I may say so, what is intended is 
to give power to this House or to a 
future Parliament to deal with this 
so that it may not feel helpless when 
a situation arises which calls for j~ 
intervention. 

Mr. Speaker: :\rotion moved: 

"That the Bill to amend the 
Constitution of India be referrea 
to a Select Committee consisting of 
Prof. K. T. Shah, Sardar Hukam 
Singh, Pandit Hirday Nath 
Kunzru, Dr. Syarna Prasad 
Mookerjee, Shri Naziruddin 
Ahmad, Shri Rajag!)palacharL 
Shri L. Krishnaswami Bharati. 
Shri A wadheshwar Prasad Sinha, 
Shri T. R. Deogirikar, Dr. B. R. 
Ambedkar, Shri V. S. Sarwate, 
Shri M)ha::'~,Oll Gautam, Shri R. K. 
Sidhva, Shri K...~andubhai K. Desai. 
Shri K. Ha!",umanthalya. Shri RaJ 
Bahadur, Slirimati G. Durgabai. 
Shri Manilal Chaturbhai Shah. 
Shri Dev Kanta Borooah, Shri 
Shri Saty~ Narayan Sinha and the 
Mover with instructions to r-=~ort 
on Monday the 21st :\ray, 1951." 

Under the rules whenever the ~ 
Deputy-Speaker is a member of any 
Selec~ Committee, he presides but as 
he is not a Member of this Committee, 
l have to nominate one. 

Shri T. T. 
(Madras): It can be 
the motion has been 
House. 

Krishnamacllarl 
nominated after 
accepted by the 

1\oIr. Speaker: I am mentioning theA 
Chairman. The whole thing will 

fall through in case the House throws 
this motion out. I should clarify the 
point because the name of the Chair-
man is usually mentioned. I will in 
this case s~gest the hon. Leader of 
the House to be the Chairman of the 
Committee. 
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Shri Naziruddin Ahmad. (West Ben-
gal): I have been selected as a member 
of this Select Committee and I am 
grateful for it. In view, however. of 
the f~ct that I have an amendment 

l standing in my name coming up later. 
) wherein I am opp.osing the present 

motion, I want to know whethsr I 
would really be a proper member of 
the Select Committee. 

Mr. Speakel': Essentially it is a 
point of propriety which the hon. 
Member has to decide for himself. If 
he refers to tl:le amendment about cir-
culation in his name, he need not 
move his own. There are others 
whose amendments are there. 

S2.rdar HlIkam Singh (Punjab): 
... Similar would be the case with me. 

Shri N:uiruddill Ahmad: I wish to 
move the amendment. 

:\-Ir. Sp<!aker: I do not see any con-
tradiction; looking to the nature of 
this measure. As regards the forma-
tion cf the Select Committee, I should 
not express any opinion on it as it 
should be representative of all the 
different vie\ ... ·s in the Hous,:,. 

There are different amendments. 
Which of them are going to be moved? 
There are different amendments giv-
ing different dates. 

Shri Nazirnddin Ahmad: I beg· to 
move: 

"That the Bill be circulated for 
the purpose of eliciting OplnlOn 
thereon by the 31st day of May, 
FI51." 

Sardar Hllkam Singh: I beg to 
move: 

"That the Bill be circulated for 
the purpose of eli~iting opinion 
thereon by the 31st day of July, 
1951." 
Sbri Sal'angdhar Das (Orissa): I 

beg to move: 
"That the Bill be circulated for 

the purpose of eliciting opinion 
thereon by the 30th day of June, 
1951." 

shii Syamnalldan Sahaya (Bihar): 
I beg to move: 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 15th June. 1951." 
Dr. S. P. Mookerjee (West Bengal): 

I beg to move: 
"That the Bill be cirCulated fot' 

the ourpose of eUcltl~: opinion 
thereon by the 1st June, 1951." 

Shri· Kamath: 1 beg to move: 
In the motion, for "Monday, the 

21st May, 1951" substitute· 
"Monday, the 4th June, 1951." 

:fIr. Speaker: We can take it that 
these amendments are before the, 
House. There is the main motion tor 
referencz to the Select Committee and 
the amendmeL ts for circulation tor· 
ditferent dates. 

Shl'i Kamath: May I ask, Sir, if you-
wlll adhere to the heaithy conveiltion. 
you have Established in this House 
that members of the Select Committee 
should not participate in the debate· 
at this stage'! 

Pandit 
Members 
should b~ 
discussion. 

KunZl';.t (Uttar Pradesh): 
of the &:lect Committee 
ali.:}wed to take part in the 

My hon. friend has not .... 

, :\II'. Speaker: Order, order; let the 
n0n. Member hear my reactions first. 
I am not going to finally decide. I 
have given thought to this matter. 
Though the convention is sound and 
healthy, looking to the exceptional 
legislation that is coming before the· 
House. I do not propose to plat.:e any 
han on any of the Members including 
~embers of the Select Committee. It 
IS only an exception to the general 
rule. It does not mean that the COD--
vention is slackened. On a Bill of 
this importance, I do not think it is 
possible or proper to restrict the· 
discussion only to the other hon. 
Members. 
. Dr. Deshmukh (Madhya Pradesh): 
Let the Members at least make short 
speeches. 

Mr. Speaker: It all depends on the-
Members. 

Dr. S. P. Mookerjee: I believe never· 
before in the history of Parliament· 
were we called upon to consider a 
matter which is so momentous and· 
grave as we have been today on the· 
motion of the hon. Prime Ministe!'. 

The Prime Minister, in his speech 
tried to clarify the position and h~ 
referred to his own opinion that the 
mea~ure is not a complicated one, nor 
a bIg on£'. It is he said, a simple-
one; but even through a simple pro-
cess very serious consequences ~. 
often ensue when it affects the rights 
and liberties of individuals or of •. 
nation. 

I do not want to say anythiDg Oft 
the technical aspects of the chance· 
proposed. namely. whether thla 
House is competent to couider this: 
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matter Jr not The Prime Minister 
pointed out, that if the Constituent 

'~ Assembly was competent to pass a 
,Constitution which has been found 
more or less satisfactory by all sec-
tions of public opinion in this country, 
obviously, if there. ~s a need for 
changing the prOVISlOl1S of such. a 
Constitution, Parliament, ,accordmg 
to the Constitution itself, must be 
competent to deal with this matter. 
There mal' be an opinion expressed 
that such changes should wait un.til the 
new Parliament has been constituted, 
because, then, the people who wOlfld 
ccme in a more representahve 
character representing the adults of 
the Indian population, would be able 
to judge whether the changes propos' 
ed in the Constitution are really 
necessary or desirable. 

I shall not say much on those 
formal amendments which have been 
proposed, although. I have some sug-
destions to make m respect of them 
~hich I rnay plar:e before the Select 
Committee when it meets. I shall 
deal with the three main ~hanges 
which have been proposed In the 
Constitution. The Constitution has 
been working for about 15 f!1onths: .It 
was incumbent upon the PrIme MmlS-
tel' to point out in his spe~h w~at 
exactly have been the dIfficulties 
which have compclJ.cu the Govern-
ment to come forward with the pro-
posed changes. To my mind, the 

'explanation which he gave was weak 
and halting and not acceptable, nor 
was it satisfactory. 

[SHRIMATI DURGABAI in the Chair] 

He has assured the House and the 
,country, to quote his own words, 
that he has not brought forward this 
measure in a spirit of light-hearted-
ness, not in haste, that he has bestow-
ed careful thought and scrutiny not 
he but the Government also; and that 
they have consulted various people 
throughout the country. I accept 
these assertions. But, surely, any 
changes in the ConsHtutio~ which 

• may be considered by Parliament, 
have to be considered not in secrecy 
by the Government along with certain 
chosen people; but opinion has to be 
called for on the provision~ of the Bill 
fr,om the people at large. by all sec-
tions of public ooinit'ln outside -the 
H.ouse. I ask the PrIme Minister 
what :;teps he proposed to take to 
secure public opiuion on the changes 
that he proposes to make. We have 
suggested, some of us, that the BUl 
shcwld be circulated for eliciting pub-

.lIe oplnion. It has not been lUUeated 
u a dllatory motion, because the 

date within which opinion has to be 
received varies from 31st" May 
to 15th of July. It is not a formal pro-
posal also. The Prime Minister said 
that there is no particular hurry 
about the matter. He made the 
strange declaration that this Govern-
ment has no desire to pass any laws 
on the lines of the changes whicR he 
proposes to make and t~at these. are 
only enabling powers WhICh he WlShes 
to hand over to Parliament or the 
State Legislatures; that he is making 
these changes riot for the purpose of 
securing better adminis~~tion so lo~g 
as he is the Prime MInIster of thIS 
country but that he is thinking more 
in term~ of future Parliaments and the 
welfare of generations yet to be born. 
If that is his magnanimity, if that J.s 
his great foresight and statesmanshIp 
when he tries to peep into the future 
and read the minds of the people that 
are yet tf) come in the sphere of Par" 
liamentary politics, why should he 
not accept the proposal for circulating 
the Bill for eliciting public opinion? 
The changes )roposed are nJt simple. 
The Cha.Tlges are fundamental and 
they go to the very root of some of 
the vital provisions of the Constitu-
tion, not only the Constitution of this 
country, but the Constitution of any 
country in which people are anxious 
to retain freedom and liberty of 
thought and action. I therefore ask 
the Prime Minister that he should be 
true to his word. If he really does 
not want to hurry, then, he should 
accept our '. proposaL Let the time 
be two weeks or three weeks; it 
does not matter. But, let the public 
of India have this impression that 
when this first. great step is being 
taken by the Government to amend 
the Constitution, there is no indecent 
or undue haste foll0wed by the Gov-
ernment of the day. 

How was the Constitution framed? 
We spent nearly four years to frame 
this Constitution. It was not hurried-
ly done. Take this Chapter on Fun-
damental Rights. A special committee 
was appointed of which the Prime 
Minister himself was the Chairman . 
How many months, !low many years 
did we not take to weigh every single 
paragraph, every single sentence and 
every single word of that chapter? 
How many changes did we make at 
various stages of the prc.ceedings of 
the Constituent Assembly? We were 
criticised by the people outside the 
Constituent Assembly that we were 
taking too long a time. But rnall7 of 
us justified this delay because we 
were anxious that nothlns Vlould be 
done hastily or on the spur of the 
moment. We were doinl someedDa 
which was uniQue in the annals of 
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this country, something indeed, ~o 
which there are not many parallels In 
tile entire civilised world. The coun-
try had attained political free<!o~ a~d 
within a few months of attammg It, 
it set itself to the task of writing a 
Constitution and putting down every-
thing clearly and precisely so tJ.tat 
the people of the country belongmg 
to all shades of opinion might have 
a clear idea of what exactly the coun-
try stood for. If that is so, why this 
indecent haste to change such a 
Constitution? 

Changes in the Constitution have 
been made in other countries. I was 
looking at the first chang~ or amen~
ment "made to the American ConstI-
tution, and that was within three 
years of its first enactment. But 
what were the changes for? The 
first amendments which were made 
in the American Constitution w~re 
not for curtailing freedom, not to.r 
taking away rights that had been delI-
berately given two and a half years 
ago But every single one of those 
cha~ges was made for extending the 
individual and the social rights of 
the people of the United States of 
America. It was a change for the 
advancement of the sacred policy ~nd 
the principle for whkh the UnIted 
States of America stood. And what 
b the sad picture that we present 
to the country to-day? Within a 
year and a half of enacting the Cons' 
titution we come forward and how-
ever much the Prime Minister might 
attempt to say that the changes are 
simple. that there is no controv.er~y 
about it he knows it and knows It m 
his hear't of hearts, champion of liber-
ty that he has been throughout his 
life that what he is going to do is 
nothing short of cutting at the very 
root of the fundamental principles of 
the Constitution which he helped, 
more than anybody else, to pass only 
about a year and a half ago. This is 
the challenge which he has delibera-
tely thrown up to the people of India. 
I do not know why he has thrown up 
this" challenge. Is it due to fear? 
Does he feel that he is incapable 
to-day to carryon the administration 
of th<! l'ountry unless he is clothed 
with more and more powers to be 
arbitrarily utilised so that his will 
may be the last word on the subject? 
Or is it his doubt in the wisdom of 
the peopl~ whose champion he has 
been all his life? Does he feel that 
the people of India have' run amuck 
and cannot be trusted with the free-
dom that has been given to them? 
What ia it that he has in his mind? I 
was hearing the explanation that he 
was giving--explanation which, if 
I may say so, cannot stand the test 

of a moment's scrutiny, He has 
spoken a number of times alld . said 
that, after all. what he is doing is 
simply to clothe ParUam.ent w.ith 
permissive power, that he 15 trusting 
Parliament. But is he really trusting ( 
Parliament? Is he giving the Mem-
bers uf Parliament full liberty to 
decide questions? As we understand 
it, it is something different. He is 
treating this matter as a purely part, 
question. He ought to treat thIS 
question as something different. 
something whi~h affects the lives and 
liberties of individuals and the people 
as a whole and not as a party ques-
tion. however big and however well 
organised that party might be. He 
issued .l circular to all the members 
of hb pal'ty .that their. p~ysical ~""".~ 
sence for tr:e ConstItutIon (FirSt.· 
A!r,cndment) Bill was necessary, even 
though the te111peiature in Delhi 
might go up to 110 or 112 degrees, 
that their presence was an imperatiVe 
necessity. 

.-\n Hon. Member: That was so 
eve!) when the Constitution was being 
made. 

Dr. S. P. Mookerjee: There 'is 
nothing wrong in their physical pre-
sence when Parliament i~ considering 
a matter of such vital importance. 
(Interruptions). If hon. Members 
wili hold themselves in patience 
when I come to the second part. they 
will immediately realise what has 
been the second step which the hon. 
the Prime Minister, the Leader of the 
House took in this matter. The cir-
cular has gone out that the 
motion of the hon. Jawahar-
lal Nehru is to be accepted. No 
amendment is to be moved by the 
members of the Party. and if moved 
by non'paJ.'fty Members, is to be 
opposed. (Interruptions). That is 
perfectly all right from the party 
point of view. That is quite proper. 
But ........... . 

Shri Naziruddin Ahmad: On a point 
of order. Instructions to the members 
of a party to the shape of a whip are 
private instructions and relate onJ,y 
to the internal working, of a party, 
and as such they are outside the 
scope vf the discussion here. 

Mr. Chairman: I was about to say 
that the Whip's instructions to Mem-
bers are private instructions and are 
not meant to be alluded to and the 
hon. Member's Doint of order is 
accepted. -

Dr. S. P. Mookerjee: Then I do DOt 
know how it came to my hands iUWe 
the Chamber. In any case. ID7 pOIat 
is not about the wordiDc of tile ~ 
Let me not refer to It at aD.. Bill 
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my point is with reference t~ what 
the Prime Minister himself sa!d, that 
after all what is being done is to 
dothe Parliament with permissive 
powers so that Parliament mar deci-
de what should be done ana what 
should not be done. That is all 
right so far as it goes. provided vital 
matters like this ~lre not loo!ted upon 
as party question:;. The free will of 
every Member of the Hous!! must. be 
exercised without fear or (!xpectat.lon 
of favour. 

Slu-i Sirl1ava (Madhya Pradesh): In 
that (a<;,~. 110 Government can exist. 

Dl'. ~;. P. !Uooiterjee: Whether any 
Gov(::.n:nent can exist or not is a 
matter co.npletely irreL'vant !lOW. 

Mr. C::l.irman: The Vihip does not 
bii1d :l!!yb,::dy wl'o does not belong to 
any party. They can take any course 
they 'i~f!. 

Dl.'. S ..... Mook~:jee: Good. and that 
they are :.~Qing. 

The r.on. Prime !'.Iinister stated in 
hi.:; socedl that the three particl1lar 
articles which are proposed to 
be dlsnged by the amend-
ments ;!e31 w1th vital matters 
concerning tt~e welfare of th~ State 
as a WilOl:? Lat me take article 19 
in the lirst in.stance. The Prime 
Ministel' referred in detail to the free-
dom of ~he Press. Now I would like 
him to look at the article as it stands 
at preserlt. ae referred specially ~ 
two-pages. or sheets-newspapers 1D 
this country , ... hieh are responsible for 
the progressive deterioration of the 
moral standards of our you!!ger folk, 
and he pointed out that what they 
are writing are immoral, untrue, 
vulgar, indecent, corroding. Now. 
what are the provisions that exist at 
present which authorise either Par-
liament or a State Legislature to pass 
laws for the purpose of CUI' bing such 
a state of affairs? The exceptions 
which have been embodied in article 
19 state very clearly in clause (2): 

"Nothing in sub-clause (a) of 
clause (1) shall affect the opera-
tion of any existing law in so far 
as it relates to. or prevent the 
State from making any law relat-
ing to, libel, slander, defamation, 
contempt of court or any 
matter which offends against 
decency or morality or which 
unclennines the security of. or 
tends to overthrow, the State." 

Now. if there are newspapers which 
are guilty of these very serious acts 

of omissions and commissions which 
the Prime Minister so graphically 
described, obviously the ptesent Cons-
titution arms Parliament and the-
State LelZislatures with sufficient. 
powers to -deal with them. 

Pandit Balkrishna Sharma (Uttar' 
Pradesh): Ask the High Courts. 

Dr. S. P. Mooker,jee: I shall ask. 
the lfigh Courts. 
;.:J'pandit Balkrishna Sharma: A per-
son ran preach murder and still go 
scot-free. 

Dr. S. P. Mookerjee: There is a 
proverb that the heat of the sand is 
someti,-.1€.'s ~reater than the heat of 
the Sun. Well, so far as this referen-· 
ce to the preaching of murder is con-
cerned, when the Prime Minister 
reieaed to it, it was pointed out by· 
an hon. Member that the judgment. 
had already been reversed by the-
Supreme Court. 

Shri Sidhva: No, no. 

Shri Bharati (Madras): No. 

Dr. S. P. l\lo)okerjee: So far as that 
decision is concerned it has been 
reversed by the Supreme Court. I 
have got with me the judgements of 
the Supreme Court which is the final 
court of the land, in two cases, one 
of Ramesh Thapar vs. The State 
of Madras and the other of Brij 
Bhushan vs. the State of Delhi. 
When the question of interpretation 
of article 19 came up, the Supreme 
Court held that if the maintenance 
of public order or securing the pub-
lic safety was something which did 
not affect the security of the State or 
the overthrowing of the State,. then 
there could be no restriction on 
freedom of speech. At the same time 
in another case considered by the 
Supreme Court recently where the 
question of the validity of the Pre-
ventive Detention Act came up for 
discussion. the Court held that it was 
open to a State Legislature or to 
Parliament to pass laws in respect of 
matters which affected even public 
order and thereby detain persons, 
Now, let us look at the present pro-
visions of the law. Parliament has 
passed the Preventive Detention Act. 
Its powers are sutHciently wide in 
character. Any person, according to 
that law, read with the provisions in 
the Constitution, can be detained for 
an unlimited period provided condi-
tions are fulftlled which would make 
Government satisfy itself and the 
public that no one is being unrea-
sonably detained. Now, supposlDa 
there are persODS who are preacbJDc 
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murder and who are doing something 
of that character, supposing 
there i.=; some newspaper which 
is doing something of that· 
character and the writer is there, the 

'\, individual can be secured under t~e > Preventive Detention Act. So, If 
you want to prevent a perso~. or 
group of persons from comnuttmg 
~cts which YOll consider to be 
against the interests of public order, 
you are already clothed with suffi-
cient authority to do so. 

Mr. Chairm3.ll: I think that the 
Preventh'e Detentiun Act has laid 
down certain conditions under which 
alone persons could be detained, and 
these pel'sons cannot be covered. 

Dr. S. P. lUookerjee: It is not the 
~Pd;ne .\liaister's intention nor Gov-

emmen,':> intention that men who 
are innocent should be detained. If 
there i:i some case against anyone 
you need not even present it in the 
court. The only thing you are to do 
is to satisfy an Advisory Council that 
you ha':e sufficient material which 
would justify you to take the person 
in custody and detain him as long as 
you like. There is no limit impo.sed 
under the provisions of the Constltu-
tion. That is the present law. 

An HOD. Member: Do you advise 
I... that? 

Dr. S. P. Mookerjee: I 
adVISIng it. The power 
The Prime Minister takes 
self the responsibility ...... 

am not 
is there. 

upon him-

Pandit Thakur Das Bhargava 
(Punjab): Can that man be punished 
by th~ Court? 

Dr. S. P. l'~ookerjee: If you detain 
~ man as iong as he lives, obviously 
it is a very severe punishment you 
can give. Now that is one part of 

~ the problem. 
The next is that supposing a man 

commits an act, makes a speech and 
some overt act is done. then what 
happens? The provisions of the 
ordinary Penal Code or the criminal 
law of the land are applied. The 
man may be bound down under the 
criminal law. He makes a speech, he 
is arrested and put in jail. That is 
being done. If your intention is 
only to take action against a small 

• group . which is spreading venom and 
,vulgarlty .. throughout the country-, 

obviously you do not have to change 
the provisions of the Constitution. 
As the Prime Minister also hinted in 
his speech, there is the possibility of 
extending the operation of such wide 
powers to bona fide cases and thereby 
abuse the power given. Now what 
is the guarantee that these provisions 
154P.S.D. 

will not be so abused? If you saT 
public order. Parliament does not 
admLnist.:)r. ParMam.mt passes laWII. 
If you say anything tbat offends 
public order then I may state that 
public order is an expression which 
is capable of the widest possible 
definition. You can utilise it in 
penalising your political opponents. 
The Prime Minister said something 
about the legal orofession not beine 
dynamic and remainmg static and 
preventing all sorts of things. Now 
it is rather strange that a member 
of the legal profession who happens 
to be a Judge of the Supreme Court 
in the case of Ramesh Thapar, while 
dealing with the provisions for main-
tenance of the civil life of the citizen 
under the Constitution of India said 
these memorable words: 

"Thus. very narrow and strin· 
gent limits have been set to per-
missible legislative abridgement 
of the right of free speech and 
expression, and this was doubtless 
due to the realisation that free-
dom of speech and of the press la7 
at the foundation of all democratic 
organisations~ for without free 
political diS'cussion no public 
education, so essential for the 
proper functioning of the pro-
cesses of popular government, is 
possible. A freedo1h of such 
amplitude might involve risks of 
abuse. But the framers of the 
Constitution may well have re-
flected, with Madison who was 
'the leading spirit in the prepa-
ration of the First Amendment 
of the Federal Constitution', that 
'it is ~tter to leave a few of its 
noxious branches to their luxu-
riant growth, than. by prunin« 
them away, to injure the vigour 
of those yielding the proper' 
fruits' ft. 

Here was a Judg~an Indian 
Judge--appointed by the same Gov-
ernment which is in power today. 
Mr. Justice Patanjali Sastri. who has 
interpreted' the Constitution not to 
prove himself a man who did not 
know what dynamic growth was but 
one who gave.. a noble interpretation 
to our own Constitution for the pro-
tection of the liberty of the Indian 
subject{;. Whether the Legislature. 
Parliament or Government would 
agree with the Supreme Court or not 
is a didferent mattier. But at any 
rate we should feel proud that our 
judiciary has proved so independent.. 
It has given expression to its opinion 
in interpreting the provisions of the. 
Constitution not in a manner which 
goes against. the interest of the coun-
try but for securing the expandinc 
rights and liberties of the people. 
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Sbri Bielbva: What about the inde-
,pendence of the country? 

Dr. S. P. Mookerjee: The indepen-
,dence of the country will remain in-
tact it you do not try to pass coercive 
measures. As the hon. Prime Minis-

·ter said. no country can ever be 
,governed by force or by coercion. If 
the country has run amuck. if there 
,are people who could not be kept 
under control without exercising very 
strict executive rights and powers. 
then you must enquire why it is that 
the country has come to that state of 

. affairs. Why should these people who 
were swearing by you only a year 
.ago, should condemn you to-day and 
why should it be necessary to find 
bullets and bayonets for keeping 
'your freedom intact? 

Sbri Sidhva: For political purposes. 

Dr. S. P. Mookerjee: Mr. Sidhva 
'says for polit;ical purposes. I have 
said that I do not want more heat 
from the sand and I would like the 
.heat ftOm the Sun. So far as poli-
tieal power is concerned 1 would say 
with all earnestness thlt very often 
it is our inability to probe into par-
tie-lIlar situations that create diffi-
culties. We fail miserably to solve 
national problems and we want to 
gag and coerce people. I would spe-
dally remind the Prime Minister of 
the happenings at Cooch-Behar a few 
<lays ago. I :was rnysetf there. I 
saw how mdJa celebrated her first 

..Ialianwala Bagh after her attaining 
freedom. I law how there was ('am-
p!ete collapse of the administration 
there. The price of rice was shooting 
up trom Rs. 30 to It.$. 70. About 
.56,000 maunds of rice were - lying 
under the control of the local admi· 
nistration and not one maund of rice 
was released in time. The order for 
modified rationing came two hours 
before the bullets were used. Even 
that order was not communicated to 
the people and young women and 
children were shot dead, the answer 
giwn WIaS political expl1oibatlion by 
certaJn groups. I saw the people. 
There might have been some politi-
cal groups here and there but the 
vast majority of the people were 
peace-loving, were anxious to co-ope-
rate with the Government. They did 
not know what politics was. I saw 
ladies, illiterate who had never 
seen politics and they asked: 
"After attainment of freedom, 
is this the state of affairs that is to 
~me to our country? We cannot get 
our rIce even when it is there and 
when we ask for it, we get bullets in 
place ot rice." If you say that you 
want more and more pdwers tor 

curbing such situations, you will fail 
and hopelessly fail. 

Shri Sidhva: If there was so mucb 
food, why was there any riot! 

Dr. S. P. Mookerjee: You come to 
me and I will explain it. 

I therefore say tha~ the Prime 
Minister has not succeeded in point-
ing out any reason why the amend-
ment to article 19 should be made as 
proposed. . 

l Let me deal with foreign relations . 
The Prime Minister said that it was 
not his intention that criticism of 
foreign powers should be curbed. I 
have been trying to read the Consti-
tution of other countries and I have 
also been trying to find oIU from case 
law-and in this Dr. Ambedkar might-
be able to help us-and I have not 
been able to find any precedent in 
any part of the civilised world where 
by law under 'the provisions of the 
Constitution criticism of foreign 
powers is taboo. Who wlU. be the 
person who will be first affected if 
you pass this law? It will be our 
Prime Minister, Pandit Jawarharlal 
Nehru. Will he then be able to say 
that if Pakistan encroaches one inch 
more into the territory of Kashmir 
he will consider it as a war on India? 
That will offend Pakistan and he 
cannot make that statement. 

Shri Jawaharlal lIfellra: May I 
point out that I said nothing about 
criticism of foreign powers beiDa 
prohibited. " 

Dr. 8. P. MookerJee: I am 11M 
abou~ it. We can discuss tbla 
question later on. But the way JD 
whieh the wording has been sucgen.. 
ed here-affecting friendly relatioall 
with foreign powers-Is hardl,y rcu-
suring. Who is to decide this 
question? Will our High Court de-
cide it? Or will our Supreme Court 
deck!e whether criticism which bas 
been made would disturb the friendly 
relations between India and any 
foreign country? Will this be a 
matter which will be decided by the 
foreign country? We may say any-
thing about a foreign country with 
the utmost friendship in our hearts 
but if that country misunderstands 
and says that it offends it or it 
affects our friendly relations with 
them, you are at once bound by tbe 
provisions of the Constitution. ~ 
should you pass such a law! I do 
not know whether it relates to the 
demand which is made in certaiD 
quarters about a possible reunion of 
T ndia and Pakistan. I 1mO'W a.e 
Prime M~ holda ftl7 __ 
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views about it and he has said a 
number of times that any such m0ve-
ment or agitation is harmful to the 
interests of the country and that he 
does not like it. I do not mind it: 
it is his view. But if I hold a con-
trary view, as indeed I do most 
seriously and earnestly. that this par-
tition has been a mistake and has to 
be annulled some day or other (An 
Hon. Member: By force?) why' 
should I not have a right to say 
that? 

Pandit MaJaviya (Uttar Pradesh) : 
And give 40 per cent. or 50 per cent. 
representation to the Muslims every-
where all over this country. 

Dr. 8. P. Mookerjee: Why should 
I not have the right to agitate for 
it? Pandit Jawaharlal Nehru as the 
leader of a big political party may 
oppose this view. He can appeal to 
his countrymen not to listen 
to those who today are advocat-
ing an annulment of the partition of 
India, I C'an understand t,hat:' it' 
will be an appeal to the logic and 
the goodsense of the peopre. He 
wine: or I win or somebody else wins. 
We will see what is the verdict of 
the people. Thati$ a perfectly 
constitutional approach to the prob-
lem. I can even understand the 
Prime Minister of India, not as 
leader of the Congress party, to say 
that it by carrying on such agitation 
you create conditions in the country 
which lead to riots and bloodshed, 
he must step in and prevent it. The 
orclinary law of the land will then 
operate. 

I have heard the Prime Minister 
speak: on many occasions and I have 
been trying to analyse his viewpoint. 
But unfortunately his statements are 
so contradictory to one another that 
I found it difficult to get at the core 
of them. But I would like him to 
explain some time or other as to 
what should be the attitude of Gov-
ernment on matters so vital to the 
interests 01' the people of India. If 
he says as the head of the Govern-
ment ~at he is prepared to allow 
any viewpoint to be circulated within 
the country-and that is what we 
understand by democratic freedom-
so long as it does not advocate chaos. 
I would be at one with him. It he 
says that because he does not lik~ 
that anybody should speak about 
the annulment of the partition he 
means to prevent us and therefore 
wants to put tlbese words in the 
Constitution and later pass some law 
~onsistent with them, then I SQ' it 
JS most atbitrary and if done, will 
lead to very serious conHquences. 

I do not know what will happen iii 
future. I am not necessarily think-
ing in terms of war. I am hoping-
it may be a hope which may not be 
achieved in my lifetime-that this 
terrible mistake, which we made 'in 
partitioning the country trying to 
get something which we thought we 
were getting but which 'j/e actually 
did not, has to be remedied. not in 
communal interests but in the inte-
rests of both the Hindus and Muslims 
and every cne else. We have got to 
realise that apart from the commu-
nal aspect of it. economically, 
strategically, nationally and inter-
nationally we have been rendered 
weak and severely hit by British dip-
lomacy. I hope that some day 
people will realise that this mistake 
will have to be rectified by the good-
se'1se of the people of both the 
countries. 

PaDdit KrishDa Chandra Sharma: 
Were you sleeping when the country 
was partitioned? Why did you not 
re\-olt then? 

Dr. S. P. Mookerjee: I am at least 
revolting today and will you also 
han~ the good sense to revolt with 
me? 

Mr. Chairman: May I appeal to 
hon. Members to be very calm. 
Everyone will have his chance to 
say what he likes. 

Dr. S. P. Mookerjee: The point that 
I would like to ur~e before iIie 
Prime Minister is that this provision 
is totally unnecessary. People are 
saying that this is being done to 
placate or appease Pakistan. But 
how long can this go on? Supposing 
Pakistan wants that India should be 
tagged on to Pakistan and we prote.t 
against it and carry on agitation, 
which would disturb the friendly 
relations between India and Palds-
tan. we will be gullty. It is a most 
dangerous clause, a clause which we 
do not find in any constitution in the 
world and there is no justification at 
all why such a clause should be pro-
vided. It is not a Question of PakiA-
tan only: it may be the case of other 
foreign countries about whose policy 
we may not be in agreement. 

I have got here a book written in 
Chinese issued by the present Chinese 
Government. I have not been able 
to get it tullY translated: otherwise 
I would have read it out to the 
House. I have a partial translaboo 
of the book with me today. '!'be 
book is issued by the pre8ent Chi...." 
Govemment and It is nounn. but a 
scurrilous abuse of India, .... eu1-
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tur~. her leaders starting from Mahat-
ma Gandhi and ending by saying that 
England is the running dog of Ame-
rica and India to-day under Pandit 
Jawaharlal Nehru's leadership is the 
running dog of Britain. That is 
bow that book concludes. Sup-
posing we want to give a cons-
tructive and reasoned reply. It may 
affect the friendly relations between 
India and China and we will be 
commiting an offence under the law. 
What is the necessity? What has 
happened here? Why are you 
anxious to make such a drastic pro-
vhiion in the Constitution itself? 
(An Hon. Member: Is it a Chinese 
Government publication'!) It is 
published by the present Chinese 
Gq,vernment in Chinese (An Hon. 
Member: When?) In 1949. It is 
being translated and I shall be able 
to brin~ the full translation to-
morrow. 

Let me now come to the important 
article 31. What is the change that 
i3 being oroposed? The Prime 
Minister talked very feelingly and 
Quite rightly too about his great 
desire and ambition to introduce land 
reforms. There is no quarrel about 
this standpoint. Naturally the present 
land system in India is an outdated 
one and we cannot allow it to con-
tinue without great detriment to the 
interests of the people at large. 
When we passed the Constitution the 
Prime Minister would remember how 
he passed days and weeks in findIng 
out a formula which would not com-
promise on any great question of 
principle but at the same time 
present a workable agreement. Hiis 
anxiety was, as it was the anxiety 
of many of us, that in matters like 
thi~ we should proceed with the 
greatest measure of agreement. He 
referred ~ the pledge which the 
Congress party gave for the abolition 
of zamindari. As he rightly pointed 
out the declaration was that zamin-. 
dari would be abolished, for which fair 
compensation would be paid. Whe-
ther right or wrong, there are many 
parties which say that no compensa-
tion should be given and others who 
insist thall the fullest compensatioo 
should be .dven. In any case the 
Congress sitood for abolltion - of 
zamindari on payment of fair com-
pansation. 

Au HOD. Member: Equitable com-
pensation. 

Dr. S. P. MookerJee: Equit;l,ble 
compensation. That was the pledge 
whtch was glven by the Congr'*is .. 
No\ .... \ ... ·hen you passed the Constitu-
tion after a goqd deal of discussion, 

what is the frame-work that you. 
pro.duced? We were anxious that 
the quantum or co.mpen$Cltion should 
n0t at every stage be subject to 
judicial decisio.ns. At the !;ame time-
we were anxious that a certain 
framework should be placed befo.re-
the country and the persons concern-
ed so that the fullest measure of 
assurance '.::0uld be given to all 
concer?ed. Now, article 31 provides: 
that eIther the actual compensation 
o! th~ principles on which compensa-
tIOn 1$ to be paid. or the principles: 
on which payment is to. be made will 
all be determined by law. We' alsl> 
protected cer~j;n specific legislative 
measures which were passed eighteen 
months prior to the commencement 
of the Constitution. 

That is how matters stand now. 
What has happened since then?' 
That there has been delay is not the 
fault of the Constitution. There is 
only one party which is ruling India 
today. All the Governments are-
u.nder the control of a centrally or-
ganised party. It is not that one 
particular party in one particular 
State proceeds in one manner and 
anothe~ party in another State pro-
ceeds m another manner. Why has 
not the Centre set down and given 
~o.m~ s.ort of a fo.rmula - saying:" 
ThiS IS the formula which every 

State should adopt in effecting land 
reforms. making such minor changes 
as lo~al conditions may necessitate"? 
Now. pursuant to the provisions of 
the Constitution several State Legis-
latures have passed laws. The Bihar 
law has been declared to be ultTa 
vires by the Patna High Court-mind 
y.ou. not on the ground of compensa-
tIon but on an entirely different 
ground: the question of discrimina-
tion between one' class and another. 
Well, whether that judgment is right 
or not ·is not my point. Then the 
U.~. Legislature has passed a law 
which the Allahabad High Court 
has held to. be intra vires. The 
Nagpur High Court also has 
held the Madhya Pradesh Act to 
be intra vires. If the Patna Higb 
Court . has passed a judgment which 
accordmg to Government is not 
correct-in fact, some aspects of 
the matter are already before the 
Supreme Court-the only way in 
which any Government can or should 
proceed is to have a quick decision 
made by the Supreme Court. 

Shri Bharati: How can that be-
donf"? 

Dr. S. P. Mookerjee: That can easily 
be done. You consult the Law Minis-
ter or the Attorney GeneraT, they wID 
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advise you. You get a quick decision 
by the Supreme Court. Supposing it 
·takes a month, or two months even, 
if the Supreme Court comes t.:l a cer-
tain conclusion which you consider 
to be fundamentally opposed to the 
.basic principles on which the Consti-
tution was framed then and only 
then would there be the right for y,lU 
to ask for an amendment of the 
.constitution. That is the only logical, 
fair and equitable procedure which 
.any Government which believes in 
the sanctity and sacredness of any 
Comtitution. or any Parliament. 
which believes in such sacredness and 
sanctity would follow. But what is 
-it you are doing? Will hon. Members 
read and re·read the clau'5e as it has 
been proposed? What you say is 
that particular laws which are 
to be mentioned in a Sche-
dule to the Constitution. no 
. matter whether they in.tringe any 
provision of the Constitution or 'lot, 
.are dee:n~d :'J be \·aHd. Is that the 
way in whkh the Constitution should 
be amended? Supposing a particular 
Legislature passes a piece of legisla-
tion which is abso!utely nonsensicaL 
By this amendment to the Constitu-
lion you are saying that whcte\'er 
1egislCltion is passed it is deemed to 
be the law. Then why have your 
Constitution? Why have yeur Funda-
mental Rights? Who asked you to 
have these l!'undamental Rights at ali? 
You might have said: "Parliament is 
Supreme and Parliament may from 
time to time pass any law in any 
matter it liked Pond that will be the 
law binding on the people. You 
passed the Fundamental Ri~hts deli-
berately Clad yOll clothed the judiciary 
with certain powers not for the pur-
pose Gf :::busi!'",g the provisions of the 
Constitutioll but for giving interpre-
tations 3:1d generally acting in a 
manner which will be consistent with 
the w~lfqre o~ the people. If the 
Supreme Court has gone wrong, come 
torward and say thatj the Supreme 
·Court has come to such· and-such con-
clusions which are repugnant to the' 
basic principles on which the Constitu-
tion was based. But the Supreme Court 
lias not had a chance to consider this 
JIll\tter and you are coming forward 
with this hasty proposal that any law 
mentioned in the Schedule-there are 
a dozen of them there-would be 
deemed to be valid. 'Not only that. 
1 can even understand your consider-
ing the laws which are already passed 
:and which are before you, but you 
are saying that in future i.f any law is 
passed with relard to these subjects, 
it would be deemed to be valid not-
withstanding the provisions of the 
Constitution. Can anythinl be n\()re 
absurd and more ridiculous! Is Par-

Hament being considered as a serious 
body? You are treatin, this Consij-
tution as a scrap of paper. '!'his is 
not a Constitution·-it is just a piece 
of legislative enactment passed by 
Parliament. You come forward and 
say: "We want to change the Consti-
tution." You cannot do like that. 
And what is the dangerous precedent 
that you are creating? Maybe you 
will continue for eternity, in the next 
generation. for generations unborn; 
that is quite possible. But supposing 
some other party comes into auth~ 
rity? What is the precedent which 
you are laying down ?·-that if any 
particular Bill is passed by any 
Legislature all that you have to tlo is 
to get hold of your subservient Par-
liament and make it change the Cons-
titution and provide that whatever is 
passed by the Legislature is valid. 
Let us treat the subject more serious-
ly. more n:tionally . 

ThErefore. I would very earneitly 
sugge3t that a situation has not yet: 
come when any change b article n 
is called for. Let us not confuse the 
iSSUE; by' raising the question as to 
whether zamindari is good or abolition 
of zamindari is goo.d. . 

Shri D. D. Pant (Uttar Pradesh): 
What is your own view? 

D1·. S. P. Mookerjee: My own .-iew 
is that zamindari must be abolished 
with compensation. Now will \'OU 
foHew me in what I am saying? Y'lU 
have heard my view. 

The question is not today whether 
the zamindari system is good or bad, 
hecause merely by abolition of zamin-
dari you cannot improve the land 
system. Much more has to be done in 
order to imprc.ve the conditions of .he 
peasants and also make them produce 
more so that the wealth of the cau:!-
try may lle mcreased. But tnat 18 
neither tllere nor here.' Today the 
point is not whether the zamindari 
system is good or bad. but the point 
is whalt is the procedure you ate 
following for attaining a certain ob-
jectiVe for which you had made a 
specific provision in the Constitution 
and which. let me emphasise, you have 
not tried yet? It you tried it ant 
then failed I. can understand your 
anxiety to chanle the ConstitutiOD. 
but merely in haste yOU come and Sill': 
"I cannot achieve sometbing quiddy. 
I cannot· wait for the fulfilment of 
the provisions of the ConstitutiQIL 
Let us let hold of all the legislative 
enactments and deem them as lelally 
passed." Then do not work the Cona- _ 
titution. For a period' of so-called 
emergency, you can pass • 
law and Sill' that the entire 
task of framing, interpretiDa 
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and working the Constitution will be 
left in the hands of Pandit Jawahar· 
lal Nehru assisted by such people 
whom he may desire to consult-pass 
a simple amending Bill! And thus 
declare that for the next two years 
)lothing more need be done in India. 
That we may understand. It may be 
dictatorship, it may be anything eise, 
but you have then a clear-cut, straight-
forward way of looking at things. 
But do not have a camouflaged Cons-
titution' you have declared Pre-
amble bf your Constitution tlrat you 
have done something unheard of in 
history. that within so short a period 
of attainment of freedom you have 
trusted the people of this countr;r to 
draft a Constitution, you have pven 
a charter of rights to them. Now 
you come forward and stab them in 
the back. You are not working for 
the benefit of the present ~eneration 
but for party ends. 

Mr. Chairman: May I know wheth.:;r 
it is not the will of Parliament ~hat IS 
Supreme over everybody? Is. it n.ot 
the present Parliament th~t is mVlt-
ing the amendment? It is not Mr. 
Jawaharlal Nehru or anybody that is 
doing it. 

Dr. S. P. Mookerjee: Since the will 
of Parliament is Supreme I am 
appealing to the sober will of Parlia-
ment not to do something which will 
be dangerous. Otherwise I would not 
have spoken here-I might have 
addressed a meeting elsewhere. 
(Interruption) The hon. Member 
interrupts. I know in her heart of 
hearts she does not like this amend-
ment. She told me yesterday de-
finitely what she thought of it. 

Shrimati Renuka Ray (West Ben-
gal): I said that ..... . 

Shri Jawaharlal Nehru: Some of us 
doubt whether the hon. Member leally 
means what he says. 

Dr. S. P. Mookerjee: The hon. 
Prime Minister apparently speaks 
standing before a mirror and thinks 
everybody is like himself. 

Shri Raj Bahadur (ltajasthan): 
Madam, I must take objection to the 
hon. Member describing Parliament 
to be subservient. 

Dr. S. P. Mookerjee: The hon. Mem-
ber should have known that I did not 
refer to the present Parliament at all. 
I said, supposing in future something 
like this happens and there is a 
subservient . Parliament then what 
happens? How can I dare call this 
Parliament subservient when I .un a 
Member of it? 

1 like these interruptions, because I 
can feel from these interruptions that 
there is a real searching of the heart 
amongst Members of this House. 
What we are doing today' is not the 
right thing. It is not necessary, it is 
retrograde, and I would appeal to the 
Prime Minister ..... . 

Mr. Chairman: I was only' trying 
to tell the hon. Member that he is 
saying that it is the Prime Minister 
and his colleagues who are trying to 
bring this amendment. That is not 
correct. It is Parliament that is now 
considering the amendment. 

Dr. S. P. Mookerjee: The reason 
why I was appealing to the Prime 
Minister especially was that I thought. 
my capacity beiDg limited, if I could 
convince one individual. my objective 
could be attained. By appealing to 
the emotions of the Prime Minister I 
was appealing to all the Members of 
this House warning them that we 
are today being asked for the fun 
time to amend our sacred Constitution. 
It is a great document. It is not a 
matter which you can take in a light-
hearted way. We are Cinxious-oo 
matter what our individual views Dl87 
be on various matters-to retain the 
foundation of a good and solid Gov-
ernment which can wQrk in the 
interest of all sections of the people 
of t,his country. That I Gerlainly 
believe is the objective of all of us. 
Now, if we proceed in a light·hearted 
way to amend the Constitution, natu-
raliy we create a precedent which 
may lead to very serious consequences. 
These things, taken each .Jne of them 
separately. may not mean much. But 
after all if you take them as a whole 
and the manner in which you are 
proceeding, you are doing a great 
disservice. If there is anything stand-
ing in your way you just come and 
amend the Constitution, utterly ignor-
ing public opinion. 

I would just like to refer the Pritoe 
'Minister to the Constitutions of ~ 
land and of Amer~ca. Here we have 
deliberately made our choice. We 
decided to have a written Constitu-
tion. We decided to have a Part OIl 
Fundamemal Rights. Naturall7 when 
you have a Part on FundamenW 
Rights it obviously means tbat not the 
executive Government, not even Pal'-
liament, but the judiciary and the 
judiciary alone will be able to inter-
pret and advise and decide whether 
the Constitution is workiI1l proper17 
or not. That is how it is worked in. 
different countries. 

As I was reading; one of the ju~ 
~ents yt>sterday I eame aCl'OS1l ,. 
niftcant remarks made by one of the 
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~udges of America that the greatest 
constitutional issue in all American 
history was not settled by the court, 
not even in the halls of the Congress, 
but on the battlefield of America. 
Freedom developed in that country 
not by passing laws, .Qr by the 
decrees of the President, because the 
ultimate sanction rested with the peo-
ple. We have also to reckon with the 
people in this country. We have 
drawn up the Constitution with a 
declar~d desire to protect the mighty 
rights and interests of the people, 
millions of them who are down-
trodden and have not the courage to 
speak out. But as the Prime Minister 
knows, even in their hearts a new 
awakening has come. As We move 
about from place to place, we can see 
th~ signs of that reawakening, which 
we could not have dreamt cuuld 
happen 80 quickly; Now let us take 
the fullest advantage of that reawak-
ening in the larger interests of this 
country. Let Us not try to arm the 
executive with wider and larger 
powers being afraid of a Frankenstein 
iliat is supposed to have raised its 
head in India. There~ may be ele-
ments in this country with mischievous 
intentions. But the larger section of 
the population of the country is weJI-
mannered and they are anxious that 
this country should go ahead peace-
fully. Therefore, their bearts being 
sound. we have to approach them in 
the proper way. We have to tadde 
the great problems of administration 
in social and economic spheres special-
ly so as to earn their spontaneous 
confidence. 

Talking about the Supreme Court, 
the Prime Minister said that while 
cwnventions may arise even in this 
country-I hope they will-that will 
take a generation, and how can you 
wait for a generation? Therefore, 
what is the remedy? Do not ('reate 
healthy conventions. Let the execu-
tive decide what is to be done; let 
it be armed with new and arbitrary 
powers: and even that slow attefllpt at 
making new conventions you want to 
crush. Is that the way you want to 
preserve the sanctity and sacredness 
of the Constitution which is your own 
handiwork. Now look at this-I am 
reading from Beck's The Constitution 
of the United States. This is how it 
reads: 

"This great power to curb legis-
latures and executives, and there-
fore majorities, by resort to the 
paramount will of a written 
Constitution, has been exerted 
for over 130 years, and while not 
infrequently.the party whose 
power is thus curbed has vented 
its wrath and disappointment upon 
the Supreme Court, ~et after the 

thunder of political debate hu 
passed and the earthquake of 
party passion has spent its force, 
the 'still small voice' of the Sup-
reme Court has always prevailed.1? 
And further on: 

"The most effective restraint 
which freemen have ever impo&~ 
upon themselves is this extra-
ordinary power of the Supreme-
Court. The value of such a res-
traint upon precipitate action is 
so great that it is improbable that 
the American people will, atleast 
in the near future, thus destroy 
the efficacy of the great balance 
wheel." 

That is the spirit in which the 
Constitution has to be respected and 
worked. Here are a set of men who 
are selected by the Government. 
They are not foreigners coming from 
outside. They are our own ch9sen 
selected men holding office during 
their life, entrusted with the duty 
of seeing whether the country is being 
administered in the spirit of the 
Constitution. At the same time I do 
not say that the Supreme Court Judges 
are infallible. They are after all 
human beings. Supposing the Sup-
reme Court does something which 
goes entirely against the basic prin-
ciples on which the Constitution of 
free India should stand. I am not 
suggesting that we should tie our 
hands and watch helplessly. Then 
come forward on that specific issue 
and amend the Constitution .:>n that 
particular point. Do so after giving 
fullest opportunity to the public to 
express their viewpoints. The Prime 
Minister referred to three points. Has 
the Supreme Court given any decision 
with regard to foreign powers! lias 
anything happened in this country 
which necessitates that the Constitu-
tion should be disfigured with such • 
deplorable provision? What hu 
happened about public order? Is Dot 
your present law suftlcient? Has the 
Press run amuck? Even acc:>rding 
to the Prime Minister, there may be 
a few news-sheets who may be shout-
ing. Let them shout. If they shout, 
use the other Press, use the plat-
form, the radio or whatever machbery 
you have. You make the people feel 
that what the gutter Press is S81'ina is 
absolutely unacceptable. That is the 
only way in which you can nullit.'r 
the activities of a small section at 
people who want to destroy yOUI' 
freedom. But do not give them the 
tragic importance and make them feel 
that it a few papers shout, 70U are 
compelled to cb.an8e the ConaUtutioD. 
Why give them the honour wbJeIl dIeJ 
do Dot deserve? 

~ ,., 
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[Dr. S. P. Mookerjee] 
The Prime Mtnistet' himself said 

that a major section of the Press is 
aU right-their heart is soun'd. Then 
5it down with the Press represent~
tives and discuss as to how the free-
dom which is being abused by a small 
section of the Press can be combated. 
r do not know which sectio!'} the 
Prime Minister has in view; but 
iiupposing there is such a section, 
surely it cannot imperil the freedom 
of the general masses of the people. 

Lastly, I shall read out only one 
quotation, and that is also a judgment 
lrom the Supreme Court, in answer to 
what the Prime Minister said towards 
the end of his speech that after all 
you are making only small changes 
and it does not vitally affect the 
position at all. Bht this warning was 
~ounded in the last paragraph of a 
Judgment delivered by the Supreme 
Court iJl America-the danger signal 
has come and let no one ignore it if 
he wishes well of the coulJtry. 

"Do the people of this land-in 
the· providence of God, favoured, 
as they sometimes boast. above 
many others in the plentitude cf 
their liberties-desire to preserve 
.;hose so carefully protected by 
the First Amendment: liberty of 
religious worship, freedom of 
speech and of the press, and the 
right as free men to peaceably 
assemble and petition their Gov-
ernment for a redress of grievanc-
es? If so, let them withstand all 
beginnings of encroachment." 
-And he!'e is a beginning of the 
encroachment of the liberty of the 
people in Free India.-"For the 
saddes.t epitaph which can be 
carved in memory of a vanished 
liberty is that it was lost because 
its possessors failed to stretch 
forth a saving hand· while yet 

. there was time." 
Mr. Chairman: Prof. Ranga. 
Shri Kamath: There are other 

amendments for circulation of the Bill. 
There are several from Mr. Naziruddin 
Ahmad, Sal'dar Hukam Singh, Mr. 
Sarangdhar Das, Mr. Arun Chandra 
Guha and an amendment in my name. 

Mr. Chairman: They are before 
me. But it does riot mean that every 
mover needs to speak on it. 

Shri Kamath: But these other 
amendments must take precedence 
under the rules. 

Mr. Chalnllua: That i. not Deces-
8aQ". 

Prof. Ranga.: I rise to speak after 
the close of one of the most powerful 
and. eloquent speeches made by the 
I!1d1an Burke of our present gf'nera-
tlOn. As my han. friend Dr. Syama 
Prasad Mookerjee was holding forth 
so eloquently in support of his innate 
conservatism I began tn think how 
the British Parliament must have re-
acted to that other great man, 
Edmu~d Burke, as he was reeling 
out h~s great eloquence in support 
of BrItish conservative social order. 
It is not so very easy for me to try 
to speak in the same eloquent antf 
p~SslOnate manner in reply to my hon. 
frIend Dr. Syama Prasad Mookerjee-
who is just now leaving the House--
because I do not wish to hurt the feel-
ings of those who have had to be 
necessarily hurt by the orocess of the 
social revolution that India is obliged 
to go through and this House is 
obliged to put its stamp of approval 
upon. 

My hon. friend was asking why this 
House should nf)t be a little more 
patient with itself as well as with 
ollr o',1.'n social brces in this cc;untry 
until these various conventions ('QuId 
be established by a series of judg-
me!)t that are to be given by our 
High Courfs as well as by the 
Supreme Court. But I want to a~k 
him one Question. Has he r.o!;e 
across any country which has waited 
~or so JO'1g as this country hal' waited 
ll~ urder to put an end to thiS' anachro-
msm. to this octopuO'. that is the orcer 
of the zamindari system in this "')un-
try? We have waited long enough 
a;lt-! we Jl'i.ve fought also long enough 
ag3!:l5t this system. In the end the 
Congress Party i;) thl!! country had 
take!! upon itself the responsibility of 
putting an end to this social order. 
It went to the country with its mani-
festo. came back again to the various 
Legislatures as well as to this Par-
liament with the mandate of the 
peo!)le t..., put an end to this o;odal 
orde;·. and has then prof'eeded to I)ut 
an end to it. But in the course of 
t~L, we have found so many difficul-
ties. one of them being the innate 
copser--:atism-of which my bOD. 
frIend IS sf! very proud--of the courts. 
I do not WIsh to attribute any motives 
but certainly I think I am in my 
rights when I refer to the general 
approach that the courts make to 
some of the social forces and socia] 
revoll4tions. 

Shri Kama&b: What about the 
Nagpur and Allahabad High Courts? 

Prof. Baaca: Yes, some Courts h.ve 
given a pr~Ive interpretation 01 
the laws passed by our LePlatures. 
but some Courts ~re DOt. able to do 
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so. But m.v hon. friend wants us to 
wait till the Supreme Court's help 
itself is invoked, and till then all 
these millions of people who have 
been expecting some relief from this 
legislation are to go on suffering 
tram this system of explpitation. I 
wish to say that I am entirely in 
favour d this particular provision 

.proposed in this Bill and I hope the 
House will certainly set its se~l of 

. approval thereon. 

Secondly, my hon. friend is oppo,;ed 
to the pariition of this country. I 
.am sure quite a large number of 
people have nut been happy over this 
partition. I my~elf was very much 
opposed to the decision when it was 
made. Nevertheless. once it was 
made ar.d it has come to be accepted 
by our people. ihere can be two 
opinious about this matter, .:;ome 
holding the view that we should 
accept the fait accompli and then 
make the best of what we possibly 
can out of this. and some of course 
like my hon. friend Dr. Syama Prasad 
Mookerjee who would like some day 
to change this order. I have no 
quarrel at all with him, nor would the 
hen Prime Minister, I think. like to 
quarrel with him. But at the same 
time should we or should we not "ive 
to ourselves. to this House and" the 
future House also. power to deal 
with ;'3UC.h. social forces in our country 
and mdlvlduals who would like to 
upset this order mIt by mere perSl.la· 
s~on, not by pronaganda, not by publi-
cIty but through violent means and 
that t')o by rlestroying the State which 
ha.s got to carryon the social order of 

·thls country? 

Then J take up the question of the 
Press. My hon. friend was saying 
lh,at the present law is enough. It 
might be enough, it might not be 

,enough. Suppuse it comes to be 
found later on either bv this Parlia-
ment or by its successors not to be 
en'>ugh, then what is it that we h:lve 
to do? Are we to invoke the cum-
brous provi,>ions that are provided for 
changing our own ConstitlJtion ,ond 

. then. proceed to give powers to our 
Parliament, or are we to take ad· 
vanta~e of the present opportunity 

. and !Jive that power to Parliament 
trustmg to the judgment and wisdom 
of this Parliament as well as its 
su('ceSSOr5 to go only thus tar and no 
further in dealing with such sections 

. of the Press which might indulge in 
harmful activity? As I have pointed 
out, one experience ot mine has come 

·to my mind that there were certain 
papers which did not mind castigating 
public men as bastal'ds. What are 
'we to do with :<Iuch paper.? 

Shri Sidhva: Blackmailing. 
Prof. Ranga: It is worse t.1an 

blackmailing. To call a public man 
a bastard and then to run away with 
it with impunity is somet~ing Which 
is an insult to the Press Itself. And 
there are papers in this country 
which indulge in such language. 
There are also papers willcn circula~ 
obvivusly false statements, and 1f 
legal notices W€i'e giYen to them 
either to substantiate those charges 
or to olfer all unconditional apology, 
some of them do offer the apology but 
the papers that claim to copy this 
slanderous attack from the papers 
which offer the apology go about the 
country scot-free. How are we to 
deal with them? 

12 NOON. 

It might be said by my han. !:riecd 
that the present legisl~tion is enou(il 
to deal with them. It might not be 
~nough. When he says: Deal with 
it as and when the problem arises, 
we say: The problems are there be-
fore you. There are ('ert~in .)ap~rs 
coming from one of our blggest oties 
whCEe names are very well known to 
qUIte a large number of hon, Me~bers 
h~re. Thp.y have no ether busme:os 
but to inciulge. not in .any politieal 
discussion but in personal abu3'1!, vili-
iicativn and reckl(>ss charges. charges 
whidl they ought to know are UD-
founded and \vhieh cannot be sustain-
pd al ,~li and yet they go on day after 
day a;ld week after \veek de~lyi!lg 
not our public p.olkies but 0\.:.:' own 
public men, not attributing i1!ere 
moth'es but attributi:1g false activities 
for \vhkh these public men a:-e r.ot 
at all responsible and in which public 
.neil had 11')t indulged in at all. nOW 
are we to deal with su::h a Pre.;" 1 I 
wish to associate myself with all 
these (>IO:.Juent thing:; and ver:, r;uble 
\\ords indeed that the hon. the <'rime 
Minister has said in praise of a ~ai'ge 
sectiO!l 01 our own Press. 1 dffi 
second to OI:>ne indeed in my :lj~llira
tion of some of our most important 
daily papers, as well as weekly papers 
and they compare very favourably 
with some of the best papers produced 
anywhere in the world. At the sam~ 
time there are cert.ain papers, they 
may be weeklies, they may be month-
lies, they may be even occasional 
publications but they do induice in 
such heinous pl'opaganda-I c •• not 
think of any softer words, than 
heinous propaganda-against indiyi-
duals and their personal lives, Su1l1-. 
dent power has got to be vested in· 
this Parliament so that it milht be 
possible for this Parliament or ita 
successors til take advantage of it If 
and when the occasion aris ... 
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[Prot. Ransa] 
Then there is the other difficulty 

with regard to 'foreign relations'. Tn 
this I feel that there is some strength 
in what my hon. friend Dr. Syama 
Prasad Mookerjee said today. 

&11'. €hairman: May I suggest that 
group discussions may be carried on 
outside the House. The hon. Member 
is not being properly heard. 

Prof. BaDga: In regard to this 
matter, .1 do think that Government 
as wen as the han. Prime Minister 
should take an early occasion and 
especially through the discussions 
in the Select Committee to try and 
bring about such amendments as 
would help Us to some of the risks 
that my hon.friend Dr. Mookerjee 
has suggested to us. 

Then there is the other question oJ! 
'public: order·. HCJw are We to deal 
with it? Wh'l is to define it? Is the 
present leeislation adequate for this 
purpose! N ow in regard to this 
matter, I do not feel quite competent 
to offer any sort of suggestion to this 
House. But I would like this matter 
also to be carefully discussed in the 
Select Committee and sufficient safe-
guards provided in order to prevent 
even tbe future Parliament fr.om 
e~ercising it. 

Then my han. friend talked about 
the 'mighty interests of the people'. 
It is in the mighty interests of the 
people that I want this amending Bi1.l 
to be accepted by ·this House but 
with suitable amendments. It is in 
the mighty interests of the people 
that I want Parliament also to be 
clothed with these powers. but suitably 
amended. At the same time I also 
wish to sound a note of warnin" in 
regard to the confidence that my hon. 
friend, the Prime Minister expressed 
with regara to this Parliament as well 
as its successors. It is; always possi-
ble for Parliaments to make mistakes. 
The British Parliament has made 
grievous mfstakes but at the same 
time it had the wisdom also to rectify 
those mistakes and go forward. It 
is much better W rely upon your Par-
liament than to rely upon a Supreme 
Court. What was the experience of 
U.S.A.? U.S.A. has ~ot been noted 
for speed. On the other hand it has 
always been a sort ot hurdle which 
the American people had had to get 
over in order to speed on with their 
own progress. What was their own 
experience with that great chapter of 
social legislation that President R0ose-
velt had initiated. known as 'the New 
Deal Legislation'? Almost all that 
legislation was negatived by the 

S~preme Court. Why so7 BecaUSCt' 
there were men in it who were old 
and they could not very well under-
stand the significance of the economic, 
depression with which America was· 
then faced between 1930 and 1935 
and they were so old that they could: 
not understand tbe dynaplic torces: 
whir.h were propelling their own pe~ 
pIe to make their choice between Com-
munist party's leadership on the one· 
side and the democratic leadersbip· 
on the side other and President 
Roosevelt had had to wait tor two or 
three years before it was possible for 
him to replace some of those old 
Judges by younger Judges who could' 
understand the dynamics at the social 
forces which were confronting them .. 
Are we to be condemned to a similar 
plight? Are we even in regard to 
these very essential matters to depend 
entirely upon the natural' forces of 
the age of the Supreme Court Judges 
so that some of those people might 
either die Qr might be obliged to 
retire before it would be possible for 
our own Government to replace them· 
by more progressive minded Supreme 
Court Judges? Anyhow. we have 
agreed upon a written Constitution. 
Therefore, it is absolutely essential for 
liS to have a Supreme Court and 
therefore We have to be patient with 
the Supreme Court also. 

An Hon. Member: They only inter-
pret the law. 

Prof. Kanp: We make the law and 
they can ~o on interpreting it but 
our law is to be interpreted in the 
light of this law. the law of laws and 
it is over this laW that they are the 
masters because they are t;he on~ 
interpreters and not this Parliament 
and the law which Parliament might 
be making will. be at the mercy of 
t.heir interpretation. Therefore we 
have to safeguard ourselves from the-
conservatism or from the fancies or 
from the social matrices ot these 
Supreme Court Judges, day to dq 
and from time to time to the extent 
that it is possible. . 

Shri KamJ.th: That is true of aU 
countries which have a written Cons-
titution. 

Prof. Ranga: That is why we should 
try and see that as much power as 
pos~ible is vested in this Parliament 
in its own right. so that we can mini.;. 
mise the scope for the free pl/q of the 
conservative forces that will be ins-
talled in power through the Supreme 
COUl t and it is in thIs ll&ht that I wish 
to $upport this BIll. . 

Several of my colleques in tbJa 
Parliament have hlld fDtormal talk& 
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with me and they were anxious to 
suggest that I should also join hands 
with them in opposing this Bill. I 
very much wanted to oppose this Bill 
aLso for this reason because I am 

I on my way towards the formation of 
, an Opposition in this House. I have 

bidden goodbye to myoid comrades 
and their party and I am slowly 
moving towards the Opposition which 
unfortunately for us has not yet come 
into existence. While we are still in 
this embryonic stage of an Opposi-
tion, some of my friends who wQuld 
like to be my friends in the Opposition 
that is to come into existence have 
suggested that I might possibly 
oppose this and as it is generally the 
duty 01 the Opposition to look into 
every proposal that is made by the 

"- Government in power, to see whether 
they can offer any tangible and rea-
sonable criticism, I began to examine 
it in a very critical manner. Then I 
said to myself: What is the duty of 
an Opposition? Is it the -duty of the 
Opposition m'erely to oppose every-
thing that is suggested or is it to be 
a responsible Opposition. Then I 
came to the conclusion ..... . 

l'lr. Chairman: Does that part of 
the speech relate to the motion under 
discussioQ? Any individual matter 
canna,! have any relevance. 

Prof. Ranga: lowe a duty to this 
House as well as to myself to explain 
why I have come to the conclusion 
tbat_ I should su,pport this Bill in spite 
of the duty I have cast upon myself 
to examine everything from the view 
point. of the Opposition. I said I 
came to the conclusion that I should 
support it if we are to opl)ose it from 
a responsible point of view. Why so? 
That is where I come to the point 
repeatedly made by the hon. Prime 
M!~ster. It is this. The hon. Prime 
~'ImlSter has not come and said: 
~hese a!e the powers that I want 

thlS Farllament to exercise straight· 
w~v; the moment you pass this Bill, I 
WIll t~ke these powers in my hands 
and run with the bit in my mouth and 
begin to implement all these things 
and eX'ecute all 'these o..tders; put 
these people in the jail; hold up such 
and such papers, and ban such and 
such Press." He has made it clear 
that he. is only a.sking these powers 
to be gIven to thIS Parliament and 
!future Parliaments so that if and 
when tJ.1e necessitr arises, either on 
the motion of a prIvate Member or on 
the motion of the responsible Govern-
ment of the day, proposals would be 
pul.!..orward in a responsible manner 
beLYnt tbfa ParUament and It would 
be . open to. this Parliament or its 

successors to accept those proposals 
or not, either with or without ameDa--
ments. When such is the position, I 
think it is only the duty of all those 
who belong to the Government party 
as well as those who would like to 
belong to the Opposition party to 
support this Bill. 

Shri Kameshwara Singh (Bihar): 
I rise to support the amendment that· 
the Bill be circulated for eliciting 
public opinion thereon. 

Although the Bill seeks to amend 
ten articles of the Constitution the 
two important articles that' are 
sought to be amended are articles 19 
and :31. The position is this. Some 
of the Acts passed by Parliament or 
by some of the States in derogation 
to the Fundamental Rights conferred 
upon a citizen by the provisions of 
the Constitution have not met with tbe 
approval of some of the Courts 
The decision of the Supreme Court 
the highest judicial authority of th~ 
land, has not yet been given in respect 
of most. of such Acts. Before we 
know what the decision of that 
authority is, the Constitution, whicb 
~e gave to ourselves after deliberat-
109 for full three years. is going to 
b,e alte:-ed. The written Constitu-
hon of a country, being the Supreme' 
Law QJ the land, is exoected to lay' 
down principles generally applicable' 
to case" o~ a p:l~ticular kind. But, 
~y attemptlOg to lOtroduce provisions 
lik~ th05~ ,contai,ned in this Bill. the 
Prime Mmlster Is bringing down the 
Supreme Law of the land to the -
level of an ordinar.y statute which 
can be. and is. modified. altered and 
amended by the proper legislature 
as and when reQuired by the exiceney o.t ~e hour .. The written Conatitu--
hon nas certainly been amended in 
other countries also; but I know of 
no country in which it has been 
altered so soon after its solemn 
acceptance, and in such a manner as . 
is sought to be altlered he~. The 
Constitution. if it is allowed to be . 
amended in such a ligbt-bearted 
manner. will lose all its permanent 
character and forfeit the respect .... 

Shri Haaumaathaiya: On a point. 
of order. 
Sh~ Kamesbwar& SIadt: ... and 

~anchty which should be attached tC' ~ 
It. 

Mr. Cbairmaa: Order. order; the- J 
hon. Member is rising on a point of'_' 
order. 

Shri Hu.umaatbaiya: I suaest, -. 
that the words that we are dolnC_._-
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[Shri Hanumanthaiya] 
things in a li~ht-hearted manner 
I?ay no~ be used. because it is not 
In keepmg with the dignity of the 
House. 

Hon. Members: There is no point 
of order in this. 

Mr. Chairman: It is not ~ point of 
order: It is only just a suggestion. 
I thmk that expression is parlia-
mentary, not unparliamentary, at 
any rate. 

Shri Satish 'Chandra (Uttar Pra-
- desh): On another point of order. 
~he hOI!. Speaker has ruled several 
~Imes. that speeches shlill not be read 
m t~ll:; House. The hon. Member is 

- reading from a manuscript speech 
He is not referring to notes but 
is reading his speech fro[l1 the 'begin-
nmg to the end. I submit that in view 
?f the S~aker's ruling this practice 
IS out of order. 

HOD. Members: Various speeches 
ha\,oe been read. 

Mr. Chairman: May be speeches 
;leed not always be read. But, ti1P.re 
are certain excep; ional circumstances 
where it. is allowed. I would allow 
him to read. 

Silri Kameshwara Singh: This is. 
after :ll!. a care-taker Government. 

Shri J. R. Kapoor (Uttar Prade;:h): 
If the hO:1. Member reads slowly. we 
woul;! be able to follow it. 

. Mr. Chairman: I would say that 
It neco not be il very long reading. 

Shri Kameshwara Singh: This 
Parliament. agair. is a pro\'isional 
one and it c-annot be said to be 
reflecting the wiii of the people in 
t.he way the Constitutibn . wants 
Parliament to reflect it. For a Gov-
ernment or a Parliament of this kind 
it is hi:,;hly i:1nr'))21' to make such 
fundamental changes in the C:onsti-
tution without making any reference 

. to public opinion, and that too at the 
fag .end of a strenuous parliamentary 
sessIOn and almost on the eve of a 
General Election. Such an attempt 
betrays a mentality unworthy of 
those who swear by the name of 
democracy .. 

Both Parliament anrl· the State 
Legislatur.es were elected on the basis 

,of representation . which ltives them 
no rigM to regard themselves as 
representatives of the people as a 
whole. AI(ain, the lac;t General 
Election, though with a restricted 
franchise, was fought on a diflereilt 

_ issue: It was on the issue of the 

!ndepende;lce of the country. T~. 
~p.suJt was that the party that IS, 
m power tOday got an overwhe1r.::.ing 
majority of seats in thp. State Legis-
latures. Ejection of Parliament from 
those Legislatures practically IJ'Ipant 
representation by the nominees of 
the majority party. That was 
specially $0 in the bye-election. 
Thus, by no stretch of imagination 
can it be said that the will vZ the 
people in gt!neral was expressec ·.vith 
respect to the far-reaching ch:;'c.o:(es 
made by the laws en:lcted bv the 
different State Legislatures • Til-is 
Parliament may have the legal right 
to :liter the Constitution. hut cerlinly 
it has no moral right to do so. 

lf the opinion of the Press I.., a 
guide for assessing publiC' opinion, ~ 
the Prime Minister must ha\'e seen 
that the public ooinion is against 
making any change in the C:cn~titu
tion before the General Elections. If 
the opinioi1 ('1 th<: members of, the 
bar associations and eminent furists 
represent the opinion of the ti:<)ught-
fuI section of the society. the Prime 
Minister mllst have noted by now 
that lhev dislike the milnner i~ which 
the Constitution is sough .. to to: am-
~nded_ 

Let us now examine the :l'::pIica-
tions of this attempt to amer:d tile 
CO:1st:':ution. The Union :\Hni,;rers 
ha\'e sworn allegiance to the CCni;ti-
tulian of India anrl have a~reed to 
do right to all manner of DH-P'!'-= in 
accordance with the f:r.nstitu:: 'r: :::lCi 
the law. Do they not sho':; ~: ::er 
disregClrd for the CO:1sti:utic.: -.-::en 
they attem!1t to arnenrl it. sin:;):y be-
cause some of the laws. have c:;!en 
cdticised and founei invalid 07 the 
T>.ldiciary? Ins&!arl of enacting such 
la\vs as may conform to the COI:sti-
lution. they are :1men<iing the_-'Jl1sti-
tution itself to make it conier!!" to 
certain laws .. nacted by the State 
Legisiatures. Is .this - not a very 
absurd thing to do? 

We should remember that under 
the present Constitution of India. the 
supremacy of Parliament is not 
absolute: Judicial review of the 
legislation is taken to be the consti-
tutional doctrine of India. But. now 
that certain enartments are going to 
be taken away from the purview of 
the judichry, it appears that the 
purpose of the amendment is to GDIII 
the very scheme of the Indian Cons-
titution. The Prime Minister. I am 
constrained to say, is creating a Yery 
bad precedent by sowine the seed 
of executive despotism IUld pIayin, 
with the supremacy of the Constitu-
tion for party advanta.es~ 
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We find to our great dismay that 
arti("le . 13 (2) of the Constitution, 
which provides that the State 
shall not make any law which takes 
away or abridges the right conferred 
by the part dealing with Fundamental 
Rights and any law made in contra-

I venti on of this clause shall. to the 
extent of the contravention, be void, 
is sought to be made meaningless. 
The Prime Minister wants to cut 
down materially the Fundamental 
Rights of personal freedom, and 
what is worse. to validate retrospec-
tively the Acts passed by the State 
Legislatures. He has thought of an 
extreme case of the abuse of the 
right of free expression on the part 
of the governed; but he has comple-
tely ignored the possibility of the 
abuse of power on the part of the 

"-party in po\ver. 

Coming to article 31, I beg to sub-
mit that in this 'amending Bill, the 
enactments of the various State 
Legislatures, although varying - in 
material respects, are being validated 
without bestowing any thought on 
their provision. For example, in 
respec, I)f acquisition of the same 
kind oi property, the principles of 
eompensation laid down in the Act 
passed by the Uttar Pradesh Legis-
lat.ure are materially at variance 
with the principles laid down for 
fixing the compensation in respect 
of similar property by the Legislature 
of Bihar. Item 42 of the concurrent 
list gi\'cs power to Parliament to lay 
down the principles and jhe manner 
of determining 1 the compensation. 
But Parliament has so far refrained 
{rom .exercisihg that power. If it 
had done so, it would have at least 
maintained uniformity in laying 
down principles of determining the 
compen.>ation. To give constitutional 
sanction to the most discrepant pro-
vision.> in the Acts of different 

• States relating to the acquisition of 
the iaffi4'! kind of t)roperty is, to say 
the least, a glaring example of 
thuught:essness. I wonder if the 
sponsor of this Bill has critically 
examined the' provisions of the 
various Acts which are sought to be 
validated by the proposed amendment 
ot the Constitution. I refer particu-
larly to the various provisfuhs in 
the Act.> relating to the acquisition 
of estate:; which seek to lay down 

~ principles on which and the manner 
in which compensation is' to be 
determined. Has he realised that 
wher~a5 in one State if a zamindari 
having an income of say, Rs. 50 lakhs 
is aCQ.uir~d. the owner will get Rs. 
80 La:~:H as compensation, in another 
Stat:e :;.a owner of ·a zamindari hav-
in!:: :he same income will get only 

~. nine Jakhs by way of compensa-· 
hon? Has he realised tbat in the· 
case of a t)articular estate in Bihar 
'which yields a gross income of about 
t~n lakhs the amount of compensa-
hon calculated according to the 
provisions of the Bihar Land Reforms 
Act. is much below 'zer01 

Mr. Chairman: I do not think the' 
hon. Member need go into the details 
of the compensations or their . 
quantum. 

Shri Kameshwara Siach: No, 
Madam. I am only making a passing 
reference to them. So I do not want 
to ~iscuss at ,,?resent in any great 
detail the prOVIsions of either this 
Bill or of the enactments of the State 
Legislatures mentioned in it. The ~ 
Bill. I feel, should not he proceeded 
with, ul?less it is approved by the 
people 10 general and until sugges-
tions are received from t.he thought-· 
ful sections of society. Personally I 
a!'ll of the opinion that the Constitu-
tIOn Should not be amended till it 
has been given a fair trial and the' 
country is in a position to judge' 
wh~tlfer. in the light.of the ultimate 
declslOn flf the highest judiciary in 
the land. any amendment of the 
Constitution, so solemnly adopted is 
at all called for. It will be in com-· 
plete disregard not only of the san-· 
ctity ~f the Constitution, but also of the . 
sanctIty of the Courts if, on the mere 
strength of the majori~y in the . 
House. a measure of this kind is 
rushed through. Let it not be said: 
that the champion of democracy is 
following dictatorial me1lhods. 

PandU Thakur nas . Bhue-a.n: 
This Bin is proposing the first 
amendments to the Constitution and 
it tieals mainly with three articles of' 
the. Constitution, that is. article 15, 
arhcle 19 and article 31. The rest· 
are more. or less of a for~l nature. 
Now, varlOUS arguments have . been 
a~vanced against this Bill. I heard' 
WIth rapt attention the opposition ~ 
speech of Dr. Mookerjee. (An Hon. 
Member: No Opposition here.) Some' 
friend here says that there is no' 
Opposition here. But I regard that 
speech as such. though the hon. Mem-
ber Shl'i Velayudhan may think that 
it does not savour of Opposition .. 
(Interruption) Mr. Kamath here goes 
to the rescue of Mr. Velayudhan and" 
says'that there is no official Oopo..u-
tion. But anyhow, the speech that 
was made does savour of an Opposi-
tion speech. Many arguments there 
were not advanced for the purpose of' 
making out a case against this Bill. 
but were only advanced in such a 
manner that one feels that the speech 
was being made for other purposes 
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[Pandit Thakur Das Bharsava] 
than for contributing anything so far 
as thlS Bill is concerned. 

Ch. Ranbir Singh (Punjab): 
.' Political purposes? 

Pandit Thakur Das Bhargava: If 
. my hon. friend will have some pati-
· ence, I will come to that presently. 

Well, I maintain that there is good 
. reason and there is need for t.he 
· amendment of the ConstitUtjfon. I 
, maintain that the present Constitution 
· of the Couiltry is such that there is 
· clear need for its amendment. But 

this. however. does not commit me to 
· every word in this Bill. On ~the 
,contrary. I maintain that some of 
'the provisions of this Bill go much 
· further than what the needs of the 
· situation require, (Interruptions) 
If my hon, friend wants to interrupt, 

.he may do so in a voice which 1s 
i audible to me. Otherwise.:. 

Mr. Chairman: Order, order. I am 
noticin~ that there is a continuous 

:., prompting from behind. I do not 
think hon. Members who are speak-

,ing need such promptings. This does 
. not speak well of the House. 

Paadi* Thakur Das Bharp.va: 
. The interruptions should at least be 
audible to me. 

Sbri K. K. Chaudburl (Assam): 
'.Whv do YOU listen to them? 

Paadit Thakur Das BJwogava: 
Unfortunately I have to Usten to 
them. I lack the powers of 

.:my bon. friend Mr. Chaudhuri who 
can say the most humorous things. 
without a smile on his face. 

Well. the Constitution thRt we 
'passed was proved to be -faulty in 
certain resoects. t maintain that 
,even in a democracy there is a clear 
need for Drovisions which relate. 
generally soeaking, to sedition and to 
spread of disaffection and enmity 
among the various communities 
living in the country. In the very 
first case. that of Master Tara Singh, 
the Punjab High Court held that sec-
tions IS3A and 124A were no longer 
good. I am not here to criticise the 
judgment of the High Court... I 
believe the judgment was correct 
accordinR to the lellal situation 
created by the Cansititution. Accord-
ing to the Constitution that we madr.. 
these sections no longer remained on 
'the' Statute Book. About the Punjab 
Safety Art also there was a similar 
'j.udcment ot theSuDreme Court and 
the HIlda Court. That wu DOt aIL 

When ,)the,' cases were taken to tlae 
Supremp. Court. the Supreme Court 
also held thaL the laws that exisWcl 
could not stand scrutiny. If bOD. 
Members will kindly look at article 
19 (2) they will see that this clause 
lays down: ~ 

"Nothing in sub-clause (a) of 
clause (1) shall affect the opera-
tion of any existing law in so 
far as it relates to, or prevent 
the State frorri makiDg any law 
relating to, libel, slander, defama-
tion, contempt of court or any 
matter which offends against de-
cency or morality or which un-
dermines the security of, or tends 
to overthrow, the State." 

Now, in the original draft, the.."j 
word "sedition" was there, but it was" 
removed by an amendmen~ of the 
hon. Mr. Munshi. I too bad given 
notice of an a.mendment to the same 
effect. So the present position is 
that every person in the land is at 
liberty to preach disaffection against 
the Governmen t. Every person in 
this land is at liberty to sow seeds 01 
disaffection and enmity between dift-
erent classes living in this country. 
This attempt can go on as long as 
the last words in this clause are not 
satisfied, viz., "which undermines 
the security of, or tends to overthrow, 
the state." I maintain that there ia ~ 
no civilized country in the world 
wito a written or unwritten Consti-
tution whick is not armed with 
provisions relatinll to sedition or to 
meet situations as lead to public 
disorder which are presenUy outside 
the purview of these last wont-. 
These last words go much beyond the 
present law in England, in America. 
in Australia and other countries. 
The Judges of the Supreme 
Court held in the case of RametIh 
Chandra Dutt the following. I am 
reading from the same judgment ~ 
from which my triend Dr. s. p. 
Mookerjee read out some portions ill 
this House. They said: 

"Deletion of the word 'St"rli-
tion' from the draft article 13(2). 
Uierefore, shows that criticism ot 
Government exciting disattec-4 
tion or bad feelings towards it is 
not to be regarded as a justlfwfnc 
ground for restricting the free-
dom of expression and of the , 
press, unless it is such as to un- .~ 
dermine the security of or tend 
to overthrow the State. It ta 
also significant that the COfT'1118-
ponding Irish fonnula of 'under-
mini~ the public order or the 
authOrlty of the state' (article 40(8) 
(i) of the Constitution of EIre. 
1937) cUd not apparently 8nd favour 
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with the framers of the Indian 
Constitution. Thus. very narrow 
and stringent limits have been 
set to permissible legislative 
abridgement of the right of free 
speech and expressipn ..... " 

I am submitting therefore that so 
;lar as our Press law is concerned, in 
this coulltry there are no provisions 
jn the law which can deal with a 
situation like this. In England as 
'well as in America the provisions of 
.law are there which can certainly 
meet the situations for which we 
have no such law. If the law in 
America is to be seen. you will find 
that the same words "due process 

.of law" contained in 14th Amendment 

.of the Constitution constitute the 
. law in America. While we imbibed 
that section, we did not put those 
very words in the statute with the 
'result that we were left without any 
law so far as sedition and disaffec-
:tion between the various communities 
,are concerned. In many of the 
judgments of the High Cou~ts. and 
,Supreme Court it has been s~l1d If a 
.situation like the one descrIbed by 
me arises in other countries for 
which we have no remedy in India 
the law of those lands is sufficient to 
deal with the situation so that per' 
son who spreads disaffection between 
communities is liable and has been 
$Cntenced by the courts of law there. 
Similarly so far as England is con-
cern~ the law of England-while 

:they have no written Constitution in 
England-ia that if any person pub-
lished 8UCh literature or did 1lllY~ 
:thing of that kind whereby there 
might be any apprehension of dis-

:turbance of public.- order, then that 
.person b liable. The law of that 
land is 8Ufficient for which our ,law 
is quite insufficient. This is not 
what I am submitting. This is the 
'view of the Supreme Court also. As 
I have read Qut from the case of 
Ramesh Chandra Dutt the law is 
impotent to deal with a situation 
.like thi&. Is it not perfectly true as 
.said by the hon. Mover of this Bill 
that the Press in India has taken 
more liberties than they enjoy in any 
part of the world? We find every-
day that malicious attacks upon the 
Government are to be found in 
,almost all the papers and many of 
these papers are absolutely irrespon-

: sible. But the Government is help-
less. I do not think that any person 
who wishes well by this country can 
:.possibly tolerate a situation in which 
Government ftDds ttself heiples8 to 
suppress public disorder or such kind 
·of literature as will bring out a 
aituation in which nothiDi but 

. anarci17 ab.all ruult. 

So far as the question of Gover~' 
ment policy is concerned I do not 
say it cannot be attacked. If my 
friend would consult the explanation 
to section 124A he will find that any 
attack on the policy of Government 
is pc>rfectly consistent with the 
rights of free speech of the peop~e. 
J do not for a moment say that th. 
rights of the people and the freedom 
of tl.e Press should be curbed. In 
a democrary no activity constitutes 
graver crime than suppression of 
liberty and freedom of expression . 
But at the same time ~here are 
limits to it. The limits that are 
there in other countries should also 
be set to our laws. So far as the 
present! positJon is concerned. after 
we passed the Constitution and af~r 
the Supreme Court has delivered its 
ju:1gment thf- situation in the coun-
try is that there is no law worth the 
name which ran in any way set any 
limit to those <Activities, or to those 
people who want to sub\'ert the Gov-
ernment or issue literature without 
any responsibility and poison the 
minds of the people. 

My friend asks me what those 
limits are .. I will give that. Before 
we passed the present law. there 
were sections 124A. 153A and othf>,r 
sections in the Indian Penal Code 
and the Criminal Procedure Code 
which dealt with these matters and 
other safety AC'ts in the Provinces. 
It is no doubt true that those laws 
were very obnoxious. Many of our 
patriots were put behind the bars in 
consequence and every Indian dis-
liked those laws, namely aections 
124A and 153A. Accordine to the 
exigencies of the situation the Bri-
tish Government employed them. 
They thought that such la'.\'s were 
quite necessary and suftident to 
meet t~ situations that confron~d 
them. Whe\l we suc.-ceeded the 
British we had this legacy and we' 
were very mucb averse to the 
ret'e.ntton of lIholfe laws. Perhaos 
because of this the word sedition 
which existed in the original draft 
of the Constitution was taken away 
at the time the Constitution was 
passed. (Interruption). There was 
not much discussion: I have seen the 
debates The reason was quite 
clear. The word sedition was very 
obnoxious and none of us liked It. 
I am one of those who moved tor 
the deletion of the word. That law 
went much further tban t.he needs 
of the situation. My complaint is 
that this Bill aaain wants to brine 
in those obnoxious provisions. It 
wants to see that those ftf7 1 ... 
which were obnoxious IDd . were 
never liked by us are· re-nv.L ... 
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[Pandit Thakur Das Bhargava] 
the House knows. in the very 
famous case of Bal Gangadhar Tilak 
it wa:! held that 4f a person merely 
excited disaffection towards the 
Government, without a'ny results 
whatsoever or reference to mutiny 
or insurrection or public disorder, 
merely .>preading disaffection was 
regarded as an offence. That inter-
pretation has held the field in regard 
to se~'~ion IHA till a few years ag{) 
when in the Niharendru Dutt 
M~zun~,j"r's case the law was laid 
down b.Y the Chief Justice., Sir Mau-
rice Gwyer in the Federal Court. 
With the permission of the House I 
wOllld read out a portion, which 
wouln show how that law was cons-
trued at that time, This' is a very 
important judgment so far as the 
law on iiedition is coneo.rned. 

This is what he said: 

"The word.. as well as the 
actio which tend to endanger 
society, it has been observed. 
differ from time to time in pro-
portion as society is stable or 
insecure in fact. or is believed 
by its reasonable members to be 
open to assault. In the present 
day meetings and processions 
are held lawful which 150 years 
ago would have been deemed 
seditious. and this is not because 
the law is weaker or has chang-
ed, but because the times have 
changed, society is stronger than 
before,] Lord Swnmer in Bow-
man t'. Secular Society. Ltd. (2)]. 
The right of every organised socie-
ty to protect itself aga.inst attempts 
to overthrow it cannot be denied; 
but the attempts which have 
seemed grave to one age may be 
the subject of ridicule in ano-
ther. Lord Holt was a wise man 
and a great Judge; but he saw 
nothing absurd in saying that no 
G:;,vermnent could subsist, if 
men could not be called to ac-
count for possessir.g an ill 
opinion of the Government, since 
i~ was necessary for every Gov-
ernment that the people should 
have a good opinion of it. [The 
Queen v. John Tutchin (3).] 
Hence many judicial decisions. in 
particular cases which were no 
doubt ('orrect at the time when 
they were given may well be 
inapplicable to the circumstances 
of today. The time is long past 
when the mere criticism <,)f Gov-
ernments was sufficient to cons-
titute sedition. for it is recognised 
that the right to utter honest 
bnd reasonable criticism is a 
source of strell,ltth to a commu-

nity, ~ather tban a . weakness. 
CrItICIsm of an existing system· 
of government is not exc1uded 
nor, e\'en the expression of ~ 
desIre for a different system al-
together, The languace of s. 
1,24A of the Penal Code, if read 
I~terally, even with the eXIllana-
tl0ns attached to it. would iuftice 
to make a surprising number of 
per~~ns in this country iuilty of 
?ed~bon; but no one supposes that 
It IS to be read in this literal 
sense, The language itself has 
been adopted from English law 
~ut it is to be remembered thai 
1.n England the good sense I)f 
Jurymen can always correct ex-
travagant interpretations sought 
to be given by the executive' 
government or even by Judges 
themselves; and if in this countr)-
t~at check is absent, or prac-
tically absent, it becomes all the 
more necessary for tbe Courts 
when a case of this kind COIR~ 
before them, to put themselves 
so .far as possible in the place of 
a. Jury •. and to take a broact 
VIew. WIthout refinmg very mUCb 
in applying the general principI~ 
V!hich underlie the law of seeli-
b?n to < the particular facts anti 
Cl!'(;umsvances brought to their 
nolke." 
This is a long judgmel1~ and [ do-

not w<;lnt to read further excerpts. 
from It, but then this view of the 
law was not confirmed by tbe ~iVY 
Cou!1cil. And. the last word. on the 
subJect that IS. the law in vogue. I 
should say again. was just in c~nso
~ance with the judgme:lt reported as 
ill LL.R. 22 Bombay, Bal Gangadhar 
Tilak's case. That was the st&.te cf 
the law. In that state of the law the 
fra!Ilers of th~ Constitution put in this 
artlcle 19 ·WhICh. as a matter of fact,. 
took away the word "sedition" and 
enabled the High Court of Punjab to-
hold that sections 124A and 153A 
etc. and others. in fact all laws 
regarding "sedition" were non-exis-
tent and void. The Supreme Court 
went so far as to hold that only when 
there was a law dealing with 5peeches 
and writings calculated to undermine 
the security of the State or when they 
tended to overthrow tbe State only in 
that contingency a person ~ould be 
held guilty under such law if be 
used his right of speech or freedom 
of expression in that way. Tcday if 
this ~ill is not passed, the positio~ is 
that In cases where a person wants 
to spread sedition or wants to disse-
minate disaffection in the country or 
does anything in an irresponsible 
manner. the law is unable to catch 
bold of t11m. It 1s easy lor Dr. 
Syama Prasad Mooterjee to lAY that 
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the detention law is there and that 
.a person could be detained. I am 
.sorry he is not in his seat, but may 
I humbly ask if it is possible to run 
.a Government by the law of deten-
tions? Then he will be the first man 
to say that this Government is not 
worthy to hold the reins of Govern-
ment when it used detention in all 
cases. Does any Member of the 
House like that detention should be 
resorted to in that manner? When 
the Preventive Detention Bill 
was placed before the House everyone 
of us said that we did not. like deten· 
tion. To plead before the House to-
day that detention should be resort-
ed to is to use an argument which is 
untenable. I maintain that no man 
c:an be punished unless there is a law 

-which is able to eakh h-:Jld of him 
il he chooses to act in such a manner 
as ~ven to come within the defini-
tion of "undermining the s00Curity of 
th~ State (" trying to overthrow t!1e 
State". That is the present state of 
the law. At the same time, if that 
person were in any other country. 
say, in England or America. he would 
have been punished. but ill our C'OUll-
try that man cannot be punished. I 
humbly want to ask those hon. 
,speakers who have preceded me. and 
especially Dr. Mookeriee. if this is a 
satisfactory state of law. that in this 
country any person can go about with 
impunity saying anything and doing 
anything which may be dangerous to 
the security of the State. without his 
bein~ hauled up before a' court of 
law. 

Then this theory of detention means 
that thousands of people should be 
under detention. Then Dr. NI.)()kerjee 
would come forward and say that this 
Covernment is incapabl~ of working 
because it has recourse to a ver7 
doubtful method of enforcing the law. 
The law of the country is ueftcient. 
It is deficient because of us. because 
in the Constitution we did not take 
full care to see that the words are. 
as a matter of fact there which could 
enable the cQurts to decide cases right-
ly or enable the Government to make 
laws whereby public 'lrder could be 
~aintained. 'So far as public order 

. IS concerned, I do maintain that the 
gist of the offence of sedition is that 
it leads to public disorder. This is 
the view of the best judges in England. 
1 do not want to quote trom nlany 
authorities because I. believe hon. 
M'~~~!-"sare aware of the principles 
. of law. I~ is quite clear that so far 
~s the .. ,hit of. it is concerned. if any 

: acUvitl leadll to pubUc disorder, Or 
to~ . . 111. ~!!lCt1on\'R'to;nufin,y or other '. .r~ __ ~r,·hJl .I\ida. .aefIIdn 

,.s ~,,~: ~l~ Bat.1ft .... 
1 MP.S.D. . 

we cannot have recourse to that be-
cause unless and until the aCt' is 
such which directly endangers the 
security of the State no action can 
be taken. In bringing forward this 
amendment, Government h!ls only 
done its duty. • 

While maintaining that Government 
have done well in bringipg forward 
this Bill I do not and I .:!annot belie\"e, 
so far as the provisions of the idw rare 
concerned, that it should be ~assed b1 
the House as it is. I would lilLe the 
Select Committee to go deepl, into 
this question, because a question of 
this nature relating to the liberties of 
the peopl.? of this land is such that 
the deepest consideratiollshould be 
:J;ven to it. When I see the provision..; 
01 sub-clause (2) of clause 3. I am 
stunned that it goes to the very fl..un-
elations or the liberty of the peo~le of 
this iand. Sub-clause (2) ot clause 3 
rea.is: 

"(2) No law ill foree in the 
territory of India immediately 
iJei'Ol'e the commencement of the 
Constitution which is consistent 
with the provisions of article Iii 
of the Constitution as amended by 
sub-s.?ction (1) of this section 
shall be deemed to be void. or 
ever to have become void. on the 
ground only that, being a law 
whit'h takes away or abridges the 
right conferred by s~b·clause (a) 
of clause (1) of the said article. 
its operation was not saved b1 
sub-clause (2) of that article as 
originally enacted, and notwitbo-
standing any judgment. decree or 
orct~r of any court or tribunal to 
t:, (. contrary. every such law shall 
l'tutinue in force until altered or 
l'"pe~led by a competent Legisla-
ture or other competent authority." . 
Shri Kamath: Contempt of court. 
Pandit Thakur Das 1IIlaqaya: 

There is no question of contempt of 
l'ourt. It means that the-;:Eb 
Safety Act and similar Acts w h 
ever1hody in this country 
should be revived in its or~al pris-
tine glory as' in the days ot the British 
Government. It abridges th~ power 
given to the courts under artide 13 
of the Constitution. Now clause (2). 
of article 13 reads: . 

"The State shall not make aD7 
law which takes away or abridaes 
the rights conferred b1 this Pari 
and any law made in eootrav... 
tion of this clause shall. to • 
extent of the contraveotloo. .... 
void." 
It means that if there is ,., law 

which' is in. c:onalstent with tbi .. · .... 
vbf6 Of 'article 18, to .. ' ...... 
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Cit that 'inconaiatenc7 the law is void. 
This is exactly what the Punjab High 
Court and the Supreme Court have 
held in regard to all these Acts. But 
this provision revives all those Acts, 
and says that notwithstanding any 
judgement, decree or order of any 
court or tribunal to the contrary, 
every such law shall continue in force 
until altered or repealed by a com-
petent Legislature or other competent 
au~hority. 

Now, no court is capable of alter-
ing or repealing any law. It can only 
declare a law to be void. 

Pandit Krishna Cbandra. Sharma: 
My hon. friend is ignoring the limita-
tion-"which is consistent with the 
provisions of article 19 of the Consti-
tution as amended by sub-section (l>: 
of this Section." 

Shri Kamath: Pandit Bhargava is 
right; you are wrODi· 

Mr. Chairman: The hon. Member 
is not dght in saying "You, a~e 
wrong". He may address th", Cha1r. 

Shri Kamath: I shall address the 
C"n'r. Madam, Pandit Krishna. 
l..handra Sharma is wrong. 

Pandit Thakur Das Bhargava.: I was 
submitting that according to this all 
those law>, which have been held to be 
void by the High Courts and. the 
Supreme Court will be revived. I do 
not know how my hon. friend. says 
that they will not be revived. If my 
hon. friend just peeps into clause 3 
he will find that the provisions co!!-. 
tained in the proposed clause (2) 10 
clause 3 are much more serious than 
what he thinks. In the previo';ls 
Constitutiop we had one formula ~n 
article 19(2) and another formula 10 
19(3), (4), (5), and (6). As regards 
19(2). as I have already read out, the 
formula was that the State shall not 
be prevented from making any law in 
resp~ct of certain subjects, whereas 
in 19(3), (4), (5) and (6) the rule was 
that restrictions were placed on the 
vadous Fundamental Rights given in 
article 19(1) but these restrictions 
were sought to be limited by the word 
"reasonable". In regard to 19(2) 
the word "reasonable' was not 
placed because the law-making power 
in· regard to certain matters was of 
such unexceptional character that no 
restrictions need have been placed at 
that time. Now; in the present pro-
posed clause (2), in clause 3 the 
worda are a mixture of both. It runa 
thus: 

"Notbinl in .u~laU88 'a) at 
~u.. (1' shall .. Cect 1M ~.~ 

tion of any existing law in 80 far 
as it imposes, or prevent the State 
fro~ making any law imposing, in· 
the mterests of the security of the 
State, friendly relations with 
foreign States, public order, de-
cency or morality, restriction. on 
the exercise of the right ........ 
My hon. friend will kindly see that 

so far as the provisions of this part are 
concerned, the restrictions are on17 
to be placed by law. If he reads 
further on he will find the words. 

'< ••• and, in particular. nothing in 
the said sub-clause shall affect 
t;-;e operation of any existing law 
in so far as it relates to. 01' pre-
vent the State ~rom making any 
law relating to, contempt of court, 
defamation or incitement to an 
offence." . 

which means that so far as. the latter 
portion of the clause is concerned 
there is n;) question of restriction, 
much less of reasonable restriction. 

There are two parts. 'Ole first one 
is of the same kind as existed in 
article 19(:3), (4), (5) ·and (6)_ The 
second one is the· same as in article 
19(2). Now this is a mixture of both. 
It means that in the matter of the 
latter portion there will be no 
restrictions on the right of the Legis-
lature to make any law. It is very 
easy tu say, as we heard the Prime 
Minister saying "What is this? It is 
not very important because no res-
trictions are presently being placed.'· 
I ,;ubmit he is not treating us with 
the courtesy that is due to Members 
of the House when he makes an 
argument of this nature. This amend-
ing Bill is a very important measure. 
This terms the powers of the Legisla-
ture. But the Prime Mi'1ister says "You 
need not look into it very seriously. it 
only gives powers". As a matter of 
tact under article 19 these powers 
were circumscribed and the need. has 
arisen for the Prime Minister to ~ 
with this Bill. If it is such a simple 
matter and the . Members need DOt 
consider it seriously, the House will be 
entirely mistaken. This is a Bill of 
a very tundamental character and 1 
would respectfully ask: all the mezn.. 
bers of the Select Committee tJndJ7 to 
look through it rather carefulb'. Ia 
my humble o~·inion it loes far heyoad 
the need ot the occasion. It .... ts to 
enact· certain provisions of the- law 
which the ConatitueDt ~ .. 
jected and wbiCh no Member the 
HOUle would like' to see repeated ... . 
M87 I humbly uk, dOlI ... .... 
Ub that the ~ .......... 
II in TIlat's cue IbOaId be ........ 
BOW. tbat sedHIoa ....... " .. '. 
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defined and the liberty of the people
should be so curtailed that no person
should be able to say anything against
the Government which the authorities
may choose to term disaffection?

ell. Ranbir Singh: Why are you
afraid of them? Those Acts which
you are mentioning can be repealed
at any time.

Pandit Thaku.r Das Bharga va: I
have not been able to understand the
interruption but if the meaning of the
interruption is that every person is
able to do what he pleases, then what
I am submitting to the House is that
it .should not be allowed. We want
that a certain limit should be placed
on the liberty of the people, If
they want to act in such a manner
as to affect the safety of the State.
then it is sedition as it is understood
in America and England. I do not
want that the law of my country
should be changed in the matter of
the liberties of the people, that they
should be curtailed in such a fashion
and if there are more restrictions than
those which exist in other civilized
countries, then I am afraid, there will
be .frustration and misunderstandings
shall crop up. The people in this
countrv .will certainly feel that they
are not being dealt with in a satisfac-
tory manner. Similarly if amend-
ment to article 19 (2) is passed, that
would mean the beneficent effect of
the activities of Supreme Court and
High Courts will be taken away and
retrospective effect will be given to
obnoxious laws. I am afraid we can-
not possibly agree to a change of this
drastic nature.

In regard to article 19 (1), as the
House is fully aware the whole thing
was fought out in the Constituent
Assembly and the point at issue was
whether the' words "due process"
should be put in or not. In the origi-
nal draft article 15 which is now
article 21 there was a controversy but
we failed in our attempt. At the
same time, I must say in the amend-
ment brought by me and kindly-
accepted by our Law Minister the
word "reasonable" was P!Jt in and I
ask this House whether that word
:reasonable' has not served us in good
stead? Does any person want any
Government, be it -the Congress Gov-
ernment or an'y other Government,
to be armed with arbitrary powers?
After all we have accepted this propo-
sition and accepted it for all time
tha t the courts should be the flnal
arbiters of the fortunes of the people
in this country. (An Hon. Member:
The courts are not the final arbiters.)
In one sense, so far as the interpre-
tation is concerned. I am not submit •.

(Fi1'St Amendment) Bill H 7~

ting that the Legislatures have »o
power, If they do not have such a
power, why is the Bill before us? I
am supporting this Bill because the
Legislature is supreme and its \\'ill
must by enforced. The will of tho
people is supreme and unless it i:3
supreme and made effective by "tl:j~
Parliament, Parliament will lose :1'3
function. A well ordered society ha:;
to see that the courts are there and
they exercise the powers which are
their own and the Lecislatures .,·~,v
exercise such powers as' the law ~'JY~'~)

them. This Constitution gives L;j··
liament power. Under 'he Constit .i

tion these powers are ecercised. :-;11~'
Constitution of this country is .1
sacred thing to me. I do not war.t
the Constitution of a country ~hou;d
neeessarily be changed for cert ain
purposes or should be so changed
that the Legislatures may be given
such powers which we do not like 10
give 'them. I do not mean to say that
Parliament is not supreme. It j.;
supreme for all purposes but "J)(

Constitution, under the Fundamental
Rights, has set a limit for certs .il}

purposes to those powers.

In 1.947 we passed a law by vn : .~('
of which bombs could be hurled on ;.'0
Innocent crowd from above wither d,
any ~arnin~. We passed certs :i i1
laws In this House under panic -:I)
which .we were all a party and c.n!.? "t
?ur f'riends who is now adorning ;h~
rrE:as~ry Benches stood up and ::<""1
that It was a black law. We paf':'iO'J
those laws because they were nece ',_
sary: t~e emergency was' there ii;!d
the Legislature had to pass the l.';:IVI.
I do not mean that if we pass 2, Iaw
today, we cannot pass another Jc:-w
tomorrow. I do not doubt for a rno-
rnent tha~ .om' Legislatures i,l"~
supreme. ThIS is our own Govern-
ment. Some other Government )"D;lY
come tomorrow arid adorn the Trec~-
sury Benches. Then what would
happen? I do not want to give any
more powers to my own Government
than what I wot:ld give to any other
Government WhICh occupies those
Benches.. I, therefore, beg of the
House kindly to look at the question
from the standpoint not because the
Congress Government is there but to
look. a! it from a strict point of view:
What IS good for our country? Whi.lt
IS good for the Constitution of 1J)e
co~ntry, for the eventual welfare of
this country? And from that stand-
point, we do not want to give up the
prlllc!ples which actuated us in
framl~g tJ:e Constitution. I want that
the Iibertles of the citizen of thh
coun try should be protected BInd 1,;11'1-
!ess and until the word 'reasonabh:
IS placed before the word 'restricf+ iii'
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it would not ensure that liberty. 
Otherwise. the ('ourts will not be able 
to protect you and tl) say that the 
Legislature has gone further than the 
limits prescribed for them by virtue 
of this Constitution. 

Mr. Chairman: May I know whethel' 
the hon. .Member is likely to take 
some time? 

Pandit ThAkur Das Bhaflfava: 1 
will take an hour more. 

Mr. Chairman: Before ?djoum 
tb.e House. tn"y I suggest that the 
Bill is in the hands of about 20 Mem-
bers in the Select Committee and in 
order" tv enable more Members to 
speak, hon. Members s:10uld try to 
m?.ke sh·jd st~ecches. This would 
hell). Ii ev~'ry hOIl. Member wants to 

speak for houn, I do not think it will 
be helping ether hon. Members. 

Several HOD. Members: No limit of 
time. 

1 P.M. 
Pandit Thakur Das Bbargava: May 

I humbly submit one point? Time is 
not ext,ravagantly taken up in this 
House. After all, our country has to 
spend so much for every minute that 
we take and I consider it a sin to take 
more time than is necessary. But, on 
all occasion like this. when we are 
dealing with the Constitution and the 
basic liberties of the people, I would 
respectfully ask you to be a little 
more indulgent. 

The House then adjOtlrned tin HCI!/ 
Past Eight of the Clock on Thursday 
the 17th May. 1951. 




